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LOK SABHA DEBATES

LOK SABHA

Priday, April 9, 1965/Chaitra 19, 1887
(Saka)

The Lok Sabha met at Eleven of the
-Clock .

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Sugar Factorleg in Uganda .

+
( Shri Vishwa Nath Pandey:
*309. Shri Surendra Pal Singh:
Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether the Indian team of
sugar experts which visited Uganda
in the beginning of January, 1965 has
®een successful in finalizing project
plans for the proposed sugar factories
to be set up in that country with
Indian collaboration; and

(b) if so, what will be the ‘total
Indian investment in these projects
and when these factories are likely
to go into production?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
team returned to India in the last
week of February, 1965 after conduct-
ing a detailed survey of the various
sites proposed for the establishment
of sugar farmg and factories by the
Uganda Government and is still busy
collating all the material collected and
drawing up a report. Details about
the total investment on these projects,
their planning and execution, ete. will
be available only after the team’s re-
port iz received.

191 (Ai) LSD-1.
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Shri Bishwanath Roy: In view of
the fact that sugar plants manufactur-
ed in India are required here as well,
would the Indian sugar industry
suffer by export of these plants?

Shri Manubhai Shah: No, because,
as the House is aware, we are able to
manufacture annually 24 complete
sugar plants and we do not need more
than 10-12 for new establishments
and for replacement and modernisa-
tion there is extra capacity. So this
ig really for better promotion of ex-
ports.
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Shri K. N. Pande: What are the
conditions governing recruitment ot
technicians to be sent there? Will
they be recruited direct by Govern-
ment or will they be taken on loan
from different factores?

Shri Manubhai Shah: We are en-
visaging a joint management board ot
four or five leading sugar manufac-
turers in India and representatives of
the Government of India on the one
hand and Uganda businessmen and
the Uganda Government representa-
tives on the other. Recruitment will
be on merits; they will be drawn from
sugar technologists.

Dr. Ranen Sen: The hon. Minister
mentioned that we have excess capa-
city of sugar machinery production.
Besideg Uganda, is there any proposal
to send machinery to any other Afri-
can countries?

Shri Manubhai Shah: Yes, in Sierra
Leonne also we are having another
factory. There are five such proposals
under consideration.

Shri Basappa: If there is delay in
finalisation of this project, will there
be any danger of other countries com-
peting and following up on this and
having an advantage over us there?
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Shri Manubhai Shah: As a matter
of fact, the House will be glad to
know that the project was being dis-
cussej by the Uganda Government
with six countries of Western Europe
for the last two years. We went there
and within two months we finalised
everything. We are doing it in record
time.

= ®wo Ao forard : dar fF AAY
e ¥ gaam fF @ a¥ § 9=
g S agt ¥ = WA a1 FA 10 T
¥ T g™ o1 A1 o @ W
Sved § At | s ?

it wed g < SRl FEE QA
G g W FTw @ awr afe S
Foiie W TR T F m R
aifrl a9 & fF 9gf ¥ A TR
arEt a1 9§ F fede T gF W
T &
Shrimati Savitri Nigam: Is it in the
form of a good gesture of help to
Uganda or will the Indian Govern-

ment also be deriving any long-term
profit from this?

Shri Manubhai Shah: All the nego-
tiations and agreements we enter into
are for mutual benefit. We do not
oblige anybody nor get obliged by
anybody.
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The Minister of Commerce (Shri

Manubhai Shah): (a) and (b). A

statement is laid on the Table of the

House.
LT-4169/65].
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Shri Indrajit Gupta: Are the ad-
vantages which will accrue in the mat-
ter of export and import from this
customs-free port area meant only for
the industries which will be allowed
to be set up in that region or will it
mean that they are general facilities
for all importers and exporters as in
other ports like Hongkong, to which
the Minister referred, leading to
Aumping of cheap-priced foreign con-
sumer goods in the area?

Shri Manubhai Shah: No trading
+will be allowed. This is only a manu-
facturing zone or processing zone and
the foreign exchange accrued will be-
long to Government. It will not belong
‘to the private entrepreneurs or manu-
facturers. All that they will be given
will be facilities and exemptiong from
the very complicated procedures of
customs and excise and other regula-
tions—that is all.

=t fawm wE® ;. T@ € ¥
TR AT L ‘ree aE ¥ 9. 6 fRel-
frer #1 g0 T, 320 TS A T
< & qaw #< faam mr g 7 ¥ 7®
T 9TeaT § fFoag Y 320 S
SR AT S E, vaR ¥ o feaei
AL A oo gEd ¥ A AER
s frami A AL, A ..

s AT W WA TS

g1 g a1 1 af wd fram A
L

Shrt P. C. Borooah: May I know

‘whether Government propose to set up

more free trade zones in other parts

.of the country during the Fourth
Plan?

Shri Manubhai Shah: It is our in-
tention that if thig zone succeeds—I

APRIL 9, 1965
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have every hope it will succeed—to
set up such free trade zonmes in Shiva
Nuva in Maharashtra, Haldia, Manga-
lore, Cochin, Madras, Visakhapatnm,
Goa and various other places where
we can get g sheltered area. The main
thing is to avoid abuse of the facili-
ies. So, wherever we find a sheltered
area which has a hinterland in any
part of India, we will consider it if
we succeed here. As I explained to
the hon. House, the intention is not
to allow trading and re-trading, but
manufacture of a basic type, assembly
or processing for export.

Shri R. S. Pandey: With reference
to Kandla free trade zone which has
developed, I want to know from the
Minister whether export will be in-
creased, and they are going to earn
foreign exchange.

Shri Manubhai Shah: Our estimate
is that within three years of its work-
ing, it should leave us a net earning
of Rs. 5 crores.

Shri Sham Laj Saraf: Some time
back it was announced that licences
were issued for setting up industries.
May I know what industries have
come up, and by what time we will
be able to export manufactured wares
from this port?

Shri Manabhai Shah: I had occasion
to place before the House the whole

list. Do you want me to read it
again?
Mr. Speaker: Need not be read
again.

Shri Manubhai Shah: Such indus-
tries which have an export potential.

=t firr ATCrawr : & g AT ATRAT
Z fF 7@ o o e AT Rl
ga@%,waﬁﬁaﬁiﬁ-mﬁ&ﬂ
£ fTeiw W guaTE 9 W E

ot wawd g A, W AW
Fraadfer @ % ofwdw @
i€ & | T AT W, A A I A T
FoFH wG |
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Shri Warior: May I know whether
by making this Kandla port a free
port, traffic from the other ports in
the West Coast will be diverted, and
if so, whether Government will take
some action to protect the interests of
those ports also?

Shri Manubhai Shah: There is no
trade, as I have already clarified. It
is for manufacturing goods which
have so far not been manufactured.
Even the small volume of traffic is
only for earning foreign exchange, It
is not a trading port as such to deal
with bulk commodities.

=t TgaTe fag : o wEIET A =
g 74 qidww wr § ) wiwew W
Wﬁﬁ%aﬂmélﬁa{
ST 9T § R o#m 9wt 9X 9
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R A e A dg W™ aw 7
T WA ZiT WY & 1 W aney
¢ F oom v woww Ry oo §
I %1 39T g g gfaad faerdt @

Iron Ore Reduction Plang in Goa

+.

811 J Shri Dhuleshwar Meena:
. Shri Ramachandra Ulaka:

Will the Minister of Stee] and Mines
be pleased to refer to the reply given
to Starrd Question No. 469 on the 11th
December, 1964 and state:

(a) whether the proposal of ESSO
LTD., for setting up an iron ore re-
duction plant in Goa has since been
considered by Government; ang

(b) if so, the broad features thereof?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). The proposal is
under consideration.

CHAITRA 19,
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Shri Dhuleshwar Meena: May I
know how much more time Govern-
ment will take to consider this pro-
ject?

Shri P. C. Sethi: We have already
considered it, and we have indicated
the Government’s mind to the party.
We are expecting to hear from them.

Shri Dhuleshwar Meena: May I
know whether Government have re-
ceived offers from any other firms to
set up an iron ore reduction plant in
Goa, and if so, which are those?

Shri P. C. Sethi: Not for this parti-
cular process.

Damage to Railway Property during
Anti-Hindi Demonstration

+
[ Shri Warior:

| Shri P. R. Chakraverti:
| Shri Daji:

| Shl’l B]shwanath Roy:

| Shn Bnueshwar Prasad:

| Shri D. N. Tiwary:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri A. P. Sharma:

*813. J Shri Braj Bihari Mehrotra:
Shrimati Jyotsna Chanda:
| Shri Hukam Chand

| Kachhavaiya:
Shri Yashpa] Singh:
‘ Shri Gulshan:
Shri Onkar Lal Berwa
Shrimati Laxmi Bai:
| Shri Jashvant Mehta:
| Shrimati Renuka Barkataki:
( Shri Yudhvir Singh:

Will the Minister of Railways
pleased to state:

be

(a) whether it is a fact that in Feb-
ruary, 1965 anti-Hindi demonstrators
raideq some Railway Stations on the
Southern Railway defacing Hindi let-
ters and writing slogans on the walls;

(b) whether any damage has been
done to the Railway properties; and

(c) if so, the expenditure involved
in repairs and replacements?



8619 Oral Answers

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
‘Singh): (a) Yes, Sir.

(b) Yes, Sir.
(¢) Rs. 57 lakhs approximately.

Shri Warior: May I know the sta-
‘tions which are most affected, and
what action Government has taken to
recover the amount of damages in-
curred in these stations?

Dr. Ram Subhag Singh: The in-
‘tensely affected divisions of railways
by this anti-Hindi agitation are
‘Madras, Trichy, Olavakkot and some
other divisions.

Shri Bishwanath Roy: May I know
‘whether there is any proposal under
consideration of the Government for
checking repetition of incidents like
this by agitators?

Dr. Ram Subhag Singh: Yes, Sir.
Government will constantly consider
such things, and they would do their
best not to allow a repetition of these
incidents.

Shri Bishwanath Roy: How?

Dr. Ram Subbag Singh: By suitable
detailing of armed personnel.

Shri P. C. Borooah: May 1 know
whether effective publicity has been
given to the tfotal loss of lives ana
property amongst the people of the
affected areas, so that they can under-
stand that this sort of activity is not
only futile, but retards the progress
of the very area.

Dr. Ram Subhag Singh: About the
railway property, We have publicised
and I gave this information here and
in Rajya Sabha, but about the loss of
lives, it is the concern of the State
Government,

&t frsara Qg ;- & qg ST
e § fr o e W AR
@ g =g T § gt e
Sat # Waw # gEta R gEEH
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Shri Indrajit Gupta: I would like to
know whether the extent of the dam-
age which was causeq in various parts
of South India to railway property and

particularly to railway stations was, as
has been reported in some sections of
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the press, even more extensive than
what happened during the Quit India
movement of 19427

Dr. Ram Subhag Singh: Surprising-
ly enough, no railway property was
damageq in the 1942 movement in that
part of the country, and the high
priest of those leaders who instigated
the people to harm railway property
was at that time negotiating with the
British Government when Independ-
ence was at stake. That leader was
supporting Churchill and today he is
burning the national property.

Shri Ranga: What are these damag-
ing statements that my hon. friend is
making? (Interruption).

Mr. Speaker: Order, order. There
ought not to be any such excitement;
when questions are being answered,
one should remain quiet and calm.

Shri R. S. Pandey: Apart from the
railway properties which were dam-
aged during the anti-Hindi agitation
in Madras, I want to know whether it
ig true that certain stations were
“looted and, if so, what is the loss?

Dr. Ram Subhag Singh: I take that
information from the hon. Member.

Shri Ranga: Sir, the hon. Minister
was just now making some insidious,
insinuating, shameful and damaging
statements.

Shri Raghunath Singh: It is not
damaging. It is quite parliamentary.
(Interruption).

Shri Ranga: I challenge the hon.
Member. You cannot allow these peo-
ple to be misbehaving like this, Sir.

Mr. Speaker: Order, order.
Ranga should remain calm.

Shri- Ranga: What he said was so

damaging and most shameful. He

. seems to think that he is the Home
Minister.

Shri

'Shrl K. N. Pande: Sometimes- he
also does the same thing.
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Mr. Speaker: Order, order. If he
does a wrong thing, why should others
repeat it? Shrimati Jyotsna Chanda.

Shrimati Jyotsna Chanda: The hon.
Minister just now said that tickets.
were issued both in English and Hindi
May I know from him whether the
ticket that was produced by the Rajya
Sabha Member Miss Naidu from that
area was printed in Hindi only and
not in English?

Dr. Ram Subhag Singh: That parti-
cular ticket presenteq by Miss Mary
Naidu in the Rajya Sabha was print—
ed both in English and Hindi.

Amritsar Locomotive Workshop-

+
[ Shri Vishwa Nath Pandey::
Shri Hukam Chand
Kachhavaiya:
Shri Yudhvir Singh:
Shri Vishram Prasad:
*814. J Shri Bade:
Shri Onkar Lal Berwa:
Shri Y. D. Singh:
Shri Jagdev Singh.
Siddhanti:
[ Shri D. N. Tiwary:

Will the Minister of Railways be-
pleased to state:

(a) whether it is a fact that nearly
Rs. 1 lakh worth of material stolen
from Northern Railway’s Locomotive
Workshop in Amritsar was recovered
in a raid made on the 27th February,
1965; and

(by if- so, the action Government:
propose to take in the matter?

The Minister-of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir. The property
seized has been estimated to be of
the value of a little over Rs. 60,000.

(b) A case Has been registered with:
the Civil Lines Police Station, Amrit—
sar under Section 458, 380 and 411
IPC against the three railway em-
ployees and one outsider who were.
apprehended while committing the:
theft. Another case has been regis-
tered against one of the four persops.
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who was carrying an unlicenced re-
volver. The three railway employees
have been suspended.

=it faggAma qredy : § ST ATRAT
: fx frm feew &1 @ S0 gl
?

Ay, 7™

To T G Tag : A 7 AT
HX gAY S A% AW § A g § 9
argel F1 ¥ I AR AEET RS
Ll

w7t famaare qda : T 9g W
fir THATT ¥ TrETES W 39 NETIA
w=TE & A ¥ Awed 9 ) ag 9
gfy, afz g, T @y { ¥ER
FaT FHEAE A o g7

w0 T gor Fog < 9E W@
¥ o @ T wade fer o € F
@ & gt ¥ W T I W Y
Afrw FX R AAR T AHRE B
I aHwT ¥ 9 ¥ | TEw I faegw
o & 5 S 987 T8I AT Ao Hio
ThHoff IR AWMFTH AT WA
zafead g @w & fews W St F-
€ FW Y 9 A9 @ g A AR
wgi ¥ & faar g

St gOW AT €AW : TT Ig TG
% 2 fs 3 e e dv = ar=l
FAAFE ¥ AfFm O 5w S
oA T A T A S
9T ARG FT g AT ? AT W G ]
HE AT TR F T A0S & AT
@F T A ] @R Y A @
L -

o TR g g ¢ W § TR
A FA R T 9 T F AT
€ | 9T AIET 9T 99 @ oav
¥o O a@ et § | I AR AW-
AT &9 ¥ fafssig & swii ¥ =@ 9%
$TIT TTF FL IET AT0AT |
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ﬁEOf‘hoi\vﬁ:nggﬁT@W
78 & 5 9 F IFAT {39 AT AT
g g W AT Sifat g
wd & | @ W F ifar g oF
T & 21 AT ST T @ AT Aifgear
srfgeat gt @ @ ®, wfasy ¥ A
7 AFA F ¥ wmEr 39 SoemwE
F M wa a 6T X § A AR A
YOy F T A qGHE A @Y
a7 a8 aaam 3 feafa & & 5 g
emET AR FT A& 6 S ?

o W g Fag - < &, o7 gt
qER FT SqETHT §, 39 F1 F37 o ST
R sarer ¥ save fomg fafae
T gEETeY 9 W@ @ arfs o
Sfat 7 &

st frm s Y g 9 aRn
gl & A A g e e
fe amEl # NN FWRE FA
Faar g 7

wUR WEE : ag Y T
faar & 1

ot @S qER Y Hedr S A
e fF T W F T 0w
i & 1 & ST et § i & S S
2y fawdTd F § oR AN E
a1 g3 FHAE § ?

o TW g fog : wEw W oF ar
@R T & WX & awmE § Ak
£ GF a0 Wit § | it § oF S T
g wfau s AR ¥ Fgan g
2

St §X TRT : JE G W9
#Y N g F7 w7 ?

I WEYET U 1 qgE &

& qar =A@ |
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&t srrky fag fagwly : s ag o
wTe g & TF o oY 93w W F A
fagaa fFd o § ¥ el st
F wnfae & sy € ?

o T g fag : @ AW
warar & fF TaErd ¥ e & & w9
¥ ¥ I A T A

st wo Ao faar : we AR
wefr Y ¥ Famn g fF S w39
grafaq § S giawl S faar mn
&1 F o SEaT g BB 9 A awde
w o fem T @ SR wE
widars A AT Ag 7 FAA gL
w51 5T faar w7
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o T gAn fag - fad an ¥
wgg faem & WX S AR ATHA 96
W™ I R @ ggds < fagr wam,
FfpT Y 7G5 TS Y IFET feaer grE
& JaF AR TE) FEaArs F} 9T @
&1 5f% 7g gfew F1 AT §, 3 T
...,

weqm wgER AT AEH I |

Shrimati Lakshmikanthamma: 1Is
the Government aware that thefts
have become a common feature in al-
most all the workshops and, if so,
what speedy action and steps do the
Government propose to take to pre-
vent such thefts?

Mr. Speaker: That is too general a
question—that all workshops are being
burgled.

ot g SR ;SR S w2
g TTHE F AT F AHR T IHST
% g a1 Ty Sfefamma & e
QAN IAF AR TIHFN TR ?

o W aww fag : @9 ¥ q@
oo A gEfag fafosta Fv dem
TR T AT I I T [
qHST |
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ot feefr fom - 91 g T &
@ A FT @Gl g g9 g qgi w7
% frfdgas 99 g # gder
FTaT § /1 ggwr o g9 g v ?

WMo T ga TaE : a7 WY &Y a%aA
21 gfew o fole s 0 a9 9
q@ar I ST

ot e T ag w9 TG g
¥ o B FAETT & ¥ @) faEifay W
HFmFA R T AN F@ I
NFITaR Apa S F F 7

o T g fag A IFAT %
¥ 9 wifae g1 3fm Y & T
w3 @ I am I I § W
TR AR F T A F ARG
oar 9 |

&t Ho Ko wAl : ag W TEEAY
2 @ § 9 F fod a@R F e
w9 F HT IR R/ I F FAT T
Faars gry ?

oI WERA ¢ qg Y qqAT B
2 5 T soars Y o 7 F Ay
T a9 & fF fole &9 a% o7 SR o

wTo T g fag : 79 § Y
gfem &< & 2, qHIHT THT 4 F
g

=Y fore AW ;- S gl O
o S @ W geds < fRar
oF 916 To M AA G T, F IR
¥ ST g g i frad S E
I faars fafoda @r s @ &
oI IRl a7 AL AGH 6T |

waw wgew . I & g
s fear g @ ame FT 1 9T FH S0
a7 fiF 98 T F | I AW I Q
§ 1 Fn fafree aTed B #Y TS |

it farx ATovaW ;@ J@ed oy i
FHY w
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Shri Bishwanath Roy: During the
course of the enquiry may I know
whether any information has been re-
ceived about thefts of other kindg by
other persons?

Dr. Ram Subhag Singh: Actually
we shall have to await the report of

the police and the decision of the
court.
U.S. Investment Team’s Visit to
New' Delhi
+

Shri Kolla Venkaiah:
Shri Rameshwar Tantia:
Shri D. C. Sharma:

Shri Bibhuti Mishra:
Shri Onkar Lal Berwa.
Shri Hukam Chand
815, { Kachhavaiya:

| Shri Bade:

| Shri R, S. Pandey:

Shri R. Barua:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Shri Ram Harkh Yadav:
| Shrimati Renuka Barkataki:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question
No. 277 on the 4th March, 1965 and
state:

(a) whether another U.S. Invest-
ment and Industrial Mission visited
New Delhi on the eve of the Budget
presentation in the Lok Sabha for
1965-66; and

(b) if so, the prospects of the U.S.
investment revealed as a result of
the discussions with that delegation?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). A
statement giving the information is
laid on the Table of the House.

( Shri P. C. Borooah:
[
|

Statement

(a) Yes, Sir. A U.S. Investment
and Industrial Mission, sponsored by
the U.S. Derartment of Commerce,
visited India during the period from
28th February to 27th March, 1965.
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(b) The Mission discussed with
Union Government representatives

matters of general interest relating
to foreign private investment. They
held discussions with private Indian
entrepreneurs to explore the possi-
bilities of development of industries
in collaboration with private Ameri-
can investors.

Shri P, C. Borooah: May I know
whether the team sought any assur-
ance from the government about suffi-
cient return on U.S. investment in
Indian industries and if so, what was
the margin of profit they wanted to
be ensured of and how does it com-
pare with the margin of profit avail-
able to the average Indian industries?

Shri Bibudhendra Misra: They had
only a general discussion with the
Minister of Industry and also the
Finance Minister regarding the taxa-
tion policy and the industrial policy
of the country. There was no specific
discussion about any industry as such.

Shri P. C. Borooah: May I know
whether it is a fact that while they
expressed satisfaction about the
investment climate and investment
potential in this country, they were
apprehensive about the red-tapism,
delays and controls here and if so
what steps are being taken to elimi-
nate these defects?

Shri Bibudhendra Misra: They
were not apprehensive about any-
thing. As a matter of fact, they
found the taxation structure of the
country and the industrial policy
were quite favourable for investment.

Shri Bibhuti Mishra: g% ©ziiz
¥ g

“The Mission discussed with
Union Government representa-
tives matters of general interest
relating to foreign private invest-
ment. They held discussions
with private Indian entrepreneurs
to explore the possibilities of
development of industries in
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collaboration with private Ameri-
can investors.”

T AR &R & Sfafafagi J
a1 yTgde  §9eX F Hefami ¥ 99 Awl
FFE qg N A 2 F AT AW A
Hiwl #Y 3T T gAR AW A A F
far dac &

I qUT AW WA | AT
goftfrafonr aur ot @ (st fro
o fag) : s w@ gw A far @y
g AW F S gwil Sfeaw < §
I9 FT GIHT ITH! Ia4T (<41 | FFT qF
gTEdT &9 FT ATHAT &, A F TAAHE
Az A O A I A W
ITH T A oag @ NS §
for #t gt 7 gaT Agt e AR |
gH a7 A gE &

=Y g w2 wEAT : § ST AT
g 5 agr st owday @ o 91 Ty
T§E AT AT AT ARG G5 & fely
SIEATEA & FTCA & H4T 47 |
Shri Bibudhendra Misra: They
were sponsored by the U.S, Depart-
ment of Commerce.
st TR Ag™ 9vER | A S
9 aEt & A s R o &,
& Srren =g g o =Yl Sady g

-~

q 39 % qrag | foaan SRA TFEES
geaTeree ghm, WX 9§ ) R
JAA |

Mr. Speaker: It is theoretical.

Dr.. Ranen Sen: Is it a fact when
this mission arrived here and held
discussions with the government re-
presentatives here, they went on put-
ing pressure to get better terms from
the Government of India in order
that they can invest their money in
India and if so, what is the reaction
of the Government of India?

Shri Bibudhendra Misra: No, Sir.
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Nt W BT ARE . HWAQET
sefeeaa frvm A T s g =1 & =¥

-

7 frw feew & szt 3 qafears
@ oA ogE |

Shri Bibudhendra Misra: It covers
different fields. They came with 200
specific proposals which they discus-
sed with the Indian businessmen.
They took 500 proposals from Indian
businessmen which they will study
there.

Shri J. N. Hazarika: May I know
whether they have agreed to collabo-
rate in the public sector also?

Shri Bibudhendra Misra: Their
main intention in coming here was
to have contact with the private sec-
tor to find what collaboration is
needed. They also had discussion
with three or four State Governments
also.

Shri R. Ramanathan Chettiar: May
1 know whether during their discus-
sion with the Government, this team
had put forward a proposal of expect-
ing a return of 14 per cent on their
investments and if so what was gov-
ernment’s reaction?

The Minister of Industry and Sup-
ply (Shri T. N. Singh): They had
discussions with me and no such sti-
pulation regarding profits was put in
by them.

Shri Indrajit Gupta: In any pro-
jected deals which they may make
with either our private sector or any
State Government projects, has the
Government of India given its appro-
val to the possibility of their having
majority  participation in equity
capital?

Shri Bibudhendra Misra: They have
gone back with some proposals which
they will consider there. Only when
some party applies with a letter of
intent. ...

Shri Indrajit Gupta: My question
is whether there is any such overall
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direction from the Government of
India.

Shri Bibudhendra Misra: No, Sir.

Shri Prabhat Kar: May I know
whether this team had discussions
with the Planning Commission about
the fourth plan and their prospects
of investment?

Shri T. N. Singh: I am not aware
of it; probably they might have had.

Shri Sham Lal Saraf: May I know
whether this team came on their own
initiative to visit India or the minis-
try sponsored the visit?

Mr, Speaker: That has been ans-
wered. He said the visit was spon-
sored by the U.S. Government.

=i ga=.a tag : & uneA gEr
¥ s o g g fe wdakea &t
e # g @ & fag feaer
TEw #rg § A e affeT ot
|

=5t o Avo fag : ag & =T
iz #Hwd § 59 *1 sa@e faar -
few & T ufww

st g% quET ;. TEH WA §
R T grT & Fe o s fa-
Wiye Al 4 g W@ ¥ wrdae
¥=T ¥ oFguifEl ¥ a|dg w17 g
AT F qR A | q FAT aHE A
| & At 9T e fas fRar @
f TR 9 F AR AR smatea
¥ oofye @¥ag AW W Al 59
F1 F1E TIATAS T q1 TEY R ?

st o wo fag ¢ @ &Y A9
TR F wEd § FETRIE & g6
wd § | ag A0 @Y & A Tar g
war 2o 2 Tefaw $Es
FT g AGY IsaT | F gSw
o foamm g g v @@
FYE @At AE IBT |

%

L)
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Shri H. N. Mukerjee: May I know
if government has got any assessment
of the collaboration agreements
already under way for quite some
time, so that they may find out
whether any further collaboration on
perhaps more favourable terms for
foreign capital would or would not
be detrimental to our social orienta-
tion?

Shri T. N. Singh: We are constantly
watching the collaboration arrange-
ments from time to time and I can
assure the House that the interest of
the nation will always be kept upper-
most.

Paper angd Paper Products Delegation
to E. Africa

+
( Shri Raghunath Singh:
Shri Kanakasabal:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri P. H. Bheel:
Shri Rameshwar Tantia:
LShri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

*818.

(a) whether the paper and paper
products delegation that recently
visited East Africa, Middle East and
West Pakistan has submitted its
report to Government;

(b) if so, the main recommenda-
tions made by the Delegation; and

(c) the
thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Sales-cum-
Study Delegation of Indian Paper
and Paper Products, which visited
certain African and West Asian coun-
tries and West Pakistan in January
and February 1965, has recently sub-
mitted its report to the Chemicals
and Allied Products Export Promo-
tion Council.

(b) and (c). The Sales-cum-Study
Delegation has given its findings for
the information of the trade. Govern-
ment will, of course, give due con-

Government’s reaction
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sideration to any specific suggestions
that are made by the Chemicals and
Allied Products Export Promotion
Council after examining the report.

ot g fag ¢ @ § S wwA
g fr = fid ¥ wea wew T 0 §
fT 7 aF E@R # EE AW
wifgg ?

&t FwE g w99 @ qg
2 5 91 ag aawm § f6 gw Y 3%
amy & fr fogmm Y s W
g arET g faw @Fa } OWE

gadt aw ag & 5 o fafer w1t
afqdw ¢ fogem AR R ¥ @i
¥ ag Tt weor A § WR wWW
T9g ¥ W 9 AR AR qiw 99
Y aF gjvar G g | WA wW
TF S 3 & Wk @ A foR
IFin wEAde w1 & T

¢ s fafed AT s % feg-
wr ¥ A gwar | & SrAar =
g f& e g FEw &1

%1 grd wEEwary, 0 F & A%
gW THEYE F A AW 5, ar
ﬁ’ﬁwm@aﬁmﬁgﬂmﬁi
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%T g% | foaer e agar St
It &=t qgar e s gw faRw
B oA AT wAd | AR T AR
T sfas qEen F g G &
I | S SeqeA WgaT 9T 99
¥ 3o faear g0 gL W § | T
g & Wt @ ¥ oy faadt e
fF @ TR ¥ =gAT gheRwr &< |

Shrimati Savitri Nigam: May I
know whether this Committee has also
explored the possibility of exporting

hand-made paper which is being pro-
duced here on a very large scale?

Shri Manubhai Shah: No, Sir.
These people did not go in for hand-
made paper. We are exploring its
possibilities separately. To United
States we are exporting hand-made
paper. But the problem is to have a
uniform quality and large bulk sup-
ply in a regular manner. The Khadi
Commission itself is making attempts
in this direction.

@ (W ag@ T . WA
G ¥ aamar fv @ @ AT &
¥ 3w & wr a7 9av ag fod v §
2 fF guTr FTIS A 3T AROAY
Tgr &\ st wrgan § 6 gfn F wem
9 & Y WX SIS AVT FES FQAT
& gEw g w1 o FE fER w1
wWr 8, @IfF g7 WX SART FW F
frafa ¢ @5 7

ot wgad g e @ & a4
a1 &Y wEaT fF R qg FOFES
FHW ar sfer & | a8 q[ga Teer
g g fowg T oW R gfam &
agq AT FOA AT I § AR
soaT FAT JTaT § SOET S Fad OF
dd ¥ 37 FAT W CEORE T
& 1 sgrie fafew qux ot wRE ¥ -
=2 Farfedt &1 q@ar § | FAq G~
firz i g Fgt AT § SEET A
3w ufear § | gfeq & AT @
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LR
@E | fay g W TEeE @
¥ | gd aFes I ¢ 5
ARE TGI AR R |
ot R W wgT oWl

TF Arfen A& g @am ?

ft wpad WE : AN S
I T aw@ F fEw @A ]

Dr. Ranen Sen: Only yesterday we
were told that paper, not only news-
print but other kinds of paper also,
is imported from outside India which
involves expenditure of foreign cur-
rency. May I know how this eco-
nomy is worked out by the Govern-
ment of India that while we are
importing paper from outside, we are
exporting paper produced by us?

Shri Manubhai Shah: There are
numerous varieties of paper. In some
varieties like the basic white print-
ing paper we are surplus. But there
are certain other types of paper which
are so small in our requirements that
they cannot be economically pro-
duced here. It is only those scarce
varieties that we are importing. 1In
all commodities having diverse types
of qualities, some varieties are sur-
plus and some are in deficit.

¥ 9ga F0 § X q@l g9 fe w
¢ ok wafag arex fawew g @gl
¥ wifer o fafer qux & a2 ==
fre  wwmar sg ? oW Ay AR
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A T @ AR A AT FATE T
U

st wwrd g - 3y faegw &
3t 5 ofseam 7 == fie axww §
¥ A Tyt e ffes S A F4Y
2 1 9% ZEF FIE TIEI FT A€W W@
grgma g fae ¥ fag &% @
qffam ¥ am & 3T w1 ok
2, R Y g% wTET FES agl w6
@ g gHige T W a3, A
=rw faz oY qgi ¥ SuTET WA EHA

g {fafrafon wrodittem, <=l

*820. st fadmaT TR : T IART
qGT AT FAT 26 AL, 1965
3 qraifed ¥ §&4T 189 F SULF
Hag § g3 A A g FGT 5 24
fewrax, 1964 #Y g FSAfqafor
FROREE, I F W AR F AR
¥ oq qF Y 1% 9T ¥ qfoonmesy
g9 ATHA A AT T HTAARY I¥ TS
g7
The Deputy Minister in the Minis-
try of Industry and Supply (Shr¥
Bibudhendra Mishra): Necessary
investigations are still in progress.

Nt fagmax waw : & 3 S
argat g fF o o= & @ hfaafar
FROEA § g FI A AT T,
fry W T T9E § 5 G SEH
o ¥ g9 ¥ fau g s1iar s
¥R A E?

JERT AT WA WA AW
geifmator aar s@r w4 (s fxo
o fag) : ST T9w ¥ fag < 3
fFrrsTaraTE Sy frar s T R 1
T FTYFT FATH &7 Fi 98T F qI
¥ ar 1 fredr a § a7 ¥ 9g 550
a1 AR §9 freds A ¥We §
WX IEFT AT & G | T G
T ysa @ & I A
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ag a9 &) mman R 99 qr ¥ qu
faazor faar s &%

N gy e e 9
o T § WT eE A "z o§
F T g€ 9 d=q §eT A
FwaTad foar mr a1 fe et qfard
FI@ET ¥ S I U §, T @w axg
F diATag 0% ¥ gu ¥ 1 Qd
aaET F T F AR gER i Fe-
amt & fou gfaq fsgeear & fo
FFR A A TF FT 79 I8 § ?

Nt fxo wre fag : smmem &
TR H &9 F1 7Y S g 91 fed-
HE B 1 737 fer T 8, wrc
“wréfeT gfFade samer ¢ faay
g AR A g 70 I § 3w
F T &

5t fadrr wew : fex Wy
g § fr 9 aiw A am w a9h?

Nt e fag o oag W
RfFwacdiguEama s ooy
F qEAHl F gEAT 97 WA § 7

st fro w0 fag : 7@ @ Fw
aftww & fF g0 ¥ sawT FS @@
araed § 1 e ag 78 W A A
2 5 3® woh i ¥ awr gt we—
AT A § 1 FT T A 9 T
& g TW § AR IEw 9 @
& 5 38% a Y ot weam g€ § 9w
¥ am a1 @ & frae § 9 g 9
oz & a7 faamman

Shri Ranga: In the light of these
-recurring accidents or troubles creat-
ed by some interested parties, has not
‘Government thought it fit to call into
a conference all those who are
interested in these concerns—labour,
management and the staff—or their
representatives, in order to reach
:some kind of an agreement or a code
-of conduct so that they can eliminate
‘these possibilities?
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Shri T. N. Singh: As I have stated
in the beginning, there are suspected
cases of sabotage. It is not due to
any strained relationship between the
labour and management.

Shri Ranga: How can you say that?

Shri T. N, Singh: If hon. Members
will bear with me, they will be hear-
ing about the investigations which are
of a delicate nature involving parties
which need not be disclosed at this
stage. Therefore, I would beg of this
House to bear with me for a little
while.

Shri Joachim Alva: We have some
mighty factories in the public sector.
Have we got up-to-date fire-fighting
equipments? Have you planned up-
to-date fire-fighting equipments? Are
you also strict about their closing
time and do you have proper surveil-
lance of the employees?

Mr. Speaker: Order, order.

st Fo Alo famy : msiy Ay
RIS ¥ FATAT 5 Ig JFETS # qQiEge
frrsr @ | fagR S 9ud #7383
Igd ¥ gg fawen @ 5 3@ O &t
&1 39 gra § fomar fadwr & avaeg
2iwm oo & R afz @, @ 3
AWM E AT & T JI&OF @
I & FrEem g 7

WO WERA 0 g 9e9 ¥ a9
g7 T Tl € |

fadw & wYL TR W WEWA
o+
ot far ameg
st AER ST T
T Afvew W=l a7 saw @ Fw
Far fw:

(%) 71 fa3q § g 7€ 10
AT TF F Woq FT FUST FAN A
T ARG TG AW g ;W

*821.
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(@) afg gf, @7 & 7o 3w &
fa faw ugr fasll 1 few weR @)
A wdt  wgar 3 w1 fa R ?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) The machinery contract-
ed for import has started arriving.

(b) Allotment of machinery being
imported under the Platts Package
Deal has been made on the basis that
preference has been given to export-
oriented textile mills and co-operative
cotton spinning mills.

st famgq qoem & SrAwT
s g fr fraq fawr s Az
TR AT T e SFEETSA  WHA
% fau g@R # gEew 9@ f2F &
AR AR 7 1 |1 7= F:X G
g7

Shri S. V., Ramaswamy: Sir, of the
20 mills, 5 are in the private sector,
1 is run by the West Bengal Govern-
ment and the other 14 are in the co-
operative sector.

=it fomma amew : gER §
g W O 3w & g o< Fwmerdw
AU 76y faadt & 91T a5t Sawr
TR AiuE far @ | T AT wwor
g a5 ¥ Y 73 wiwd
a7 ¥ fAe 58 fam ok
@ adY faar ?

Shri 8. V. Ramaswamy: No doubt,
other countries are also manufactur-
ing them; for instance, Switzerland
and Japan. But, under Platts Pack-
age Deal, it is purchased on a long-
term basis and the repayment is
spread over 144 months for which
STC gives a promissory note. The
terms are ‘very favourable and that
is why we entered into this agree-
ment.

181 (Ai) LSD—2.
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Dr. Ranen Sen: Before entering into
this agreement with the UK. firm,
did our Government try to sound
with the East European countries
whether they will be able to supply
us these machineries on rupee pay-
ment basis?

Shri S. V. Ramaswamy: We went
in for UK. machineries because theirs
is one of the very best in the world.
Secondly, the terms were very favour-
able.

Shri Ranga: May I take it that these
14 co-operative spinning mills which
are to be started are being sponsored
by the All India Handloom Board and
weavers’ co-operatives? What assist-
ance do the Government of India pro-
pose to give them, in addition to help-
ing them in negotiations, in regard
to repayment? He has referred to
144 months. Will there be any time
lag until they are able to produce
before the repayments have to be
made?

Shri S. V. Ramaswamy: As the
House knows, these co-operative
spinning mills are sponsored by the
respective State Governments. They
stand guarantee for the mills and look
after the repayment.

Shri R. S, Pandey: Since our coun-
try is producing many varieties of
textile machinery, are we to take it
that the machineries which we are
getting from abroad are those varie-
ties which are not produced here?

Shri S. V. Ramaswamy: Generally,
machineries which are manufactured
in the country are not imported
excepting in the case of items where
there is deficiency in internal produc-
tion. We are importing 273 ring
frames and 109 carding engines.

Shrimati Savitri Nigam: May 1
know whether these machinery are
being imported in order to make our
existing textile mills modernised or
for setting up new units?
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-Shri S. V. Ramaswamy: These are
new units and they will have the
latest machinery.

Shri Sham Lal Saraf: It is said that
these units are being sponsored by
the State Governments. May I know
if the Central Government have laid
down any policy and it is under that
policy that these new units are com-
ing up? If so, what is that policy?

Shri S. V. Ramaswamy: The policy
is, as stated earlier, increasing our
exports. That is our primary object
and for that we are installing the
latest type of machinery in the export-
oriented industries. We have con-
tracted for about 7.6 million. We
“found that the private industrialists
were not fully taking advantage of it.
So, we thought that the next best
thing would be to give it to the co-
operative spinning mills.
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Steel Plant in Mysore

*822, Shri Raghunath Singh: Will
the Minister of Steel and Mines be
pleased to state whether the Govern-
ment of Mysore are considering to
instal their own steel plant in case
the Centre is not willing to set up
one in that State?

The Deputy Minister in the Minis-
t'y of iteel and Mines (Shri P. C.
Sethi): Government’s attention has
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been drawn to certain reports in the
Press to this effect. No communica-
tion in this regard has, however, been
received from the Government of
Mysore.

Shri Raghunath Singh: May I know
whether it is the policy of the Cen-
tral Government to encourage the
State Governments to set up steel
plants?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): No, Sir. A lot
of foreign exchange is involved in it.
Further, it will be very difficult for
the States to undertake this type of
job. I do not think any State would
venture to set up a steel plant by
itself.

Shri Basappa: Since Mysore is the
pioneer in starting a steel plant in
Bhadravathi under the able leader-
ship of Sir Viswesarayya and since
Mysore has the technical know-how
and also good deposits of Iron in the
Hospet region for the setting up of a
steel plant, in case the Central Gov-
ernment are not going to set up a
steel plant in the public sector in
Mysore, will they at least assist the
Mysore Government in getting the
necessary collaboration from foreign'
countries? :

Shri Sanjiva Reddy: Even for the
existing steel factory the Govern-
ment of India had given a lot of
assistance for expansion; and for con-
verting it into a special alloy steel
factory crores of rupees are being
spent. The Mysore Government have
not asked for any special privilege
in the matter of setting up a steel
plant. In case they ask for it, 1 will
place it before the Cabinet. It is a
very big decision which I cannot take
by myself.

Shri Joachim Alva: Is the Govern-
ment aware of the fact that the Steel
Ministry delayed for years the grant
of a permit and put obstacles in the
way of the Mysore Government having
an alloy steel plant, notwithstanding
the fact that Mysore is ideally situat-
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ed for that, and it is because of that
that Mysore has been compelled to
think in terms of having a steel plant
of its own?

Shri Sanjiva Reddy: The hon.
Member comes from Mpysore and,
naturally, he would like to plead for
Mysore. All the same, it is an un-
<haritable remark that he has made.
We have done our best for Mysore
and the factory is coming up. I had
the privilege of visiting # only
recently.

Small Scale Shoe Manufacturers

*823. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that small
scale shoe manufacturers of Delhi and
Agra have threatened to go on strike
against the exploitation by middlemen
who are monopolizing the export
trade in shoes; and

(b) if so, the steps taken by Gov-
ernment to avert the strike and meet
their demands?

The Minister of Commerce (Shri
‘Manubhai Shah): (a) and (b). The
small scale shoe manufacturers are
supplying shoes and footwear for
export to the State Trading Corpora-
tion to the Soviet Union as also to
private firms. The small scale shoe
manufacturers are quite satisfied with
the arrangement of the S.T.C. There
have, however, been complaints from
the small units that they are not get-
ting a proper return from the private
sector firms, which place orders with
them for shoes to be exported to the
Soviet Union. The representatives of
these small scale manufacturers met
me recently and their grievances are
being looked into. "Government is
taking steps to persuade the private
firms to give a proper and better deal
to primary shoe manufacturers.
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Shri Hem Barua: Is it not a fact
that the STC is itself employing
middlemen which is resulting in (a)
middlemen’s profit, (b) rise in price
of shoes and (c) deprivation to the
actual producer of a portion of the
profit?

Shri Manubhai Shah: It is quite
contrary to facts. STC is directly
dealing with the footware manufac-
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turers and in fact the footware manu-
facturers are requesting the STC to
take away the middlemen, who are
also exporting to the Soviet Union.
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Shrimati Sharda Mukerjee: Is it a
fact that tenders are accepted from
suppliers who have no experience of
shoe manufacture and that consign-
ments have been returned from Russia
and East European countries because
the consignments were not satis-
factory?

Oral Answers

Shri Manubhai Shah: That is a
four-year old story. No consignment
has been returned since then.

Shri Ranga: Is it not possible for
the Government to fix minimum
wages to be paid for the people
employed in that industry, instead of
depending merely on the goodwill of
the small producers, or to orgdnise
trade boards on the lines on which
they are organised in the United
Kingdom in order to help these cot-
tage industry workers?

Shri Manubhai Shah: This repre-
sents only one per cent of the total
production of footware. The ques-
tion of wage is really a problem which
has to be tackled by the respective
State Governments for the entire
industry which manufactures shoe for
the country.
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Shri Warior: May I know whether
there is any increase in the rates
agreed upon for this year’s export as
compared with the rates for last year
or the year before last? What is the
position?

Shri Manubhai Shah: The quantity
has increased from 300,000 pairs to
6 lakh pairs and this year it will be
1 million pairs. In the price also
there has been a rise of Rs. 3 to Rs. 4.
But what the fabricators are com-
plaining of is that whereas the STC
gives them a higher price, the private
people give them Rs. 3 or Rs. 4 less.
This is what we are examining,

12-00 hrs.

SHORT NOTICE QUESTION

Pricﬁ of Motor Vehicles

s J Shri Joachim Alva:
\ Shri P. C. Borooah:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government propose
to increase the prices of cars, jeeps,
trucks and other vehicles and if so,
the reasons therefor; and

(b) whether the prices have been
already increased in the market in
an unauthorised and disproportionate
manner before Government passed
the requisite orders?

The Minister of Heavy Engineering
and in the Ministry of Industry and
Supply (Shri T. N. Singh): (a) and
(b). Presumably the reference is to
price increases consequent on the
10 per cent regulatory customs duty
announced by the Finance Minister
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on 17th February 1965. Government
generally permit automobile manu-
facturers to increase prices resulting
‘from increased incidence of customs
excise duties envisaged in the
Finance Bills. In such cases, general
authorisation is issued sometime
after the Finance Bill is introduced.
This practice has been followed for
the last few years. In regard to this
particular year, the question of per-
mitting the automobile manufac-
turers to increase the prices of
vehicles manufactured by them on
account of the 10% Regulatory Cus-
toms duty on the imported compon-
ents etc. announced by Government
with effect from 17th February, 1965,
and also on account of the levies en-
visaged in the Finance Bill 1965. is
still under consideration and Govern-
ment’s formal approval in this
regard is still to be conveyed to the
manufacturers.

Shri Ranga: It will be done
after the Finance Bill is passed.

Shri T. N. Singh: It is true that, in
the meantime, some of them have in-
creased prices according to their esti-
mate of the incidence of the 10 per
cent regulatory customs duty. Gov-
ernment will examine to what extent
such increases are excessive or im-
proper and will take suitable action.

Shri Joachim Alva: Is it true that
prices have been increased even
before the actual authorisation was
made by the Ministry and that manu-
facturers have been increasing the
prices, first, in the name of higher
prices of tyres and, secondly, Fiat got
an increase last year? Under the
constant pressure of automobile
dealers the Ministry is helpless.

Shri T. N. Singh: I have already
stated that they have increased the
prices so far as customs and other
duties are concerned without the
permission of Government so far.
This is what I said. I am going to

examine the question and take
mecessary action.
Shri Joachim Alva: In the first

place, the constant pressure of auto-
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mobile manufacturers prevented us
from getting a car in the public
sector and now in the matter of
jeeps, I want to know whether Gov-
ernment is keeping a strict watch
over any increase at least in the
price of jeeps.

Shri T. N. Singh: I must assure
the House that so far as is legitimate
no increase in prices will be allowed;
but, if the duties are increased, and
that is a legitimate incidence on
prices, I think, I have to be fair.

Shri P. C. Borooah: May 1 know
whether it is a fact that while the
indigenous content in automobile
manufacture in India is increasing,
the price increases and along with it,
side by side, mechanical defects are
also increasing? What is the reason
for this and what steps have been
taken to eliminate these things?

Shri T. N. Singh: 1 think, the
House will recall that I have ordered
an inquiry into the cost structure of
ancillary spare parts of motor cars
and automobiles. It is true that with
the increase in indigenous content of
most of our vehicles, prices have
gone up, the reasons attributed there-
for so far mostly being that the
prices of the indigenous components
and parts, which are now being used
by them in place of the imported
ones, are higher; therefore, the costs
go up. It is for this reason that an
investigation is being made into the
cost structure of parts and com-
ponents.

Shri Ansar Harvani: In the fleld
of production of Fiat cars both India
and the United Arab Republic
entered simultaneously, but the price
of the car is much less in the United
Arab Republic and more in India,
What is the reason for this?

Shri T. N. Singh: There are various
reasons. It may be higher cost of
production here. ...

Sﬁﬂ Ranga: What is this “may
be”?
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Shri Vasudevan Nair: What is all
this?

Mr. Speaker: Order, order. If the
hon. Minister has got any informa-
tion, he might give.

Shri T. N. Singh: There is a sug-
gestion, Sir, that taxes levied by
Government have added to the pri-
ces. All these matters are under
examination. That is why 1 said that
I do not want to make a definite
statement regarding the incidence of
various components and spare parts.

Shri Ranga: Say,
know. . . .(Interruption).

you do not

Shri T. N. Singh: I do not want
to prejudge the inquiry that is being
made in regard to some of these
things. For that reason I said that
there are various reasons.
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WRITTEN ANSWERS TO QUES-
TIONS

Zinc smelter Plant

~#812, Shri Vidya Charan Shukla:
Will the Minister of Steel and Mines
be pleased to refer to the reply given
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to Starred Question No. 229 on the:
27th November, 1964 and state the
progress made in regard to the
establishment of a zinc smelter plant
in the country with Polish collabora-
tion?

The Minister of Steel and Mines:
(Shri Sanjiva Reddy): A feasibility
report for establishing a zinc smelter
in the country was prepared by
Polish experts. The Report covers
such matters as the composition and
quantity of zinc concentrates requir-
ed, the technological processes to be:
employed, the location of the plant
and the broad time schedule for the:
project. This report has been stu-
died by our technical experts and a
decision for preparation of a detailed
project report by the Polish agency
will be taken shortly. In accordance
with the recommendation made by
the experts in the feasibility study,
steps are being taken to arrange for
a long term supply of zinc concen-
trates of the required analytical
composition.

Agro-Industrial Complex

+816. Shri Shiv Charan Mathur:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that M/s.
Hindustan Lever, Ltd. have success—
fully set up an Agro-industrial com-
plex in some of the villages of U P.
and have been able to achieve higher
production and higher income for
the villagers; and

(b) if so, the salient features of
the scheme?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b)
M/s. Hindustan Lever Ltd. have set
up at Etah in Uttar Pradesh an
industrial unit for the production of
milk powder, ghee and casein. The
Government understand that as part
of the scheme the company propose
extending credit facilities to farmers
in the area for the purchase of cattle,
cattlefeed, fertilisers and seeds.
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Indianization of Posts in Foreign
Firms.
*817. Shri D. C. Sharma: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether there was any prog-
ress in the process of Indianization
of higher posts in foreign firms in
the country during 1964; and

(b) if so, the main features there-
of?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
latest information available with the
Government is for the year 1963.
This has been published in a Press
Note dated the 21st March, 1865.

Information for the year 1964 is
being collected.

Taxis at Delhi and New Delhi
stations

+819. Shri Hari Vishnu Kamath:
Will the Minister of Railwiays be
pleased to state:

(a) whether he is aware of the
difficulty, verging on impossibility,
experienced by detraining passengers
at Delhi and New Delhi Stations in
obtaining taxis for short distance
journeys;

(b) if so, whether Government
propose to make police arrangements
for the purpose, as at Victoria
Terminus, Bombay; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir. We are aware
of some difficulty experienced at
Delhi and New Delhi stations in
obtaining Taxis for short distance
journeys.

(b) Police arrangements have been

made, though they are not the same
as at Victoria Terminus.
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(c) The Police consider that
arrangements made now will
adequately with the complaint.

the
deal

Mineral Exploration during Fourth
Plan.

( Shri Shree Narayan Das:
Shri P. R. Chakraverti:
Shri Yashpal Singh:
*824. { Shri Kapoor Singh:
| Shri Rameshwar Tantia:
Shri Kanakasabai:
Shri Vishwa Nath Pandey:
Will the Minister of Steel and Mimes
be pleased to stte:

(a) whether it is a fact that the
Canadian Government have agreed to
provide equipment for mineral ex-
ploration programmes during the
Fourth Plan;

(b) if so, the precise nature of the
assurance of aid given; and

(¢) whether that Government have
also agreed to train Indian technici-
ans?

The Minister of Steel and Mines
(Shri N. Sanjiva Reddy): (a) to (c).
A proposal was sent to the Canadian
Government for assistance in the form
of Canadian Soft Loan of Rs. 4.77
crores to purchase equipment for the
Geological Survey of India and the
Indian Bureau of Mines required for
mineral exploration during the Fourth
Five Year Plan. Detailed lists of
equipment were scrutinised by Canadi-
an Experts with reference to our pro-
grammes for exploration. They have
since drawn up an assessment report
which broadly confirms that the equip-
ment in question is necessary for im-
plementing our programmes and re-
commends the desirability of trainin?
Indain technicians in the use of
Canadian equipment and their reorien-
tation in new techniques of explora-
tion and drilling. Government of
India have accepted the recommenda-
tions of the Canadian Experts. The
decision of the Canadian Government
on our proposal is awaited.
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Export of Textiles to Australia

{ Shri Raghunath Singh:
| Shri Muthiah:
Shri Ram Harkh Yadav:
| Shri R. Barua:
Shri Vishwa Nath Pandey"

Will the Minister of Commerce be
pleased to state:

(a) whether it js fact that China has
ousted India from Australian textile
market as appears from the discussion
held on the 18th March, 1965 in the
House of Representatives of Australia;
and

(b) if so, the action proposed 10 be
taken in the matter?

*826
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The Deputy Minister in the Ministry
of Commerce (Shri S. V. Ramas-
swamy): (a) and (b). It is not cor-
rect to say that China has ousted India
from the Australian textile market.
Exports of cotton textiles from India
ang China to Australia over the years
have been as follows:—

India
1961 33.67 million square yards
1963 35.48 million square yards
1964 17.49 million square yards
(Jan.-June)
China
1961 5.68 million square yards
1963 22.80 million square yards
1964 17.18 million square yards
(Jan.-June)

‘While Ching has increased her ex-
ports to Australia, India has maintain_
ed her exports of about Rs. 27 lakhs
per annuam during the years mention-
ed above.

Steps are being taken to further in-
crease exports of cotton textiles to
Australia:

(1) Some new qualities of sheet-
ings and industrial cloths and
printed furnishings have been
introduced in the Australian
market. It is estimafed that
Australia can take 5 million
yards of industrial cloth and
this demang can be fully met.

(2) A Regional Sub-Committee for
Australia has been formed
in the Cotton Texfile Export
Promotion Council to study
the market conditions pre-
vailing in Australia and sug-
gest measures to strengthen
out export trade.

Hindustan Machine Tools Litd,

*827. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether the Hyderabad Unit of
the Hindustan Machine Tools Ltd. is
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being equipped for manufacturing
equipment for the automobile Indus-
try;

(b) if so, the progress made in set-
ting up of the unit and when it is like.
ly to be completed; and

(c) the precise nature of the equip-
ment to be produced and the proposed
capacity of the project?

The Deputy Minister in the Minis-
iry of Industry ang Supply (Shri Bl-
budhendra Misra): (a) to (c). The Hy-
‘debrabad factory of HMT is being
equipped for the manufacture of
single and specia]l purpose machine
and ultimately for transfer lines suita-
ble for automobile industry. Besides
these, gear shipping and gear hob-
bing machines "are also proposed to
be manufactured in this unit. Cons-
truction is proceeding satisfactorily
and the factory is likely to go into
production before the end of 1965. It
is expected to produce machine worth
Rs. 5.00 crores per annum by 1970-
1.

Heavy Engineering Corporation,
Ranchi

*828. Shri Shree Narayan Das: Will
the Minister of Industry and Supply
be pleased to state the progress made
80 far in the implementation of the
recommendations made Mr. B.
Mukerjee, retired judge of the Allaha-
‘bad High Court in his enquiry re-
port regarding the fire incident at the
Heavy Engineering Corporation Plant,
Ranchi in regard to the establish-
ment of (i) a Service Commission and
(ii) a Central Security Force for all
public sector undertakings?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): A fina] decision
on the creation of a Central Indus-
trial Security Force for all public
sector undertakings is likely to be
taken shortly. The question of set-
ting up a Seérvice Commission is
also being examined

Manafacture of Steel Castings
[ Shri Raghunath Singh:
J Shri Yashpa] Singh:

) Shri Kapur Singh:

| Shri Ram Harkh Yadav:

Will the Minister of Industry and
Supply be pleased to state:

*829.

(a) whether it is a fact that Cze-
choslovakia and India have recently
signed an agreement for the manu-
facture of steel castings and forgings
in the country; and

(b) if so, the terms of the agree-
ment?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shri
Bibudhendra Misra): (a) and (b). An
Agreement for the preparation of a
Detailed Project Report for setting
up a JFoundry Forge Plant at
Wardha has been concluded bet-
ween the Governments of India and
the Czechoslovak Socialist Republic
on +the 25th March, 1965  The
total capacity of the Plant will be
12,000 tons of steel ang alloy steel
castings, anq 8,300 tons of stee] for-
gings, including spun pipe moulds, per
year. The estimated capital cost is
about Rs. 15 crores. The price pay-
able for the Detaileq Project Report
is Rs. 28.50 lakhs.

Import of Spindies

*830. Shri P. C. Borooah: Will the
Minister of Commerce be pieased to
state:

(a) whether Government propose
to import 5.3 lakh spindles to imple-
ment “the minimum rehabilitation
programme” of the textile industry;

(b) if so, from where and the cost
thereof; and

(c) the broad out-lines of the saia
rehabilitation programme?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c). Import pro-
gramme will be worked out for the
whole industry on the basis o1
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(i) availability of foreign exchange,
(ii) local production and (iii) the
minimum needs of the textile industry

for all aspects.

Purchase of Newsprint from
Czechoslovakia

2104, J Shri Ram Harkh Yadav:
"\ Shri Onkar Lal Berwa:
Will the Minister of Commerce be
pleased to state:

(a) whether  Government have
entered into an agreement with Czec-
hoslovakia for the purchase of news-
print from that country;

(b) if so, the details of the agree-
ment; and

(c) when the consignment will be
available in India?

The Minister of Commerce (Shri
Manubhai Shah): (a) The State Trad-
ing Corporation of India Ltd. has
concluded a contract on the 2nd March,
1965, with M|s. Ligna, Praha (Czecho-
glovakia) for the import of unglazed
(machine finished) newsprint reels.

(b) The contract is for 6,000 metric
tons.

(c) The first consignment of 500
metric tons is expected to arrive at

the Indian ports by about May,
1965. The second lot of 1,500
metric tons is to be delivered

in the third quarter of 1965 and the
balance of of 4,000 metric tons is to be
delivereq in the fourth quarter of
1965; of this quantity 2,000 metric tons
may, however, be shipped in the first
quarter of 1966 as mutually agreed

upon.
Export of Matches

2105 f Shri Kasinatha Dorai:
"y Shri M. P. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether matches produced in
the country are exported to any
foreign country; and
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(b) if not, whether Government
propo:e to direct the machine-made
match producers to export a part of
their producticn with a view to en-
couraging cottage match industry?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, some ex-.
ports of matches are being effected.

(b) No such proposal is under Gov-
ernment’s consideration. We have al-
ready included matches within the-
purview of Export Assistance Schemes.

Consumption of Matches

J Shri M. P. Swamy:
1 Shri Kasinatha Dorai:

Will the Minister of Indusiry and’
Supply be pleased to state:

(a) the annual consumption of
matches in the country;

2106.

(b) the annual production of
matches by the Western India Match
Company and its allied concerns;

(c) the annua] production of
matches by the cottage match indus-
tries; and

(d) whether it is a fact that pro-
duction of matches by Western India
Match Company and its allied con-
cerns has exceeded 50 per cent of
India’s annual consumption which is
contrary to the agreement reached
with the Tariff Enquiry Committee
in 1927?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) Figures of
consumption of matches are not avail-
able. However, as there is no com-
mercial import of matches and the
total production of matches is con-
sumed in the country, the figures of
production may be taken as the con-
sumption  figures. Production of
matches in 1963-64 was 6832.08 mil-
lion boxes of 50 sticks.

(b) Production of matches by Mis
Western India Match Co., and its allied
concerns was 3980:05 million boxes of
50 sticks during 1963-64.
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(c) Production of matches by others
was 2852.03 million boxes of 50 sticks
during 1963-64.

(d) Information regarding the
agreement referred to is being collect-
ed and an answer will be placed on
the Table of the House.

Universal Industrial Exhibition

2107. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleas-
ed to state:

(a) whether Government have de-
cided to participate in the Universal
Industrial Exhibition to be held at
Montreal in Canada in April, 1967;

(b) if so, the feasibility of their
participation; and

(c) the Indian exhibits to be dis-
played there?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) The Government have the ne-
cessary experience ang technical staff
for this purpose. The requisite funds
have also been provided.

(¢) It is too early to give the list
of exhibits for an Exhibition to be
held in 1967.

Industria] Estates in Madhya Pradesh

2108. Shri Lakhmu Bhawani: Will
the Minister of Industry and Supply
be pleased to state:

(a) the number of industrial estates
working in Madhya Pradesh as on the
31st December, 1964; and

(b) whether any more industrial
estates are likely to be established
during 1965-66?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The information is being collected

from the State Government and will
be placed on the Table of the House.
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DS’s. and Headquarters Offices
Northern Railway, New Delhi

( Shri Hukam Chand
Kachhavaiya:
2109./ Shri Onkar Lal Berwa:
Shri Buta Singh:
Shri Gulshan:
Shri P. H. Bheel:

Will the Minister of
pleased to state:

(a) the total number of clerks and
Head Clerks working in personnel
Branch of Headquarter’s Office, Baroda
House and Divisional Superinten-
dent’s Office, New Delhi, who have
been working on the seats dealing withr
the personnel matters and settlement
cases for more than three years;

Railways be-

(b) whether any case of malprac-
tice and corruption against such staff
hag come to notice;

(c) if so, the number of such cases
and the action taken thereon; and

(d) whether it is proposed to reduce
the period of three yars® stay of an
individual in the Personnel Branches?

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a)
Office Head Clerks
Clerks
Head quarter’s Office 10 82
Divisional Superinten- .
tendent’s Office . 9 105

(b) Yes.

(c) 22 cases were registered during
the last 5 years. The breakup show-
ing action taken is as follows:—

Where staff was pe- ( Headquarters” . 2
nalised
Divisional Super-
| intendent’s Office 3
‘Where charges re - Headquaerters’ 3
mained unsubstan-
tiated. D. §’s Office 4
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“Under trial in Court of Law . - I
“Under departmentalaction . <+ o+ ©
Under investigation . . . .3
(d) Instructions have been issued

‘that the staff in the Personnel Branch
should be transferred to different sec-
“tions every two or three yearg to the
extent feasible.
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Consumer Co-operative Secieties

2111 J Shri Subedh Hansda:
' Shri Daljit Singh:

Will the Minister of
pleased to state:

Railways be

(a) whether it is a fact that a num-
ber of Consumers Cooperative Socie-
ties run by employees of S. E. Rail-
way are not functioning for want of
supply of consumer goods;

(b) whether any periodical check is
made to see their proper functioning;
and

(¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Yes.

(c) Does not arise.
Manufacture of Jeeps in Punjab

2112. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state;

(a) whether permission has been
given to the Punjab Government to
manufacture four-wheel-drive land
rover jeeps with some foreign colla-
boration; and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Industry ang Supply (Shri
Bibudhendra Misra): (a) No.
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(b) Does not arise.
Corruption Cases on Northern Railway

( Shri Daljit Singh:
2113. { Shri Ramachandra Ulaka:
{_Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) the number of corruption cases
detected against the Railway em-
ployees during 1964-65; and

(b) the nature of corruption cases
pending with the Northern Railway as
on the 1st January, 1965?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) 369 cases were detected
in the period from 1-4-1964 to
31-3-1965.

(b) The classification is as under:

1. Acceptance of
tion.

illegal gratifica-

2. Misappropriation of Government
money.

3. Falsification of records.

4. Misuse of railway material and
labour,

5. Misuse of Passes and P.T.Os.
6. Claiming of false T.A. .
em-

7. Inpersonation, _ obtaining

ployment by concealing ante-
cedents and|or presenting bogus
certificates.
8. Excessive issue of railway mate-
9. Acceptance of material below
specification.

10. Cheating of passengers at Book-
ing Windows.

11. Under weighment of Goods and
Parce] consignments.

12. Possession of disproportionate
assets.

13. Carrying passengers without
tickets.

14. Re-sale of issued tickets.

Delegations sent abroad

2114. Shri Daljit Singh: Will the-
Minister of Industry and Supply be-
pleased to state:

(a) the number of delegations sent:
abroad by his. Ministry during 1964-
65; and

(b) the names of the countries
visited and the objects of their
visits?

The Deputy Minister in the Minis-
try of Industry ang Supply (Shri
Bibudhendra Misra): (a) Three.

(®)

Name of the
country visited

Object of the visit

To attend the sth Gover-
ning Body Meeting of
the Asian Productivity
Organisation held from
15th to 19th December,
1964.

2. Switzerland  For attending as observer
the meetings organised’
by the United Interna-
tional Bureaux for the
Protection of Intellec-
tual Property (BIRPI).

1. Japan

3. U.S.A,, UK., To conduct negotiations

France, West with International De-
Germany and velopment Association,
Austria. Washington, in respect

of an Industrial Main-
tenance Import Credit
and also to hold discus-
sions with certain in-
dustrial firms with a
view to exploring pos-
sible colloboration and
investment in engineer-
ing schemes.
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Export of Tussar Silk

2116. Shri Bibhuti Mishra: Will
‘the Minister of Commerce be pleased
tto state:

(a) whether Government have
decided to introduce a scheme for
-quality control of tussar silk for ex-
‘port;

(b) if so, the minimum specifica-
‘tions laid down for the ‘export of
#tussar silk fabrics; and

(¢c) the extent to which this
scheme will help in stepping up ex-
ports of Indian tussar?

The Deputy Minister in the Minis-
‘try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir. The scheme
has been introcduced from the 2nd
-January, 1965.

(b) A copy of the schedule of

. standard specifications laid down for
tasar fabrics for export is laid on the

‘Table of the House [Placed in
library, see No. LT—4170/65]. Under

‘the scheme, export of other varieties
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of tussar silk fabrics is also allowed
provided they conform to the con-
tracted specifications agreed to bet-
ween the buyer and the seller,

(c) It is felt that the introduction
of the scheme would generate a
quality consciousness among manu-
facturers and exporters and would
help in effectively curbing the ten-
dency of exporting sub-standard
goods. This would also create con-
fidence among the foreign buyers
and would thus help in stepping up
exports of these goods.

Production of Coffee

( Shri Bhagwat Jha Azad:

1 ) Shri Yashpal Singh:
2117. ¥ Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the prospects of coffee harvest
during 1964-65; and

(b) whether there is prospect of
upward trend and consequently in-
crease in its export?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) 60,000 tonnes.

(b) As the production is less than
in 1963-64, the quantity available for
export will also be less.

Exports to USSR.

( Shri Yashpal Singh:

i Shri Dinen Bhattacharya:
Dr. Ranen Sen:

LShri Mohammad Elias:

Will the Minister of Commerce be
pleased to state:

2118.

(a) whether the Soviet Union have
abolished all customs dufies on im-
ports from the developing Afro-
Asian and Latin American countries
from 1st January, 1965; and

(b) it so, the extent to which this
will help to boost up the export of
Indian goods to that country?
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The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) India’s trade with the U.S.S.R.
is regulated by Bilateral Trade
Agreements, which determine the
volume of trade exchanges to be
effected between the two countries,
and as such the total volume of trade
each way is not affected by this step.
However, India may get the benefit
in its c.if. value realisation. It is too
early to estimate this yet.

(Shri
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Production in Steel Plants

2120 f Shri Ramachandra Ulaka:
*q_ Shri Dhuleshwar Meena:

Will the Minister of
Mines be pleased to state:

Steel and

(a) whether the production of steel
in all the steel plants increased in
1964;

(b) if so, the details of production
in each plant, in each category of the
finished products; and

(¢) whether this is
the production targets?

according to

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b). A
statement is laid on the Table of the
House [Placed in Library, see No.
LT-4171/55.]

(c) The total installed capacity of
Saleable Steel of main producers is
4-63 million tonnes. As against this,
the actual production of Saleable
Steel in 1964 was 452 million tonnes.

Exports of Identical Products

2121, Shri P, C. Borooah: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 1554 on the 18th Decem-
ber, 1964 and state:

(a) whether the question of forma-
tion of consortia of exporters for
handling sale of identical or comple-
mentary products was recently dis-
cussed between the representatives
of Government and Industry and
Trade; and
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(b) it so, the result thereof??

The Minister of Commerce
Manubhai Shah): (a) and (b). Yes,
Sir. The recommendations of the
Selectivity Committee, including that
relating to the formation of consortia
of exports, were discussed with the
representatives of the Export Promo-
tion Councils, Commodity Boards, and

(Shri

major trade organisations in the
country. During these discussions,
several suggestions were made.

There was considerable support for
the ©proposal regarding consortia,
suggestion being made regarding
specific commodities and markets for
which consortia would be appropri-
ate. The report will be discussed
further at the forthcoming meeting
of the Board of Trade in Calcutta on
12-4-1965. Government’s decision on
the recommendations will follow
thereafter.

Salt deposits in Mandi
Shri Kapur Singh:
Shri P. K. Deo:
2122. < Shri Narasimha Reddy:
| Shri Koya:
{_ Shri M. Rampure:

Will the Minister of Industry and
Supply be pleased to state:

{a) whether it is a fact that salt
deposits have been found at Manai;

(b) whether the work relating to
its exploitation has been started; and

(¢) what would be the likely yield?

The Deputy Minister in the Min-

istry of Industry and Supply (Shri
Bibhudhendra Misra): (a) and (b):
The Mandi salt deposits have been

known and exploited for long. In-
vestigations relating to the extent of
deposits have been entrusted to the
Indian Bureau of Mines, and the
work is in progress.

(c) The annual yield from the
Mines at present is of the order of
4,000 tonnes.
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Heavy Industrial Plant in Akola
Shri R. S. Pandey:

Shri R. Barua:
Shri L. N. Bhanja Deo:

2123,

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a 12-
man team of Soviet technical experts.
during its stay in Akola in January,
1965 explored the possibilities of sett-
ing up a heavy industrial plant in
that city; and

(b) if so, whether the Soviet team
has submitted any report to Govern-
ment about the outcome of their ex-.
plorations?

The Deputy Minister in the
istry of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Yes, Sir. For the location of a pro-
ject for the manufacture of heavy
Pumps & Compressors, a team of
Russian experts visited a few places.
including Akola. The Report sum-
mitted by the team is being consider-
ed.

Gadgets for Gas Supply

2124, Shri P. R. Chakraverti: Will
the Minister of Industry and Supply
be pleased to state the steps taken to
encourage the manufacture of gadgets
meant for gas supply to facilitate the
increasing use of gas as a domestic
fuel?

The Minister of Supply and Techni-
cal Development in the Ministry of
Industry and Supply (Shri Raghu-
ramaiah): Necessary development
assistance is being given to the unit
in Bombay which is manufacturing
cooking ranges and gas appliances.
There have been no complaints about
shortage of production. If any
entrepreneur comes forward to set up
capacity in this field, his application
will be processed on merits.
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Small Scale Industries

2125 f Shri P. R. Chakraverti:
* 7 Shri Jashvant Mehta:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the National Small
Industries Corporation has helped
Small Scale Industry in the country
by supplying machines on hire-
purchase;

(b) if so, the extent to which con-
tracts have been secured by the Cor-
poration on behalf of small scale units;
and )

(c) whether it has helped in setting
up small scale industries in the rural
areas and hag established markets for
products of small fabricators?

The Deputy Minister in the Ministry

of Industry and Supply (Shri
Bibudhendra Misra): Yes, Sir.
(b) 14,075 contracts valued at

Rs. 79-91 crores were secured by the
small scale units from the D.G.S. & D.
through the assistance of the National
Small Industries Corporation since its
inception to the end of February,
1965. The small scale units also sec-
ured 27,852 contracts worth Rs. 6:07
crores from the Railways through the
assistance of the Corporation during
the above period.

(¢) Yes, Sir. The Corporation had
conducted intensive campaigns in
selected areas in conjunction with the
Office of the Development Commis-
sioner for Small Scale Industries and
the State Directors of Industries
in order to encourage the setting up
of small scale industries in rural areas.
Such campaigng were conducted in
Mysore, Kerala, Andhra Pradesh,
Madras, Maharashtra, Gujarat,
Madhya Pradesh, Bihar and Orissa.
Following these campaigns, a total of
807 applications for the supply of
3,372 ‘niachines valued at Rs. 135.20
Jakhs on hire-purchase basis were re-
ceived from small scale units in these
States. A total of 849 machines
costing Rs. 37.70 lakhs were ordered

191 (Ai) LSD—3.

and 500 machines valued at Rs. 27.62
lakhs were delivered on hire-purchase
basis by the Corporation.

The Corporation has also helped
smal] industries in establishing a mar-
ket for their products, by assisting
small manufacturing units in estab-
lishing distribution channels, in stand-
ardisation, quality control and improv-
ed methods of packing and despatch.
The Corporation has done a good deal
of publicity in making known the
small scale industries products in wider
markets. The Corporation had tin
recently also been assisting the small
shoe fabricators in the export of foot-
wear. :

Multiple Taxes on Tea

2126. Shri P. C. Borooah: Will the
Minister of Commerce be pleased 1o
state:

(a) whether Assam Government
have askeq the Central Government
and the Planning Commission to re-
examine the feasibility of replacing
the multiple taxzes on tea by a single
excise duty; and

(b) if so, the Central Government’s
decision on this demand?

The Deputy Minister in the Ministry
of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Electrification of 'Stations

2127 Shri Ramachandra Ulaka:
* | Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) the names of the stationg elec-
trified on the South Eastern Railway
during 1964-65;

(b) the total expenditure incurred
thereby; and

(c) the names of stations proposed
o be electrified during 1965-66?
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The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) to (¢). A statement is laid on the
Table of the House. [Placed in Librar-
y, see No. LT-4172/65].

Production of Terylene Fibre

2128 { Shri Ramachandra Ulaka:
" 3 Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the present production of tery-
lene fibre in India;

(b) its present requirement 1n
India; and '

(c¢) the manner and extent to which
the requirement is being met?

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Ramaswamy):
(a) The first terylene type fibre plant
went into production recently and it
is expecteg to attain capacity of 2
million kgs. per annum within 2-3
months’ time;

(b) The requirements for this fibre
are variable and depend upon its re-
lative availability as against other
synthetic ang natural fibres with which
it could e -blended or used as their
substitute;

(c) Terylene fibre is currently being
imported under Export Promotion
Scheme of Art Silk fabrics. The
imports of terylene fibre since 1961-62
are as follows:

Year Qty. in Value in

min. kgs. mln. Rs.

1961-62 . 0-059 1-009

»\1962—63 . 0-308 4622

1963-64 - 1-139 16-042
1964-65 (April to

Oct. 1964) 0-731 8-553
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Vending Contracts on North-Eastern
Railway

2129. Shri Vishwa Nath Pandey:
Will the Minister of Railways he
pleased to Tstate:

(a) whether it is a fact that a
large amount of money is in arrear
on account of licence fee and rents
from the vending contractors on the
North-Eastern Railway;

(b) if so, the amount of arrears for
the last three years; and

(c) the number of contractors who
are allotted more than iwo vending
contracts at different stations on the
North-Eastern Railway during the
above period?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). As on 3lst
December, 1964, a sum of Rs. 22.803.76
P. was outstanding against Catering
and Vending contractors on the North
Eastern Railway on account of licence
fee and rent, for over three years.

(c) There are 7 contractors on the
North Eastern Railway who have got
more than two contracts at different
stations for the last several years but
no fresh contracts have been allotted
to them during the last three years.
Their holdings are within the pres-
cribed limits.

Allocatien of Iron and Steel to UP.

2130. Shri Vishwa Nath Pandey:

Wil] the Minister of Steel and Mines
be pleaseq to state:

(a) the quantity of iron and steel
allotted to Uttar Pradesh during 1964-
65; and

(b) the quantity to be allotted dur-
ing 1965-66?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The quan-
tity of iron and steel allotted to Uttar
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Pradesh  during 1964-65 is =as
follows:— ’
Steel 14,900 tonnes(*)
Pig Iron 70,369 tonnes(**)
MS Billets 68,27 tonnes

*Represents allotted quota ceilings
for controlled categories and

their defectives. Indentcrs
can place orders for decon-
trolled categories of steel

without restriction.

*+Includes 10.375 tonnes of im-
ported pig iron and 7,500
tonnes of semi-broken ingot
moulds released in lieu of
pig iron.

(b) The allotment of iron and steel
for 1965-66 has pot yet been finalised.

Small Scale Industries in U.P.

2131, Shri Vishwa Nath Pandey:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether any schemes have been
received for the development of small
scale industries in TUttar -Pradesh
during 1965-66;

(b) if so, the nature of the schemes;
and

(c) the amount proposed to be
allotted for the purpose?
* The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
U.P. Government’s schemes for the
development of small scale industries
in the State during 1965-66 as includ-
ed in their annua] plan are detailed
in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-4173/65].

(c) The tentative figure in regard
to Central assistance proposed to be
given to U.P. for 1965-68 is Rs. 140
lakhs.

Small Scale Industries Corporation,
U.P.
2182. Shri Vishwa Nath Pandey:
Will the Minister of Industry and
Supply be pleased to state:
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(a) the amount sanctioned by the
Central Government to the Small
Scale Industries Corporation of Uttar
Pradesh during 1964-65; and

(b) the amount likely to be allotted
during 1965-66?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Central assistance in the form of loans
and grants is given each year in bulk
to State Governments for develop-
ment of smal]l scale industries.
Scheme-wise allocation of funds is not
made by the Central Government. The
Government of U.P. is free to utilise
the Central assistance so given on
particular schemes including loans
and grants to the UP. Small Secale
Industries Corporation. The tentative
figures in regard to assistance given
to UP. in 1964-65 and proposed to be
given in 1965-66 are 155:48 lakhs and
Rs. 140 1akhs, respectively.

Second Cable Factory

( Shri Parashar:

| Shri Chandak:
2133.% Shri Hukam Chand

j _Kachbavaiya:

| Shri P. H. Bheel:

Will the Minister of Industry and
Supply be pleased to refer to- the reply:
given to Unstarred Question No. 1298
on the 25th September, 1964 and state:

(a) whether Government. have .de=
cided to set up a second factory for
the manufacture of cables; .

(b) if so, where;

(c) whether the Government of
Madhya Pradesh have requested for
locating this factory in that State;
and

(d) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) to (d). The Managing Director
of M/s. Hindustan Cables Ltd., visited
several sites in different States in-
cluding M.P.; a decision will be taken
about the location of the project after
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his detailed report is received.

Arrival of Punjab Mail at Bhatinda

2134. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Punjab
Mail reaches Bhatinda invariably late;

(b) whether due to this passengers
cannot catch the next connecting
trains starting from Bhatinda and they
are stranded at that station for hours;
and

(c) the steps Government propose

to take to remove this inconvenience? .
[4

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a) to (¢). An analysis of
the performance of 37 Up Punjab Mail
during the months of January and
February, 1965 has shown that this
train arrived Bhatinda right time on
a total of 31 occasions. The percen-
tage of connections 37 Up Mail main-
tained during this period with 1 BH
Up Bhatinda-Hindumalkote Passen-
ger, 1 BRB UP Bhatinda-Rewari
-Passenger and 1 BBB Up _Bhatinda-
Bikaner Passenger trains at Bhatinda
was of the order of 87.

Every effort is being made and will
contiriue to be made to run 37 Up Mail
to timé and to ensure cent per cent
connections at Bhatinda.

Najafgarh Industrial Area

2135. Shri Yashpal Singh: Will the -
Minister of Industry and Supply  be .

pleased to state:

(a) whether it is a fact that Gov-
ernment propose to acquire industrial
plots in bhe'Union Territory of Delhi
which were allotted to various indus-
trialists for setting up new industries
or for shifting old ones and which are
still lying vacant;

(b) whether there are many such
vacant plots in Najafgarh Industrial
Area, New Delhi; and
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(c) the reasons for the delay in set-
ting up the industries?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). The
Delhi Administration  propose to
acquire 8 plots in the Najafgarh Area
of Delhi which had been allotted to
various industrialists for setting up
industries but which have been lying
vacant for some considerable time.
Two of them have been vacant for
the reason that they have ‘become
evacuee property following  the
allottees” migration to Pakistan. In
two of the other plots, the allottees
have not been able to evict unautho-
rised squatters who have been occupy-
ing them. The allottees of the remain-
ing 4 plots have not taken any action
to set up industries on them. It is
understood that the reason for this is
that they had to face financial and
other difficulties.

Rail Bridge over Rupnarayan River

( Shri Subodh Hansda:
2136. Shri S. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Rallways be
pleased to state:

(a) the progress made in the con-
struction of @ bridge on the river
Rupnarayan on the South Eastern
Railway; and

(b) the original target date. - for
completion of the bridge and ‘whether

“it would be possible to finish the

work in time?

-7The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Work on both the abutments and
nine out of ten piers has been com-
pleted. The last pier is also expected
to be ready this month. Erection of
girders is expected to start from- July,
1965.

(b) The bridge is expected to be
completed by the original target date
viz. March, 1966, provided all the im-
ported steel is regeived by May, 1965
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About 90 per cent of the imported
steel has been shipped already.

‘faferm REE ® AWW
2137. +ft ggaR fag : w0
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Raid on Delhi Parcel Office

{ Shri Onkar Lal Berwa:
2139.< Shri Guilshan:
| Shri Omkar Singh:
Will the Minister of Railways be
pleased to refer to the reply given te
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Unstarred Question No. 1581 on the
18th December, 1964 regarding shor-
tage of Government cash in the Out-

ward Parcel Office, Delhi Station and
state:

(a) whether the disciplinary pro-
ceedings against the officia] concerned
have been completed; and

(b) if so, what punishment has
been given to him?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) He has been awarded the
punishment of withholding of incre-
ments for two years affecting his
future increments also.

Trade Agency in German Democratic
Republic

2140 Dr. Ranen Sen:
"7 Shri Dinen Bhattacharya:

Will the Minister of Commerce be
pleased to state:

(a) whether the Chairman of the
State Trading Corporation of India
has suggeSted to Government to set
up an official Indian Trade Agency in
German Democratic Republic; and

(b) if so, the Government’s reaction
thereto?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

(Shri

Senior Scale Officers in Railway Board

2141. Shri R. N. Reddi: Will the
Minister of Railways be pleased to
state:

(a) the number of senior scale
officers in the Railway Board who
have been retained for more than five
years;

(b) if so, the reasons for retaining
them; and

(¢) the number of senior Adminis-
trative Scale Officers re-appointed by
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the Railway Board after reaching the
superannuation age?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Singh): (a) Out of 50 senior scale
officers drafted from the Railways to
the Railway Board, five have complet-
ed more than 5 years in the Railway
Board.

(b) The officers have been retained
in the public interest.

(c) One in Railway Board’s office
and six in other offices, such as Rail-
way Service Commissions ete.

Tea Gardens in Jammu and Kashmir

( Shri Gopal Datt Mengi:
2142. { Shri Samnani:
( Shri Abd#l Ghani Goni:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that there
were a few tea gardens in Jammu
region which were producing good
quality tea;

(b) whether it is also a fact that
most of these gardens have perished
for want of proper attention and lack
of finances; and

(c) whether Government have any
scheme to rehabilitate these gardens?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) to (c). There is very
little tea cultivation in the Jammu and
Kashmir State. The few tea bushes
that exist were understood to have
been planted over 100 years ago. The
State Government undertook a pre-
liminary survey in 1962 for exploring
the possibilities of growing tea in the
Udhampur District of Jammu Pro-
vince. The survey report however is
not encouraging for the development
of the tea industry in the region.
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Ayurvedic Dispensaries on Railways

2143, Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of Ayurvedic dis-
pensaries working on the various
Railways, zone-wise;

(b) whether the scope of this system
of medicine is being extended; and

(¢) if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Bam Subhag
Singh): (a) Nil

(b) No.
(¢) Does not arise.
Derailment nea, Warangal

2144. Shri P. Venkatasubbaiah:
Will the Minister ~of Railways be
pleased to state:

(a) whether it is a fact that a bogie
of the 17 UP Madras-Delhi Janta Ex-
press derailed between Warangal and
Vanchagiri railway stations on the
17th March, 1965;

(b) if so, the extent of damage
caused to life and property; and

(¢) whether any enquiry has been
conducteg to investigate the cause of
the derailment?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) There was no casualty as a
result of the accident.

The cost of damage to Railway pro-
perty was estimated at approximately
Rs. 20,300.

(c) Yes.

Small Scale Industries in States

2145. Shri H. C. Soy: Will the Minis-
ter of Industry and Supply be pleased
to state:

(a) whether it is a fact that unlike
the State of Punjab, inadequate pro-
gress has been made in the States of
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Bihar, Orissa and Madhya Pradesh
with regard to the development of
small scale and cottage industries
based on the easily and locally avail-
able large supply of the forest pro-
ducts like timber, bamboo, maich
wood and tussar; and

(b) if so, the steps proposed to be
taken in this regard?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House.

et @ W™ fewe

[t g0 Wio aTEAW :
st wwaw

T WG WA U a9 FOFA
& fF 7 G T A= e Wy
fr ST FA AR y AR WA
wWifee A RomFrg ’?

e AwE | Tew WW (3o
Tw g teg) - W, 1962 § =T
F farad & ey Ff fir femel ox
sRfgs T (9@l @ WRfrs wmeT
fet 7 @Y), feY s s § R
FE 1 W o S feEmd & e At
39 Y UF IF AT 9= 9T @ fear
qar g 1 [qeetem | v wan 1 Ifad
HeTr QAR 2——1174/65] |

3 fearaat & et 9T F1 AW
w4 &1 faa & g

2146.

]I OW
f‘iﬁ qo ATo FTEIH :
21473 & -

AT IFK WA A FATX FT TG F
f:

(%) T a8 99 § 1% @A FH-
wifet qar gran sfawifal w1 8400



8687 Written Answers
iRl a% )t o g0 F fag andr
et ¥ § w f 9w §; W)

(w) =fc &, @ <@ & =0 ®W0
?

WE WAwE R T WM (STo
ew g g ), (F) A1 (@) ST
T AR B oSt g oy e
F aelt g ifedll, oW F ste mfeat
o § Ui @ q
gQ #1 W A @ awn | | wE
FH=TfEEt &1 3a9 525 To ¥ FH T
3 3% 800 v T g & o
faX SN T e §ErQ isA
& fag Sooew &9 § sEwisdl &
fog 7 | Qar gafed T T § anfe
T  FT AR FT q avferdi & fag
TwIfedl § Iqed T A OFHT A
g

Movement of Brick-burning Coal

J Shri Rameshwar Tantia:
7 Shri Yamuna Prasad Mandal:

Will the Minister of Railways be
pleased to state:

2148.

(a) the tota] demands for rakes for
movement of brick-burning coal and
soft coke during January and Febru-
ary this year as received by the Rail-
ways in Rake programmes on differ-
ent via routes;

(b) the number of programmes, out
of the total demand accepted by the
Railways for movement of brick-
burning coal and soft coke on fixed
dates during January and February
this year;

(c) the basis followed in accepting
and rejecting the Rake programmes so
submitted and the number of the pro-
grammes materialised by actual load-
ing on fixeq dates; and

(d) in cases of programmes accept-
ed by the Railways for actual move-
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ment what principles were followed
for selecting certain consumers and
stations on different via routes from
amongst those programmed for?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Programmes for movement of 271
and 576 block-rakes of brick-burning
coa] and soft coke during January and
February, 1965 respectively for differ-
ent routes were received by the Rail-
ways.

(b) Programmes for movement of
160 rakes during January and 258
rakes during February were accepted
by the Railways for loading on fixed
dates.

(c) The following principles were
followed in accepting the rake pro-
grammes:—

(i) They should be confined to load.
ing from collieries from which
rakes could be formed having
regard to their loading
accommodation, and their loca-
tion on a particular pilot section.
They should include only those
destinations as are rationally
served by them.

(iii) They should conform to the
movement capacities via each
route and offer the required
spacing between the successive
rakes for the same destination
or via the same transhipment
point.

(i)

Subject to the programmes conform-
ing to the above conditions they were
accepted on the basis of ‘first come
first served’ but those which were
asked for in rakes of Box wagons
were accorded a higher priority than
those asked for in rakes of ordinary
four-wheeled wagons,

The number of programmes ulti-
mately allotted for loading on fixed
dates was 135 in January and 209 in
February.

(d) The actual implementation of
accepted programmes was based on
wagon availability in the loaang
areas, operational restrictions, and the
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priority classification of the consumers
involved.

Export of Bananas

2149, Shri M. Malaichami: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 1317 on the 19th March,
1965 and state:

(a) the details of the schemes sanc-
tioned for increased production of ex-
portable varieties of bananas during
1964-65; and

(b) the results achieved so far?
The Minister of Commerce (Shri
Manubhaj Shah): (a) A statement is

laid on the Table of the House. [Plac-
ed in Library, see No. LT-4175/65].

(b) No assessment of the results
achieved by these Schemes can be
made so early.
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Next E.C.AAF.E, Session

2152 J Shri Yashpal Singh: .
) 7\ Shri Kapur Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
next EC.AF.E. Session will be held
in New Delhi in 1966; and

(b) if so, the total expenditure like-
ly to be incurred on the said session?

The Minister of Commerce (Shrl
Manubhai Shah): (a) An invitation
has been extended to the ECAFE for
holding the 1966 Session in New Delhi,
and has been accepted pending con-
currence by the UN. Economic and
Social Council.

(b) Approximately Rs. 2.5 lakhs.
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Divl. Supdt. Office, New Delhi

( Shri Onkar Lal Berwa:
| Shri Hukam Chand
Kachhavaiya:
Shri Yudhvir Singh:
| sShri Bade:
|_Sari Buta Singh:

2153,

Will the Minister of Railways be
pleased to state:

(a) the total number of gazetted
officers whose stay is for more than
ten years in the Divisional Superin-
tendent’s Office, New Delhi; and

(b) the tenure of stay of these offi-
cers in Divisional Superintendent’s
Office?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Nil

(b) Does not arise.

Extension of Service to Gazetted
Officers

Shri Onkar Lal Berwa:
| Shri Hukam Chand
Kachhavaiya:

2154. 7 Shri Yudhvir Singh:
Shri Bade:
Shri Buta Singh:

Wwill the Minister of Railways be
pleased to state the total number of
gazetted officers working on the
Northern Railway who have been
granted extension of service beyond
58 years?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): Eight.

Empty wagens at Delhi Main station.

Shri Onkar Lal Berwa:
Shri Hukam Chand
: Kachhavaiya:
2155. { Shri Yudhvir Singh:
| Shri Bade:
| Shri Ruia Singh:
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Will the Minister of Railways be
vleased to state:

(a) whether it is a fact that empty
wagons are not being supplieq daily
for clearance of parcels meant for
Western Railway (Broad Gauge) at
Delhi Main Railway Station thus
resulting in heavy congestion on the
platforms; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Parcel tratiic
offering at Delhi for stations on the
Western Railway (Broad Gauge) is
normally cleared the same day in the
brake vans of MaillExpress and pas-
senger trains. On occasions when the
left over is sufficient for a fuil parcel
van, empty vans are also arranged.
For instance, during the period 22nd
to 31st March, 1965, seventecn empty
vans were supplied for clearance of
2879 packages which could not be
cleared in the brake vans of the
nassenger carrying trains.

Refreshment Rooms apng

{" Shri Yudhvir Singh:
| Shri Onkar Lal Berwa:
| Shri Hukam Chand
Kachhavaiya:
Shri Bade:
LShri Buta Singh:

Will the Minister of Railways be
pleased to state:

Tea Stalls

2156.

(a) the names of stations on the
Northern Railway (Delhi and Feroze-
pore Divisions) where new refresh-
ment rooms and tea stalls will be
opened during the current year; and

(b) the target date for the same?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Tea stalls are
proposed to be opened within 2 to 3
months, at Bahadurgarh and Delhi-
Kishenganj stations in Delhi Division
and at Banga station in Ferozepore
Division of the Northern Railwer.
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There is no proposal to open any
new refreshment room during the cur-
rent year at any station in  Delhi
and Ferozepore Divisions.

Glass Factory in Durgapur

( Shri Warior:
157. -
us1 1 Shri Vasudevan Nair:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have fin-
ally decided to set up an sphthalmic
glass factory in Durgapur with Soviet
collaboration; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The cost of the Project is esti-
mated to be Rs. 2.72 crores excluding
the cost of the township. This in-
cludes Rs. 1.18 crores as foreign ex-
change component. The total capa-
city of the Plant will be 300 tons of
ophthalmic glass out of which 67 tons
will be blanks ang 233 tons as lenses.
The Project is expected to be com-
pleated by 1966.
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Four-wheeler Wagens

2159. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) the number of wagens in terms
of four-wheelers requisitioned by
Messrs. Singareni Collieries, Ltd., in-
February, 1965;

(b) the actual number of wagons
supplied by the Railways;

(¢) the main reasons fur the short-
fall; and

(d) whether the Railways are now
in a position to meet the demand
fully?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (d). The number of wagons re-
quisitioned by the Singareni Coilier-
ies during February, 1965 was 13,400
and the number supplied was 11,348
against the target of 11,760. The mar-
ginal shortfall of 412 wagons as com-
pared to the target was due to:—

(i) cancellation of indents for
116 wagons by the Colljeries
after allotment;

(ii) less utilisation of the awvail-
able capacity on Thursdays,
the weekly off days; and

Southern
the

(ii) dislocation on
Railway on account of



éégs Written Answers
language agitation during the
month affecting the normal
flow of empty wagons from
that Rly. to these coalfields.

No difficulty is anticipateq in meet-
ing the requirements upto the loading
target which is based on a uniform
off take of coal throughout the month.

Subsidy from the Coal Boarg

2160, Shri Eswara Reddy: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that the
disposa]l of applications for -subsidy
from the Coal Board are inordinately
delayed;

(b) if so, the action being taken for
their disposal expeditiously; and

(c) the number of applications pen-
ding with the Board for over six
months?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy:): (a) No, Sir.

* (b) Does not arise,

(c) 39 applications in respect of
stowing assistance and 33 applications
in respect of assistange for hard and
difficult mining conditions.

Small Scale Meta] Industries

2161. Shri Rameshwar Tantia: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether it is a fact that several
small-scale 'metal industries in Delhi
are not working to their capacity
because they are not getting adequate
foreign exchange to import raw
materials;

- (b) if so, whether it is also a fact
that they are facing difficulties as a
result of the increase in excise duty
on brass, copper, aluminium and
stainless steel; and
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(c) if so, the steps proposed to be
taken by Government in this regard?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) In common,
with all industrial units in India at
present, several small scale indus-
tries in Delhi are not working to
their full capacity due to the non-
availability of imported raw material
in adequate quantities.

(b) No representation has been
received from small scale industrial
units in this respect.

(c) All possible efforts are being
made to utilise the limited foreign
exchange available to the best advan-
tage.

Beneficiation Plant at Barsua Mines

2162. Shri Rameshwar Tantia: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether Government have post-
poned taking a decision on the pro-
posal to establish a beneficiation plant
at the Barsua mines;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
the project report is ready and the
British and Japanese firms have also
given consent to an agreement to set
up this project; and

(d) when a final decision is likely
to be taken in the matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d).
Tenders for the Beneficiation Plant at
the Barsua mines have been received
by Hindustan Steel Limited and are
under their consideration. Their
recommendation to Government bhas
not yet been received. It is expected
shortly and a fina]l decision will be
taken thereafter,
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12.6 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

ReEMovAL oF INDIAN Press CoORREs-
PONDENTS FROM CAIRO AIRPORT AT
THE TIME OF ARRIVAL OF THE CHINESE
PrRIME MINTSTER

=t gow TR FEEW  (J[W)
# gfyeradta A Aga 3 feafafea
o Y s Sfaw-Frd WA@Y 1 A=A
feamar § o e wwan g fR oag @
IR A TF a6 S :

DT F wTE qE F BT g
g I N F w9 A ¥ WA
FrTEEEATHY & gt S FT g

§3ferr o wATeE § SuReAr (s
foim fag) © D W "R
), N T F T G F AW F I
Fife gt wg 1 N F AT AT R
¥, "gE W@ e & g 6
Fif ¥ A% faar o gans =g T -
@ ¥ aTgx Tg f | g 6w A
o7 0 dareeami @ AR &
aur fadewt aETETCTEl ¥ fEl @R
ZraTE F & o fear mn, R ow
Trfsewar F1AE GarEgrn agt Jufead
agoar |

Fifgw § g USFgAEE  FH
e ¥ fa7 @

it FFR T FYAH & gg st
argan g f& ag St o fely aoe
y faar or, #ar ™ F} FIN TR
AT & T gn awa o et o 7

st feam fag : @@EW ST A
gEU W ¥ S &R T ¥
frsit o< X S0 5@ W o fean
wafeT & 5 9 &1 gaAT SEET I
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Press Correspondents from Cairo
Airport (C.A)

1 @ Y, WF agi w7 afgwrar 3
AR FGAR I TG F |

st gmow fag (FTAT) oW
Ffe @ 7 gAR iw fowfes
v g o fmIa a
s ?

=t feam fag R oW o A
fegwar F w1 FE FAEIET T8
T8 ¥, gafvg wafer @ fF o @
FTogam 2 A

Mo TW AARL Mg (FREEE) :
fegea Tt S Y fergeatt
F yfs fef sm@gR &1 9k ST
7T T (A AT FFR T I
TR e Y fy F e amER
e =T 3 ¥ o < & e fege
& gfrn & mden 2w R, s e
Fifer 9 9 A g FT &
g § =T zafdg <a@F ag FaW
Fegrdg fF o & s®@ W AR
2, ag w0 frox A gEk AW ) At i
gear g 7

st fam fag - W &1 9@ W
a1 GO @ § A} W ufean &
afeorgdf wwr § F@ Bifw | @
A A  pfww A g
7 & g ¥ AR T W 9 6]
I ¥ dgEa A" s o )

st fem e (FEAER)
a7 TG FIE OO AT FEEA g AT
T g H Gy wear s ¢ R oo
s & fFR 30 & @ W &
wgw wfafa st @, @ 99 wEE
qr fadwr wewwd #1 oA ww e
i ?

ot fim fog @ o @1 AR AR
#t ama & f5 g Tww @R § 9,
fog TaT T fA8 | HRT-AE FAR
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[t faw fag)

TET-HE q9T F g A R FQ
g1 ZEE HES W FH FH @ER
s &, wW-e) g o fen s
g A a0F Y €

12.10 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF MINERALS AND
MeTaLs TRADING CORPORATION OF
INp1a LTp. AND REVIEW BY GOVERN-
MENT ON WORKING THEREOF

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table a copy each of the following
papers:—

(i) Annual Report of the Minerals
and Metals Trading Corporation
of India Limited, New Delhi,
for the year 1963-64, along with
the Auditeq Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-section (1) of section
619A of the Companies Act,
1956.

(ii) Review by the Government on
the working of the above
Corporation. [Placed in Library,
see No. LT-4165/65].

it fesm oo (FFEEOR)
STy ¥ Y, Tewe wared, UE eqeeimI
ot

woom w@Rw o A& Aew, #9
IEH AT THe G A R )

st g (FAG) - HEAH WET,
Fy 5w B 0F 0= for § f5 Eeaia
¥ oaq EAT A § SER A A S
IO A §H A N . ..

 weqm wgRE ¢ WY A, ¥ A
fafdem £ 2@ 0 | & Feaq T4
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T 9T, 99 I WOEr @ q@ faen
a7 | el dee ) ogew ¥ fag A
a oaF oA

=Y WG FST WEF T & |

weTer wgRa o feaer & woER
A &Y, S FA.E I @) § ¥ I
o1q fred & 1 gEmel &1 awndedw
1 & g7 a1 S a9 IEF! 3G | 54 &
agq foerm & %@

NOTES EXCHANGED BETWEEN INDIA
AND CHINA

The Minister of State in the Minis-
try cf External Affairs (Shrimati
Lakshmi Menon): I beg to lay on
the Table a copy each of the follow-
ing papers:—

(i) Note given by the Ministry of
External Affairs, New Delhi, to
the Embassy of China in India,
on the 2nd April, 1965.

(ii) Note given by the Ministry of
Foreign Affairs, Peking, to the
Embassy of India in China, on
the 18th January, 1965. [Placed
in Library, see No. LT-4166/65.]

STATEMENT SHOWING CASES WHERE

LOWEST TENDERS HAVE NOT BEEN AC-

CEPTED BY INDIA SuPPLY MISSIONS,

LONDON AND WASHINGTON

The Minister of Supply and Techni-
cal Development in the Ministry of
Industry and Supply (Shri Raghu-
ramaiah): I beg to lay on the Table
a statement of cases for the half-year
ending the 31st December, 1964, in
which lowest tenders have not been
accepted by the India Supply Mission,
London, and India Supply Mission,
Washington. [Placad in Library, see
No. LT-4167/65.1

Annual Report of Nationai Instru-
ments Limited, and Review by Gov-
ernment on working thereof

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
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try and Supply (Shri T. N, Singh):
I beg to lay on the Table the items
mentioned in the Order Paper. . .

8701

Shri Ranga (Chittoor): You want
us to respect the Chair. But is this
the way the hon. Ministers should
respect the Chair? He does not even
‘mention the number of the item but
says that he is raying the paper men-
tioned in the Order Paper. It is real-
ly extraordinary
sorry I

Shri T. N. Singh: I am

forgot to mention item No. 7.

Shri Ranga: Has the hon. Minis-
ter offered his apology to you?

Mr. Speaker: Yes, he has now
expressed his regret for it

Shri T. N. Singh: I beg to lay on
the Table a copy each of the following
papersi—

(i) Annual Report of the National
Instruments Limited, Calcutta,
for the year 1963-64 along
with Audited Accounts and
the comments of the Com-
ptroller and Auditor-General
thereon, under sub-section (1)
of section 619A of the Com-
panies Act, 1956.

(ii) Review by the Government on
the working of the above
Company. [Placed in Lib-
rary, see No. LT-4168/65].

12,12 hrs.

ESTIMATES COMMITTEE

SIXTY-EIGHTH REPORT

Shri A. C. Guha (Barasat): I beg
to present the Sixty-eighth Report of
the Estimales Committee on the Minis-
try of Transport—Madras Port.

CHAITRA 19, 1887 (SAKA)

8702
12.24 hrs.
COMMITTEE ON PUBLIC UNDER-
TAKINGS
THIRD REPORT

Shri P. G. Menon (Mukundapuram):
I beg to present the Third Report of
the Committee on Public Undertak-
ings on the Shipping Corporation of
India Limited, Bombay.

BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, T rise to announce that
Government Business in this House
for the week commencing i2th April,
1965, will consist of:—

(1) Consideration of any item of
Government Business carried
over from today’s Order
Paper.

(2) Discussion ang voting on the
Demands for Grants relating
to the following Ministries:

Health
Industry & Supply.

Shri S. M. Banerjee (Kanpur): I
would like to submit only two things.
One is regarding the report of the
Bonus Commission. We were told in
this House that no discussion could be
allowed during this session......

Transport

Mr. Speaker: It is being raised
every week.
Mr. S. M. Banerjee: It is a very

important question.

Mr. Speaker: I do not question the

importance of it.

Shri S. M. Banerjee: I want to know
whether the hon. Minister can give us
an assurance that the Bill to imple-
ment the Bonus Commission’s recom-
mendations will be introduced and
discussed in this House.
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Dr. Ranen Sen (Calcutta East): In
this session.

Shri S. M. Banerjee: Secondly, I
would like to know when the discus-
sion on the resolution regarding the
President’s Proclamation relating to
the State of Kerala, which has already
been admitted, would take place in
this House.

Wt oW fag (FTmT) ;- &
qifesied thaw & fafeeex ¥ fA9ew
Fr 9gar § fF wdifas st ¥
I ¥ gW ! TghdT § | AT TAHT
frmtor & fog oy € AR g g 1
R F0 F fau A € 1 @ w@fns
TS 9% I89 F g, gNIT S a7 g
gt ? @S faw a1 aw @ ™ g
AT @Y ? WA @ g
Fagaw @ §? Tammgfr
=+ fag awr @r s )

weg WA - fafres s wie-
T A AR $9 AN qF T
oo § THeaT ) T qg wEEr fFAr
qT | AWM I@A I AG | A0
¥ wit w1 faar v 1 i s
Y T ATER g W9 Q § | gew
oY Su 9x wor gelq 3 4 2

= wrmEr weE (feei) -
arfefiedl Thas F Heft Y g Helt oY
TR RBeF AT ATy
T AT ARAT § | WA FATEARIET
¥ ag wwita g & T dew dfeme
3 o sfgHsw A o gAY famd
ot Iav favem foum & 5 T v
afafram § garaw fear s, <@ g9y
¥ 7o faa &1 7w {7 o foew
AR F a8 aqwT a1 fF 5@ qvaea §
s faff @ AT ¢ &
ST ARt 5 T @R ot aw
¥ ugaa & % ¢ 7 99 ax d@we
N P sEmEw g AR AR s ?

afg gi aY ey gE & FW ¥ v
3IY afwfag fFar smaem ?

Mo TW wARET fgar  (Fear-
TR) S owht I F IR W F
foq o gz v ¥ ¢ SE & AT
fremr afg 1 SA HF T & aw §
wag F14 | gug w1 fa frey g
£ 7 R AT T TN FT IO AN |
AT F AR § IFT & AT
IR FE@T 1 FO AW A AW gy
a1 @ AT F A A9 & T §Y, T
R wFar g 1 faaw & fau & A
¥ D ar faFEr T § AR AT AR
@AM Y AR F ATy
FTAR FA QIS § | 719 F IO F ww=qe
T T aFAT g A AR I= A=
aifgd | g WX ¥ g 0F JEr
7" =t frear § o & ag 9@ #wi 7%
o § | w9 fom ag & Wy fd
g A Fwer o L L L L

wSW WERA . S ded 43
N Tww g § safF fafiet )
qiiefied whay sear fafade aqemy
& W g FT, S T a7 @ 9
9@ @%a § {5 frw fafomg =) faar o
W raaG o
gt o e F a § q@ a &
fF o g & #1E < Aee an A
SR | W T F Y 5 o e A
SRR A &

To TW AAET wfgar @ & =@
FEAT e § 6 66g F o qww w0
At faerr =nfed | Sa fow & qu=mn
g a ...

wEaR A THT JAE A 9
IFT § | TSI I AT arfRar ¥
et 7 Far foar v 5 9 s @
fafecde @ o ¥ fewww &
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MR T g TR | T
T R & W G A T HATE |

o T wege g - & 3T W

Fr & a2 wher wEE g A W
Fa g AT g g A G
3 & A wfus aw ¥ 78 o
ST =nfed 6 gt 7% a8 T59 AT AT |
7z sfreR § ¥ 1 ww difar
o fr Qe g 3 75 A T
Jm —F T ewma g AT
T g AT W A & A
a7 &Y, &Y & ey faad ¥ ag a
FTAT 9@EAT § BF €45 # FW 4T
FEA & AT F ] T T FATT A AT
oY § g@ &1 W fad
STt & w37 iR f) awer aEe
faam 1 | 39 9 A TS TEGH gl
afed 71

it v fag (aromE) c2F S
FE f AT fawr AiEy 1 TR AT
F Fe fewrraa e & i Fga W)
FAR TR Y A% & AR AW A&
Tfomrar) TR A A ¥ wEES &
wT =fEd 1 ¥aT 97 ar foeE
& ar wifEd

weqe WENER | 77§ F3 A AT
forady ot X o Sprav Av 1w o o
AR AT @ G FTS Farw fRaran)
fro™ a1 ZA AT qEET A F
I TaET IO AT AR WY TEHT GEAT
oY fear a1 | SE WAC FE FAT TR
&< 1 AT AR W warw A Ry
ag Sow A wd ar w9 o @ AT
frt o i F1 Afw ga T e
FFaT & |

¥ owg ot 5 oW A g s
qHAE & 7 ag foawem 7@ § a5
191 (Ai) LSD—4.
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LAy Em T AT g | TR
qifafie ox fegsam & S @t g
At idaman g
¥ faoet are Y Fgr ar & g awr
¥ @d ¥ s fEr &1 g w2
sfyFR 787 & AR T & 3 Ig a@
G fF gw 9% @= & qAIeAd A
far feqw wX a1 g X Pafefasw
2

T A G ST G | R -
gwr 9% agt fa=re fear 9 &t 9gwr
FaTe 7g &1 g & v w6 R
HR a7 O A S ) 9"
A ST &Y aFar £ | W WY
9% Y T . TR qT SR AT
T2 ? ww AT war g el
Ft 0T F 98 99 E AT AT
T AT 3 oy | agi get a7 e
A A fasmn 9@ W R g
FIEEETIA T T AT |

F WX ga 5@ wd § @31
fopar ST & R ST # e
& 9 & 1 TwaET § a8 Fa g
agr Gt w1 faer F¢ g 9T @ET
Frx s & o fedw # e
G § 1K 98 AT  THRATE |

uF ware ag s fFAr T oar i€
frost o6 T fafafex sme afer-
e wEud oY § 98 w9 & W &
¥ fag o fr & @1 FT § 1 W
fafireee M6 TiAET S AHTE @
T Y =Y § Iaw dfeewrd 7€ @ I
% fod f5 sed 9 & =9 A AW
& qg T 3 | W ag dfemerd T
& a1 3 fad wre ag ¥ 9 A
= fod e at qF g fed f5 A 9
g F¢ | qFET H IT FT AR g |
@ & qg¥ IAET sAEE §¥LQ A
foar «d s § 99 F WWed G



8707 Business of APRIL 9, 1965 the House 8708
[z widiea]
AR 98 TN ¥ G w3 N fmw A R 5w 2 e & ar

ar fex fFY o farase & =1 o
T & AR AW IAEAS | F qg
IEH! GO FE qUF qg WG 2
aF |

AT § Wi g ¥ ofeedew w1
A SEF S T | IG F S F -
fez ST & @-l ¥ it anfsex www §
I F afd, AR TF A7 F &% §
SaF foe figgaw T agsE & &5
AT A G A (AT T § AT AE ST
fr e w1 8 1 fued o% W qo-
@ FY T o 7T TN qer A oar
f& =@ g=E F a9 =AW =
FEAT | I A uF SN I,
TEiHew  FNEY, @l WM I,
afse® oFTEEE FREY, AR fee
FET FT @ AT | dFD 9ge
TEWeE # | AR fex 9 -
Weq T9E W I | IAE 99 F q-
afas & ¥ sww fFar 1 IR oo
& fFar 5¥ F a1 uEWew W W
g

WIHFHIART 7 5 78 T
aifsamd fdag foor ol &
OF ARET  WESET AT OH g@n
@@ I | 39 9 A 6 wgrar e
=g, @ T al TEINEE 99 W,
‘grgeRr & fad & gg oot adeT FE
fo o S®@ F s & W
uF TRl miad & far @@
6¥ SUIET AR FE A & aFar g |
T FHT 39 Og Al A S T § AWK
7 et T g o femmy & & )
Faf @ goE F AR @ &% f@e
_ #Y o 3939 Fag " ) WA AR
CoAg 99 AE @ | Ay §RefwE
3 T Y FH AG HT I |

g &9
¥ ow owm ¥ A daw g
#R fo F feaa & 9@ ®1 W T
[ H 3w oar 7 e I &
fod A g 1 ag @9 3o @1 & aFar
3 wfew & grow ¥ =gm f5 77 D
fufafeex 3 A% 7w far 99 arfe
T8 W feaw faw 1 3@ @

To TH WARER wfgar : wem
W, A AH B wed I |

oW WERW : I9 FEe ¥ O§
AR FE T@F AE 2 gEar |

TWo T WA AMfgan @ a8 &
q FaT AW F AR F A Far ar
S & AT FT AT A1 AT F FE SR
T & T #ar 9ev ¥ aar #% @l
gt & w@d 0 S® 7 awr fkF
RICE R -1 SR N R o
T 1Al aR A 9% 986 T &
fad 7 ¥ Ay AEy A @@ o
ag @t TE & 5 o dar fe -
sEs gO ¥ '@9 7 fagr ) afew
dgrawafea s s § @& F0
aifed 1 at g s sefsa a2,
M ¥ fmd mfex g w7 § o&*
fAMEfaaar & 9, T g awy
A% AT FT FRAE FAOTE T |
wmfeax ag w1 AR et a@ & faw
8 §HAT | TW 9T AW AW 2 )
oY HI9 AR F 1S F T FEE
Ffad @9 | 98 S g F AT & A
9 FE-wdr §, a1 W gt Oy fam
Anr £ ag "gen ¥, 9 89 § wae
9T ST FHT AT qH FT AHT TG 3T
Tg@ ®A F & A9 qH & 0F wAFIL
g9 G § Aagafe § e F



8709 Businass of

W AgRT gt qiET W
W W fwar 3, =W weA ® S
T Y § 9T "

To W FHEe g :
&1 2T @ s W wfeEw 2 a»z%
AR imdmar

T RET AT X oWw §
Shri S. M. Banerjee rose—
Mr. Speaker: I have heard him.

Shri S. M. Banerjee: You saig you
have formed a committee.

Mr. Speaker:
any committee.

I have not formed

Shri S. M. Banerjee: You said that
you have constituted that committee
or board. I have pothing to say on
the point whether it should be dis-
cussed or not, though I think there
should have been an opportunity to
discuss it. But I have this feeling.
Because the service conditions of all
those who are working under you are
governed by the Home Ministry rules,
is it possible that we could also dis-
cuss their wages, working conditions
and service conditions while we dis-
cuss the Home Ministry Demands?
Otherwise, nobody can speak for them;
they have no association as such. I
would only request you to consider
this matter.
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Shri S. M. Banerjee: Can we men-
tion that?

qTR AP 0 W FEwE e
faft t & 97 a7 wAw I |
AR FG | AfET w@re B dwr e
TEE F 09 W Ty Faw foNE
FIA T A I8 a8t 9 A, 39 W
e ¥ g 2 ogwar |

Shri S. M. Banerjee: That is exactly
what I mean, whether we can mention
by name that the staff working under
you in the Lok Sabha Secretariat....

Mr. Speaker: No.

st o Wo sl : WT WH
TG AR S, ¥ a8 T FE W@E |

ma@w\ﬁa@aﬂm
g A9 I WE AHA  oF afe-
fafedt aqar @ §

Shri Ranga (Chittoor): This is a
very embarrassing situation created, I
do not know how. I thought
Swargiya Vithalbhaj Patel has done a
great service to India’s democracy by
wresting from the then rulers of this
country freedom for this House to
manage its own affairs and attend to
its own finances. I think I speak for
a large section of the Opposition in
addition to my own group when I say
that we are entirely with you when
you said that you do not think it
advisable to place the affairs of this
House under the control of any of the
Ministers.

I do not wish to go into details
because this is not the proper cccasion.
We are content with the convention,
almost the understanding, that we
reached last time when this question
came up on the initiative, as you said,
of Shri Kamath, that it should be left
to the small sub-committee which we
requested you to constitute to look
into the accounts of our Lok Sabha.
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Business of

[Shri Ranga]

In regard to the working conditions
and al] these other things also, I hope
that that committee would look into
all those things and then if there is
any trouble anywhere, they would try
and take necessary decisions and give
You proper advice; and we have every
confidence in you that you would be
able to implement whatever advice
that would be given by that com-
mittee.

In regard to the expansion of that
committee and so on, there would be
other occasion when we can discuss
it. There is no reason why we should
take any decision now.

Mr. Speaker: Thank you.

Y wea AW fag ;s FETmER
I ST X Y FaT ISTET, HEAK §
77 foare frm axg faeelt & =1 St
Ffe e A her @ a R Y
& & fr Qe wive fear ool | ag ooy
faarer= § 91K 77 § w9 W g
S FTEFT AT A AT G S

St TRTIETT SOEHT - AT T AT
ST FERT A | AT T A T T
& fF 71 TuE Wl S AT whaEved
¥ fagraa: 39 91 51 &R S faar
3 &5 woww wfafem § FE
e fFaT o SR geiEe | QY
ug ¥ 39 Sy@tafa F1 T W@ R
AT FAEd @Y AT 9 g1 98 FH -
gfafa £1 &far M@t &)

Shri Ranga:
this connection?

How is it relevsat in

woAT wEEE W, A A
T AE I aiw A, ¥ AW
iy Rt g £

How ig it relevant now?
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T faw gaaT § T ey S & fF
T IW AT A B GNEA A AT |
T ITATET |

=t @T TEw {6
qqg A T A& AW ATATR |

TN

T WEITW : T FE T |

it wex wreww fg ;A aST #
AT Tgd T § AR R IR AATE |
7 dra< fafaee & qo 1 i Simw 0w
Y fErsow & ar ¥ faw q9g &
IBA F qET T g1 AT AT G 4@
qFar § AfHA There is many a slip
between the cup and the lip.
This is a Bill in connection
with which as members in the
Opposition also know, there are
some difficulties; there are some diffi-
culties with labour also. They have a
tripartite  conference. So some
trouble, something or the other arises
at the eleventh hour. But so far as
Government are concerned, they are
trying their level best to introduce
this Bill before the session is over.

Mr. Speaker: Shri S. V. Rama-
swamy. :

ft frm qeamw  (FFEEgR)
qerEw WEE, T AW qX Jrew w
e F I AT AT @R ]

weus wREd - W WL T AL
=7 g &, § O ATEEW O =T 4T |

=t fora TS ¢ T8 I AT &
weafaa & 1 7l e oT 989 g0t A1
forr o Y 2, & g Ak # 3O T
Qg | AT FEN AR ANF IR
a1 qwe fenmeg 4w &) Sy § av |fa-
aw & gw @i & wtaw g o
ey oY Wi O FENR T L FHAR
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AL IF FET TEATF I TgH A& GHIT
A F1E AT forar T | AR a9 & SR
T faar s | @ &Y AR s Wy
fermdr 7 femmoe F7aX 109, I Aw-AAT
afvarag ¥ grafag , & & FA F
sEaTE fau ¥, JfeT 39 FEXT F wearai
1 gefre & frar o @ § 7R A
T {5 ag oo W= ] | ) oag
Y AT Y &, 9 "o §  ARoww
¥ A § fw feet Y fommos o< gw *e-
Ao 2 g6 & 1 Y S AT O d e
fag srfaswre & Sua) a9 4 S &7 ?

HETA W © THF qE qH Al
Fgr a1 g &7 gy g o, Wk 4@
AT O TG T L |

it ferr g © ag @ qF W
T F A L

WA WENA © AT qgF & A o
FFAT AT FZ AT HY TEA ?

=t frt qewTmw 0 g FET FT
FEITE 2 g § T a8 g afaar
fag wfgerc § 1| ¥ 70 FY G & ?

WA WEEA : T9 IF I TG g
AgY GO A ST FF AT

Ruseer Boarp

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-

swamy): I beg to ‘move:

“That in pursuance of sub-
section (2) (e) of Section 4 of the
Rubb r Act, 1947, the members
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of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Rubber Board.”

Mr. Speaker: The question is:

“That in pursuance of sub-
section (3)(e) of Section 4 of the
Rubber Act, 1947, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Rubber Board.”

The motion was adopted.
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12-23 hrs.
DEMANDS* FOR GRANTS—contd.

MINISTRY OF INFORMATION AND BROAD-
CASTING—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry oi Information
ang Broadcasting.

The Minister of Information and
Breadcasting  (Shrimati Indira Gan-
dhi): Shri Hem Barua, in opening this
debate, compared the Ministry of In-
formation and Broadcasting to an
empire. It is certainly true that
through our mas; media we are in
constant touch with a very large
number of people all over the country.
The UNESCO Constitution says that
wars begin in the minds of men, but
so do all other ideas like love of coun-
try, the urge to work, the necessity
for mutual understanding, the deter-
mination for unity. Therefore, the
task before the Ministry is not only
one of giving information to the public
or putting specific problems before it,
but also of creating a mental atmos-
phere. Here I must hasten to assure
the hon. Members that we do not be-
lieve in having any kind of confor-
mity, we believe in trying to encourage
mature thought which can come only
through flexibility of ming and
awakening of curiosity.

A developing country, especially one
of the size of India, faces enormous
problems, difficulties and pressures, and
therfore needs to have a new ap-
proach in its mass media.- Family
planning, the food problem, the need
for greater production etc., must all be
dealt with taking-into account the
menta]l blockages, superstitions and
traditions of the people which exist
in different parts of the country. To
gain the trust of the people, we must
keep in touch with the thoughts which
stir them. The Ministry is there to
project the policies of the Government
and to elucidate them, ButI am
very conscious of the fact that the
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media units should not become mere
purveyors of Government bulletins.
They must face the chalienge of be-
coming live and imaginative communi-
cation links between our far-flung ana
diverse people and to try to draw the
people into the processof the growth
of the country, to help to make them
more constructive and more informea
participants in nation-building act:-
vities. We must try and create in-
tellectual cement which will hold the
people together no matter what the
crisis, no matter what the provocation.

The view that my Ministry has a
role to play in the shaping of the
national mind is one which has been
voiced by many hon. Members, and
by Shri Vidyalankar who has special
knowledge of the Ministry because of
the hard work put in by his commit-
tee and the very valuable suggestions
made by it. Many of these sugges-
tions have already been implemented,
others are in the process of being im-
plemented, ang the few remaining
ones are under consideration.

I shall now try to deal with some of
the points raised in the debate, but In
the short time at my disposal, it may
not be possible to mention every
item. However, I should like to as-
sure the hon. Members that I have
noted all the points, anq shali look in-
to them carefully, and also that we
are always available for further sug-
gestions.

The need for increased import of
newsprint ang for better conditions
for staff artistes and others are mat-
ters about which we ourselveg have
been deeply anxious. Regarding
newsprint, nobody would be happier
than if it were possible to ensure

satisfaction to all the demands for
additional quotas, However, hon.
Members are well aware of our

foreign exchange difficulties, and also
the fact that neither the allocation of
foreign exchange nor the import of
newsprint lies within the purview of
this Ministry. The newspaper in-
dustry itself can help in easing the

“*Moved with the

recommendation of the President.



8717 D. G—Min.
situation by voluntary co-operation in
two directions.

Firstly, representative organisations
of the industry can help to reduce, if
not eliminate, misuse of newsprint. 1
do not know whether this is true or
not, but Members themselves are
aware that there is a wide belief,
which has been expressed in this
House and the other House slso, in the
existence of this malpractice. This
kind of rumour going around vitiates
1he atmosphere,

Secondly, the industry can help by
voluntary adoption of the orice page
schedule which was based on the for-
mula submitted by the industry itself.
Such co-operation would considerably
strengthen the case of the press.

We are unhappy about the persis-
tence of monopolies in the newspaper
industry, and believe that this is
harmful to the growth of a truly free
and representative press. The Mono-
polies Commission is being asked to
consider this matter and to advise us.

Newspapers have become a big in-
dustry requiring enormous financial
outlay even at the initial stages. This
raises difficulties for the small and the
Tegional newspapers. However, re-
gional backwardness is also responsi-
ble for hampering the growth of such
papers. The Ministry is doing what it
can to help, and we are awaiting the
report of the Diwakar Committee in
August for further guidance in this
matter.

Regarding staff artistes, some steps
have already been taken which should
go a long way in alleviating their
hardships. All new appointments after
1st October, 1964, are on a five-year
basis; action is being taken to apply
the same rule to those who were in
service earlier. There are over 1,800
staff artistes, and it will take a Tittle
time to execute the new contracts for-
mally. All the allowances admissible
to Government servants are being paid
1o them.
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The formation and recognition ' of
the Staff Artistes Association was
viewed sympathetically by my Minis-
try. However, according to a new or-
der, we have to await the finalisation
of rules by the Ministry of Home
Affairs for the recognition of Service
Associations. There are other as-
sociations such as the Class I Engi-
neering Officers and the Association of
Ministerial Staff of All India Radio
which are in the same position, Many
hon. Members pointeq out, and we
ourselves are fully aware of our de-
pendence on the staff artistes, and we
are grateful to them for the many
years of loyal service which they have
put in.

We are also considering proposals
for improving the scales of pay of the
monitoring service which some hon.
Members mentioned. An hon. Mem-
ber mentioned the discrepancy in the
payscales of Hindi and English typists
and stenographers. I have found out
on enquiry at the Ministry that there
is no such discrimination.

Specific quotas for members of the
Scheduled Castes in various categories
of staff are prescribed by Government
and these are reflected in the staffing
pattern of AIR’s regular services.
Sometimes we are unable to find the
right persons and in this case we keep
the posts vacant.

some criticism of our
Publications Division, On checking
our Publications Division, we found
that there was a physical verification
in 1961 and again in 1963-64. The
percentage of shortage comes to less
than half per cent which is considered
rather low since the publishers make
an allowance up to five per cent
shortage for an edition. We found on
checking that the Publications Division
is in an extremely cramped position. I
would very much like to invite hon.
Members to go and see this for them-
selves, and if possible, to help us to
obtain greater accommodation.

Shri Hem Barua (Gauhati): That is
no justification.

There was
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Shrimati Indira Gandhi: 1 am not
justifying it. I have already said that
we have had a physical verification
ang that the shortage is less than
half percent. But it is true that
efficiency suffers in all directions when
you are so cramped for space, both
working space and storage space.

Shri Vishram Prasad (Lalganj):
How much money does that half per-
cent amount to?

Shrimati Indira Gandhi: I will let
him know later, An hon. Member
from the South mentioned that Tamil
and Telugu programmes are being an-
nounced in Hindi. This is not quite
correci.  All programmes gre  an-
nounceq in the regional language of
the relevant broadcast. The only ex-
ception is Vividh Bharati, which is an
all-India service and in which the
items are very briefly introduced in
simple Hindi. Shri Prakash Vir
Shastri’s concern for Hindi i3 genuine
and valid. While he can urge us to
move faster in having more Hindi
programmes, 1 think it iz unfair of
him to accuse us of not implementing
‘Government’s policies in this regard.
The Ministry is fortunate that besides
other officials, it has a Secretary and
a Joint Secretary who are both
scholars and well-versed in Hindi and
Sanskrit.

Yesterday, we had the amusing
spectacle of Congress Members accus-
ing All India Radio of giving more
time to the Opposition and the Op-
position saying that it is being ignored
by All India Radio. I think this in
itself goes to prove that w=2 are {:king
a balanceq view.

Shri Hem Barua: If there is a bfas
for Opposition, it is a bias for talent.

Shrimati Indira Gandhi: The House
will probably remember that in 1957,
‘the ATR had offered the leaders of the
Opposition parties to broadcast before
the elections, and this offer was rejec-
ted by them. However soon after
my assuming charge of this Ministry,
I issued orders that we should have
debates and discussiong on both con-
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trover-ial and other matters by pecple
of differing viewpoints. I believe
some such programmes have already
taken place and others are being plan-
ned. Instructions were also issued—
I am mentioning this because this point
was also raised by hon. Members—
that we should not publicise individual
Ministers unless their statements were
of national importance of -eal news
value.

There has been criticism both of the
inadequacy of our internal stations
and the weakness of our external
services, In both these respects, the
Ministry has perhaps not done as
much as it should have or as much as
we would like to do. But it is doing
its best now to strengthen our in-
ternal ang external programmes both
by improving the programmes and by
installing new stations and additional
auxiliary centres as well as low-power
medium-wave transmitters which will
cover a number of cities all over the
country. Some hon. Members mention-
ed Calicut and also Kutch. Calicut was
already commissioned some time ago
and should be put in soon. Kutch is in-
cludeq in the new programme. I am
sure that hon. Members who have
asked for other towns will realise that
first importance must be given to the
border areas.

One hon. Member called the Inter-
national Film Festival a fiasco and
wondered why this was not cancelled
as was the Music Festival. The reason
is quite simple. The invitations were
issued before I became Minister, and
as this was an international event it
was not possible to withdraw it. It is
true that in the film festival there was
some confusion. This was due partly to
certain genuine mistakes on our part
and partly to causes beyond our con-
trol. However, whatever else this
film festival could be called, it can cer-
tainly not be called a fiasco. I do not
have the time to go into the details
here but the House will be interested
to know that the Britisher who spoke
here was not trying to be sarcastic. I
have met him since and he has spoken
to film audiences in England. Similar
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praise has been given by other distin-
guished people from the film +world
who have long experience of inter-
national film events. Not only have
these people written to us, to the
Ministry, and to me personally, but
they have printeq their comments in
journals in their own countries.
The latest one that I saw just a few
days ago was a cutting from a Japa-
nese periodical, recommending this
type of festival to its own filma in-
dustry.

Shri Karni Singhji mentioned films
on family planning. We have made
eight films and one of these—it was
a colour cartoon—wag adjudged the
best documentary in the Common-
wealth Awards, 1964, recently held by
the Royal Society of Arts, in London.
Six more short films are under pro-
duction. Those interested in the
Films Division will be glad to know
that we are trying to revitalise the
whole division and are expecting an
expert from UNESCO to help us in
this.

Shrimati Yashoda Reddy’s
was rather embarrassing.

Shrimati Yashoda Reddy (Kurnool):
1 was referring to her visit to Madras
and her performance here.

Shrimati Indira Gandhi: With re-
gard to her suggestions that some
films should be shown free to children,
I must tell her that the showing of
feature films in the States comes with-
in the purview of the State Govern-
ments and we have no say in this mat-
ter. I would like to assure the House
that we are taking considerable mea-
sures to revitalise the whole Ministry
and all our media units. I wold like to
tell them now something about our
#liture programmes. For strengthen-
ing the external services, two high-
power shortwave transmitters will be
in service in Delhj early next year,
and one, 1,000 kw mediumwave trans-
mitter wil be provided for night-time
coverage to countries in North and
South-East Asia.

Here again, I think it was Shii Hem
Barua who saig that it is like a case
where one who was going to marry a

praise
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girl of 16, was offered two girls of
eight year; each or some such thning.

Shri Hem Barua: That waa s ques-
tion put to the hon, Speaker.

Shrimati Indira Gandhi: I
like to assure him

Mr. Speaker: I assured him that
such a question would not be put to
me only!

Shrimati Indira Gandhi: I would
like to assure him that this suggestion

would’

‘that we shall have two transmitters.

of 500 kw each was given by our own
technical men because they thought
that they would not only be equaily
powerfu] and effective as the other.
but, at the same time, since the purts
would be interchangeable, ii one went
out of order, the other one could be
kept going, and so, it would be easier.

Shri Hem Barua: My argument was-
that when we want a 1000 KW medium
wave transmitter, two 500 KW trans-
mitters could not serve our original
purpose of counteracting the Chinese-
propaganda in regions where our
voices are not heard.

Shrimati Indira Gandhi: We left
this to the experts and their advice
was that we should ask for two 500
KW transmitters. Those who have
offered us the transmitters are willing
to give us one or the other. They are
not making any demands about this.

We have decided to set up a Direc-
torate of Farm and Home Broadcasting
and a Directorate of Listener Research.
Additiona] foreign exchange will be
released, I may assure the House, for
the manufacture of a large number of
low-cost transistor sets. The possi-
bility of charging a lower licence fee
of Rs. 5 on low-cost radio and tran-
sistor sets is being investigated by the
Finance Ministry. 35 per cent of
new radio sets are now being manu-
factureq by cottage industry here. The
thirq plan target of 0.8 million sets is
likely to be reached before long.

With regard to the News Section, we'
have decided to set up six new region-
al News units. Our endeavour iz to
build up a news unit at each radic
station. Bureaux of Information are
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[Shrimati Indira Gandhi]
being set up—one in the west for

Himachal Pradesh and Punjab
and one in the East for Assam,
NEFA and Nagaland Border

publicity is being strengthened by ad-
ditional mobile field publicity and in-
creased activity, including 7 training
centres of our song and drama unit.
Community Radio schemes should be
extended to cities and bigger towns,
especially to cover the poorer locali-
ties. In Delhi, we have found that the
wire broadcasting service has been
useful for the lower middle-class sec-
tor.

1t is only through radio that people
living in isolated areas can come
directly into contact with the more
dynamic minds of the country and it
is this idea which is prompting our
interest in television also, that is, to
make available the best teaching, es-
pecially in those subjects which may
require expensive equipment, to muai-
cipal and other average schools.

As 1 saig earlier, we hope to extend
it also to farm programmes and family
planning programmes.

We should very much like to have
the active participation of young
people in our work ang are planning
special youth programmes to intro-
duce young scientists, artists, writers,
farmers and as Shrimati Ramdulari
Sinha suggested, trade union workers.
We believe that artists should be
drawn from as wide a sector as pos-
sible, anq that utmost encouragement
should be given for free discussion. A
more meaningful democracy can be
built up through broadcast discussions
on local issues by village leaders.
Progressive farmers ang other local
personalities from throughout the
district could provide effective stimu-
lus to agricultural improvement. We
are also exploring the possibility of a
national system of district  broad-
casting.

Hon. members are aware that we
have decideg to expand the Delhi tcle-
yision to provide a daily service for
ghout two hours. This is in addition
to the services which are now in
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operation. For this, we have accept-
ed the West German Government’s
offer to set up a complete television
studio and to give training facilities.
The West German Government will
also supply the necessary technicians
until our own people are fully trained.
There is a proposal now under consi-
deration to set up four other centres—

Bombay, Calcutta, Madras and one
other city which wil] perhaps be
Kanpur.

We propose to reorganise and
rationalise the pay scales and service
conditiong of the Central Informaticn
Service. It has been decideg to up-
grade certain senior posts to attract
better and more efficient people. Hon
members also evinced considerable in-
terest in training facilities. They will
be glad to know that by August 1965,
we propose to start the work of the
National Institute of Mass Communi-
cation with 70 trainees—-one each
from the States anq Union territories
and the rest from the Central Infor-
mation Service. This Institute will
ultimately fing a place in the campus
of the proposed Nehru University.

It is unfortunately true that for
many reasons—the rigidity of gov-
ernment rules and regulations and the
higher pay given by private agencies
—the government is not often able to
attract or to keep the best talent. Our
task is to attempt to bring this talent
into play and to help it to enrich our
media of communication,

As government servants, our staff
get more security than they would in
private employment, but at the same
time they are also exposed to far grea-
ter scrutiny and criticism.

Distinguisheq and knowledgeable
foreign visitors have been amazed at
the quality and the amount of work
achieved within our extremely limited
resources of trained personnel, of
equipment, of funds and accommoda-
tion.

To the hon. members of this House,
1 am especially grateful for the in-
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terest which they have always taken
and the guidance they have always
given to the different dpart-
ments of my Ministery.
But I should like to take this oc-
casion to make a plea to them. in
India, we expect too much toc  soon
from any project. Criticism pegins
almost before the project is under way
If we are to get out of our grooves,
and yesterday’s debate showeq that
this is what most hon. members would
like us to do, if we are to give our
Yyoung people the chance to think ori-
ginal thoughts; or to evolve new :iechi-
ques, we must be prepared for them
also to make honest mistakes and to
show a certain amount of sympathy to
them. Too often do we seize upon
an error with such alacrity that initia-
tive and talent are frighteneq out of
existence, The progress of this
country has been no mean achievemen,
by any standards. This we could
attain because we stood determinediy
by our declared policy cf socialist
development at home and non-align-
ment abroad, in spite of persistent at-
tempts by our opponents, ever since
independence, to side-track us from
our goals and to involve us with power
groups inside or outside the country.
‘While the Government has chartered
the course, it is for the people them-
selves at their posts, officials and non-
officials, peasants anq workers, al!
citizens who have supported the Gov-
ernment and who have struggled, in
the face of endless difficuities, to ad-
vance step by step.

It is true that Government’s policies
and actions and their projections give
direction anq create an image, of the
country, but I should like tc remind
hon. members that their utterances
angd their criticism also irfluence the
thinking of our people and are apt to
be quoted against our own country
abroad. Let us, therfore, be careful
that for the sake of scoring points or
gaining some other advantage, we do
no tarnish the image of India for our
own people or for people abroad. 1
believe that if we can keeo faith in
the Indian people, if we can give
them faith in themselves, we shall
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strengthen the country and renew our
sense of national pride.

Mr. Speaker: I shall now put all the
cut motions to the vote of the House.

The cut motions were put and
negatived.

Mr, Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of
March, 1966, in respect of the
heads of demands entered in the
secong column thereof against
Demands Nos. 69 to 71 and 134 re-
lating to the Ministry of lnforma-
tion and Broadcasting.”

The motion was adopted

[The motions of Demands; for
Grants which were adopted by the Lok
Sabha are reproduced below—Ed.]

DeMaAND No. 69—MINISTRY OF INFOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 14,83,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of
‘Ministry of Information and Broad-

casting’”

DEMAND NO. 70—BROADCASTING

“That a sum not exceeding
Rs. 5,38,73,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which will
come in course of payment during
March, 1966, in respect of Broad-

» 9

casting’.

DeEmMaNDS No. v—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IN-
FORMATION AND BROADCASTING

“That a sum not exceeding
Rs. 4,12,29,000 ke granted to thc Pre-
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sident to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1966, in respect of
Other Revenue Expenditure of the
Ministry of Information and Broad-
’

9 99

casting’.

DemMAND No. 134—CariTar OUTLAY OF
THE MINISTRY OF INFORMATION ANC
BROADCASTING

“That a sum not exceeding
Rs. 1,58,42,000 be granteq to the Pre-
sident to complete the sum necessary
to defray the charges which wili
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of
‘Capital Outlay of the Ministry of
Information and Broadcasting’.”

13 hrs.
MINISTRY OF REHABILITATION

Mr. Speaker: The House will
now take up discussion and voting on
Demand Nos. 84, 85 and 139 relating
to the Ministry of Rehabilitation for
which 4 hours have been allotted.

‘Hen. Members desirous of moving
their cut motions may send slios to
the Table within 15 minutes indicat-
ing which, of the cut motions they
woulg lid& tc move.

Demanp No. 84—MINISTRY OF REHABI-

LITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 32,20,000 be granted to the Pre-
sident to complete the sum necessary
to defray the charges which wil!
come in course of payment during
Jthe year. ending the 31st day of
March, 1966, in  respect of
Ministry of Rehabilitation’.”
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DeEMAND No. 85—EXPENDITURE ON Dis-—

PLACED PERSONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 9,30,86,000 be granted to the Pre-
sident to compiete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of
‘Expenditure on Displaced Peisons’.”

Demanp No. 139—CapriTaL OULAY OF
THE MINISTRY OF REHABILITATION
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 9,19,20,000 be granteq to the Pre-

sident to complete the sum necessary

to defray the charges which will
come in course of payment during
the year ending the 31st day of March,

1966, in respect of ‘Capital Outlay of

the Ministry of Rehabilitation’.”

The above Demands are now before
the House.

Shri Y. N. Singha  (Sundergarh):
Mr. Speaker, Sir, the problems of
the Miniztry of Rehabilitation  are
as old as our independence. For the
last seventeen years it has been an
important national concern and no-
body knows how long these problems
would continue, if they are not pro-
perly solved. This problem uxnior-
tunately is dependent upon our rela-
tionship with a neighbouring State.
Pakistan, whose behaviour with 118
minority community determines it
aggravation or amelioration.

After unthinkable barbarism and
colossal holocaust, it took quite some
time for healing up and before things
had begun settling down fresh tension
appeared in Pakistan shattering the
confidence of the minorities in that
Government. Hindus, Buddhists and
Christians were robbed of their pro-
perty, women of their dignity and
men, women and children killed by
organised riots and communal distur-
bance. In such an atmosphere 1if is
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not possible to expect the minorities
to live in peace in that country.

Every time there has been some
tension in Pakistan, the dimension of
the influx goes up upsetting the exist-
ing arrangements of our Government
for their rehabilitation. Recently,
the Government of India decided to
seal the border because of a genuine
suspicion that Pakistani soies might
cross into our country in the garb
of refugees, From the point of view of
security of the country every patriot
would agree with the intention of the
Government. But in the process of
screening, the humanitarian aspect ol
the matter should not be lost sight
of. Womepn and children swho had
fleq from Pakistan because of barbar-
ous torture were pushed back. It is
the exclusive responsibility of the
Government of India and not of any
particular State to look after the
refugees. If there has been lapses
in dealing with the problem, it is a
failure of this Government.

Where are these people who have
been pushed back to go? They can
never go again to Pakistan, because
if they turn back, they face the Pak-
istani army who would not allow
them in. In the hurry of fleeing
from the torture, how can it be ex-
pected that the refugees wouid collect
{he necessary travel documents along
with them? Even if screening is ne-
cessary, that should not be taken as
a pretext for making the refugees tv
squat in the no-man’s land for days
without food and water. ‘What is more
dangerous is that because of want of
food and water if some epidemic
dreaks out, people who feared death
in Pakistan and sacrificed their all
for life would meet with ignominous
death in the border itseif.

These are comparatively recent hap-
penings. But the problem is much
more comprehensive than that. Initial-
ly, the migrants who came with certi-
ficate; from the Deputy High Com-
missioner, Dacca, Were given relief
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and rehabilitation benefits, which
were restricted after 1958. But after
64 riots these restrictions were re-
laxeq again.

Camps have been set up for accom-
modating the refugees temporarily,
which are called reception centres.
The daily allowance is fifty paise per
adult. With the rising prices it is
difficult even to think of a full meal
with fifty paise per day for an adult.
Therefore, this needs revision and
nothing less than a rupee per day for
an adult woulg be barely enough.

Life during transit camps is equally
miserable. The cash dole per month
there for a family of five comes to
Rs. 70 or Rs. 14 per head. This does
not seem to be related with the mar-
ket price of foodstuffs. Keeping re-
fugees half-fed is no solgtion of the
problem. It may keep them for
some days till the condition of semi-
starvation forces the person to desert
the camp. Over ang above this there
may be few other facilities available.
But the cash dole is all that is avail-
able for food.

Dandakaranya is supposed to be the
place which is to rehabilitate the re-
fugees. The scheme was drawn up
about eight years back and it is time
to assess how far it has succeeded.
The Central Goverrment has the
goodwill of all the three States of
Orissa, Andhra and Madhya Pradesh
for the success of this project. But,
all the same, it has not made much
headway. The reason for this is
that the majority of the refugees were
not agriculturists. When 1t was insist-
ed that they should take to agri-
culture, they resisted. Being technical
people, either in  weaving or other
profession, development of an indus-
trial complex would have interested
them to the advantage of buth. Till
today there is no sincere endeavour
for developing an industrial complex
there. It is time that serious thought
is given to it. The neighbouring
area abounds in mineral ores. Electri-
city is plentifully available.  The
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refugees would be willing to partici-
pate in the industries, as that would
give them much better wage. Could
there be a better background for in-
dustry than this? What ig wanted is
organisation and finance, and the Mi-
nistry of Rehabilitation lacks neither
Instead  of spending money in the
shape of doles year after year and
making the refugees entirely rely on
it, money should be better spent by
organising an industrial complex
thereby creating some self-generating
economy  where the refugees could
earn and live a much better life. What
is lacking js foresight ang organisa-
tion.

‘Shrimati Renun Chakravartty
(Barrackpore): Mr. Speaker, Sir, as
1 stand up to discuss these Demands
for Grants I feel that we have to
come to a situation where the refu-
gees in East Pakistan have become
like a tribe of lost people. After 16
to 17 years, this House and the Gov-
ernment feel tired of them. But we
cannot forget that these are the mil-
lions of men and women on whose
blood and bones this Government has
come into power, because without the
sacrifice of their lives and their hap-
piness this Government could not
have come into being. My mind
goes back to the millions of men and
women and also children uprooted
from their homes in East Pakistan by
the violence of communal passion,
squeezed out by economic boycott and
the indiscriminate mal-practice  of
always seeing that the minority com-
munity does not have a fair deal. And
there is always the fear of new vio-
lence coming up.

Sometimes I have a feeling that we
have begun to feel “well, what can
we do?”. From East Pakistan peo-
ple are coming every now and then
ang, that is why we are not ab'e to
rehabilitate them.

Shri Solanki (Kaira): There is no
quorum, Sir, in the House.

Shrimati Renu Chakravartty: Sir, it
is very disheartening that when such
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an important matter is being debated
there is only one Member from the
Government and 3 Members of the
ruling party present.

Mr. Speaker: The bell is being
rung—Now there is quorum. The hon.
Member might continue her speech.

Shrimati Renu Chakravarity: Sir,
I was saying that we have to conti-
nue to expect that there will be more
waves of refugees coming across.
After 1946 and the great killings we
had in the 1950 riots, which were
terrible riots, in East Pakistan. Then
there were many smaller riots and in
1962 we then had another outburst of
violence. Then in 1964 the worst
riots took place and now as we parti-
cipate in this debate the whole of our
East Pakistan-West Bengal border
has become alive with firing and
killings. Just at this time we hear
that our Government wants to seal the
border.

I raise this point because I have a
particular point to make to this House.
There is a feeling in our minds that
the whole attempt of God during this
period hag been to try to minimise
the responsibilities towards those
people to whom we had promised that
we would give them a home and a
shelter and rehabilitate them in India
if they accepteq partition.

Sir, I would just like to point out
what the restrictions are, that have
taken place, on migration. On the
15th October, 1952 migration certi-
ficates were introduced. You yourself,
Sir, were a Member of the Opposition
and I remember, we discussed this
matter in this House, We opposed it
at that time. Later on, in 1958 this
Government said and this House
accepted it that no one who comes to
India after the 31st March, 1958,
would be given any rehabilitation
benefits. Then, again in January 1964
this had be relaxed under the pres-
sure of violence that had taken place
in East Pakistan and the feelings ot
compassion that were aroused in our
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country. It was decided, after much
debate, thal all those who came even
without iravel documents would be
eligible for benefits. Then, as soop as
things became not normal but began
to die dJown as far as the public in
India was concerned, on the 1st Nov-
ember, 1964, it was again stated that
only those who came with migration
certificates would be eligible for
benefits. Then, on the 1st March,
1965, surreptitiously, I would say,
orders for sealing of the borders were
passed which were implemented on the
1st April.

I want to say that even in this
latest influx—I want this House to
consider this—out of a total of 8.56
lakhs, 4-42 lakhs, that is, 51°6 per
cent of the people have come into
India without documents. That is the
difficulty that they have faceq in being
able to get migration documents from
Dacca. Out of these people only 3-39
lakhs have taken the hospitality of
Government camps and relief centres.
Let us not always try to say that
Government is overburdened with all
the 8 or 10 lakhs of people who have
come across. That ig not true. Accord-
ing to your figures themselves the fact
is that a very small percentage of the
East Pakistan refugees have applied
to you for help from Government;
the majority of them have somehow
starved, fought and struggled and
have got their rehabilitation. Actual-
ly, there were only 3-51 lakhs in
camps on the 31st December, 1964.

What was the situation about these
new refugees? I might say a few
words about that. We talk so much
about security. Even today in some
paper it was splashed—I think, it is
done purposely by this Ministry—that
so many old refugees are coming pos-
ing as DPg angd get into camps, What
is the number? Out of almost 1
million that have come across, only
256 persons have been detected as old
DPs. I am taking the figures which
have been given to us in the report
of Government, They are only 256
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and because of them you seal the
border! Is that an excuse?

Then again, we are told that
actually a very large number of them
have deserted. Not more than 10 to
12 per cent have deserted. Why?
Have we gone into it? The Estimates
Committee has very rightly in a very
soft and gentle way stated what the
situation was when they came across.
We have seep the situation in Danda-
karanya. There also I do not know
what to make of the figures that have
been given to us. The figures that
have been given to us with regard to
Dandakaranya at various times, both
in the Consultative Committee of the
Rehabilitation Ministry as well as in
the reports, indicate that in the
beginning of January 1964 there were
7,603 refugees families, that is, those
who were the old migrants; at the
end of December, 1964, we find that
there were 10,278 families in camps
including those that had come earlier
That means, only 2,207 of the new

‘migrants hag been taken to Danda~

karanya.

What is the number that has been
given land in project sites? Only
6,000 and something have been given
land; that is, not even the old
migrants have been able to get land.
These are the figures, They speak.
My hon. friend, Shri Mono Mohan Das;
is looking so worried, thinking that
possibly he must say that these figures
are wrong. These are not wrong.

The Deputy Minister in the Ministry
of Rehabilitation (Dr. M. M. Das):
At least, these are not our figures,

Shrimati Renu Chakravartty: These
are your figures. I have culled them
out from your papers. Funnily
enough, we have been told by another
set of papers which have been given
to us—these were given to us in the
Consultative Committee—that the
number of families that have been sent
to the project area—that is the word
that is used—is 33,000, God alone
knows which figure ig correct. I pre-
sume, we better take the figure 10,0005
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because that will at least reduce the
burden of responsibility upon you.

There are significant discrepancies
and I do not want to go into them I
say that the reason for the desertions
is that there is, we find, a long time
taken before dispersals take place.
"Not only that, we find that even the
soil of the land given to old refugees
is poor; it is porous. I have seen it
myself. There is no proper contour
bunding, terracing or levelling, Four
to five years of intensive green manur-
ing has to be done before these lands
‘can yield much, Very clever selective
crop cutting figures have been given
to us; yet, we know that in a place
like Dandakaranya unless you have
irrigation you cannot have much yield.
I say this after having visited it five
‘vears ago with the Estimates Com-
mittee. Even after five years, today
the Bhaskal Dam has not been put
intg action. What is the area that it is
going to command? Out of a total
‘command area of something like 11,000
acres, I think, we will only be getting
water for 1,000 to 1,200 acres. What is
the use of giving highly selective crop
cutting figures?

13-19 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

As a matter of fact, at the end of
December, 1963, the census showed
that 40 per cent of the settlers in one
-zone had been left with 10 maunds of
paddy in stock which meant that two
or three months food alone wag there
for them.

Regarding non-agricultural  dis-
placed persons—because, we have to
think of them also—originally. we
were promised, the people of Bengal
weer told that the displaced persons
must go to Dandakaranya because
-they c¢annot give us agricultural land
in Bengal, Now, what is the condition
‘of those families who have gone there?
A majority of them have been pushed
to other places. You could not give
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them land for which they have been
waiting for so long. You have given
land only to 6,000 families and the
rest are being pushed here and there.

When we turn to non-agricultural
displaceg persons, we find that their
position is also very pitiable. They
have not been provided with any
facilities for earning their livelihood.
There is too-heavy administration
costing Rs. 1-10 crores plus those
salaries which have been passed on
to other departments like Irrigation
or transport. But for that, the figure
would have been much bigger, It is
really a top-heavy administration. It
we had spent half of what we spent
on salaries of big officers and administ-
ration, we could have given more
relief to the refugees. These ncn-
agriculturist refugees, most of them,
have no homestead yet. Only very
few of them have it. I find here the
figures are 40; 60; 80 and sp on. I
know what my hon, friend, Dr. Das
will get up and say “No, we have
given it to everybody”. But I am
quite sure that if T have the time—
unfortunately, I have not enough time
—I could show and prove by
your own figures that at various
times you have given diffierent figures.
There are’ wery few shops allotted to
them and they are lying vacant
because of high rents. The small-scale
industries there are running at heavy
losses. I have seen them myself anl
I.:believe they will continue like that.

In the Consultative Committee ‘wa
have been told that everything is
excellent in the camps. They say =0
because they know that it'is very
difficult for us to go immediately and
see things for ourselves. Therefore, all
these things are passed on as the
real situation obtaining there.

Then, what is the subsistence wage
which they get? That is another im-
portant question, I find that at the
relief camps where they are workiug
in work centres for the whole month
the wage is Rs.” 32. Can people
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ot Rs. 180-32 lakhs allotted for
industries, for non-agricultural
schemes, I find that Rs. 100 lakhs have
been used for construction of 5,000
tenements in Orissa, What shall they
eat? Where will they work? Then,
only Rs. 33:44 lakhs is left for non-
agricultural schemes. In many of the
homestead plots which were meant
for non-agriculturists I hear that pro-
Ject staff are living. Take the case of
education, which has the smallest
budget. The teacher pupil ratio is
high, the stipends for the hostels
niggardly and opportunities for techni-
cal education in outside institutions
inadequate, I could have gone into it
in greater detail but I have no time.

Mr. Deputy-Speaker: She should

conclude now.

Shrimati Renu Chakravartty: If we
try to discuss this demand in this
‘way, with so little time, it will not be
doing justice to the problem. Of
course, it will be goog for Shri Tyagi
because he can get away with it

The Minister of Rehabilitation
(Shri Tyagi): I would like to hear
more and more concrete suggestions
from her,

Shri Sham Lal Saraf (Jammu and
Kashmir): In the Business Advisory
Committee they should have asked for
more time for this Ministry.

Shrimati Renu Chakravartty: The
difficulty is that we did not attend
some meetings. It we do not parti-
cipate in the discussion on some
Ministries that shoulq be given to us
for discussion on other Ministries.

Shri Tyagi: May I assure my hon.
friend that any criticism from her is
very much welcome, She can
criticise me now and ever.

Mr. Deputy-Speaker: If Shri Dinen
Bhattacharya is not participating on
behalf of the Left Communists, T can
give her that time.

191 (Ai) LSD—5.
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Shrimati Renu Chakravartty: He is
participating. If we do not partici-
pate, who will participate?

Shri Sham Lal Saraf: All of us are
interested in this problem,

Shrimati Renu Chakravartty: It
we cannot get enough time, I think
there is no point in participating in
the discussion any more.

Mr. Deputy-Speaker: I
increase the time.

cannot

Shrimati Renu Chakravartty: This
relates mainly to West Bengal. So,
Members coming from West Bengal
should be given more time.

Shri Sham Lal Saraf: No, it is a
problem for the whole country.

Shrimati Renu Chakravartty: Well,
I do not want to enter into a discus-
sion on that point.

The West Bengal Government 1s
shedding crocodile tears for the
refugees for public consumption. 1
want to know why they cannot take
on their shoulders the permanent
liability of women who have come as
widows etc, Could they not settle
them in West Bengal? Why “should
they be moved from place to place?
It is a shocking state of affairs. I was
all along under the impression that
these 5000 or 7,000 permanent
liability people who have come over
to Bengal would be looked after by
the West Bengal Government, instead
of being pushed out of Bengal and sent
to very far off places. Cap we not
find an institution for them in Bengal?
Yet, this is the callous and indifferent
way in which both the Central and
West Bengal Governments are behav-
ing. And what has our friend, the
Rehabilitation Minister of West
Bengal stated? 1 want to reag it for
the delectation of the Minister here.
She has said very clearly that the
Government of India had long dis-
cussions, for a year almost, with
them and there has been hardly any
progress, with the result that with
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regard to the old refugees who had
been there prior to January and whose
responsibility was taken over by the
Central Government by saying that
they will rehabilitate all those who
have come here before the 3lst
March 1958, they are trying to reduce
their responsibility. They have given
money for the squatters colony for

example. Now there 1is a quarrel
between the Central Government and
the State Governments about the
squatters’ colony. My hon. friend,

Shri Tyagi, will say: we have sanc-
tioned so many schemes and we have
given so many lakhs of rupees. But
here is the statement of the West
Bengal Minister herself that for a
whole year they have been discussing
it anq they have almost come to a
dead ‘end, a standstill, because the
Government of India says that unless
the municipalities accept the main-
tenance of these colonies, they will
not be able to give any money. She
has said that whatever has come is a
very little insignificant amount com-
pared to what is necessary. I wish 1
could read it out, but it is in Bengali.
I hope Shri Tyagi will understand it.
It says: “After more than a year’s
discussion regarding various problems
everything has come to a standstill
....for whatever reason it be the
Government of India has not sane-
tioned any money this year.”

The West Bengal Government says
that the Central Government has not
given any money, or sanctioned any
money, this year, Let him contradict
it, if he can.

Shri Tyagi:

Shrimati Renu Chakravartty: I
would like to read out to you just for
the delectation of the House what the
Minister has stated. I hope it will
create a row in West Bengal. The
Minister has himself written to me and
I woulq read from that what he has
stated, In this letter to me he says:

I will do it.

‘I want to reduce my liabilities
for the old migrants.”
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He has no right to reduce his liability
for the old migrants. He has to carry
it along with the new problems.
Without a change of policy by this
House, behind our backs he cannot
reduce his liability. What is the posi-
tion of the old refugees?

If you have the time, go to those
permanent liability camps and see the
condition in which women are living
in those camps. In Titagarh Women’s
camp and Cooper’s camp they are
living in a kind of hell—latrines with
no doors, leaking roofs, no oppor-
tunities for vocational training. Shri
Khanna, when he was in charge of this
department, wanted to pass on the
baby and he said it has gone to the
Education Ministry, When we write
to the Education Minisiry, for years
no reply comes, And what is the dnle
tnat they are giving? People will laugh
if you call it a dole. The dole is
Rs. 49.90 for 15 days and two seers of
rice. Can we not do something better
for these women who have come here
ag a permanent liability anq for the

looking after of whom you have
become the Minister?
Take the squatters’ camps Miss

Abha Maiti, the West Bengal Minister,
has stated that 149 colonies are to be
regularised and out of thiem only 136
have been regularised and 8 partially.
What does it mean? Then, very few
of these families have been given
possession titles of the land. Only the
minimum  development work s
started—only 35 for 149 colonies.

In Patna Udbastu Palli there is no
regularisation scheme and nothing
has been done. Only some narrow
roads have been built—even that by
refugees; nothing more; no drains, no
water, no electricity or other
amenities.

Shri Tyagi: Which colony is my
hon, friend referring to?

Shrimati Renu Chakravartty: 1 am
referring to Patna Udbastu Palli in
North Dum Dum Municipality,
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Then you may see the condition in
Netaji colony, Baranagar which is
one of the biggest. 6000 people are
living there. There is no proper
drainage there. The refugees have
built it up themselves, There is no
lighting there, During monsoon, it is
full of water. The bazar which the
people in that colony have developed
is a very big area, and they want
more space, but nothing is being done.
Only 115 out of 600 have been given
Arpan Patras.

Then, if you go to Mullick Colony,
Baranagar you will see that the state
of sanitation - there is like hell. I
myself saw the development there. 1
had been to the Sevagram colony in
Ichapore area, anq I saw that the con-
tractors were making the drains, but
after two days, when I went and saw
the place I found that- the drains had
all collapsed because the contrators
are eating up all the money. And
yet my hon. friend the Minister will
say Took at the amount of money
that we are spending; look at the
amount of work that we are doing’.
1 would like to tell him that we do
not want to see the amount of money
that is being spent because all the
money that this Government is spend-
ing is not going really to the welfere
of the refugees.

Then take the case of the Govern-
ment colony, namely the Bonhooghly
colony, There is a Government
colony scheme there. 42 persons were
removed from Nandi Colony for the
Bonhooghly industrial scheme, and we
persuaded those people fo leave that
area, because Government wanted to
have an industrial scheme there and
we had agreeg to that. And those
42 people who had been removed
from there had been promised that
they would be given rehabilitation
benefits. If you go to that area you
will finq that at the time of monsoon,
the people there are living in knee-
deep water. T have been writing and
writing about this matter, but I find
that even to get a reply from Shri
Tyagi is like getting a reply from the
Olympian heights. I wrote to him in
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September and I got the reply on[ &
December, 1964.

Then, take the case of the Bandhab-
nagar government colony in Bel-
ghoria. There also, the same state of
affairs prevails in regard to roads,
drains and water etc. Take the case
of the situation in regard to tube-
wells there. Such a long corres-
pondence has been going on between
the State Government and the
Central Government. And finally, now
the municipalities have agreed to take
over the responsibility of maintenance.
I have got the reply from the chair-
man of one of the municipalities. But
what has happened actually?
Nothing has happened, and nothing
has proceeded.

The West Bengal Government has
stated that they would not give bene-
fits to the partially rehabilitated
families and those still awaiting
Government benefits, on the ground
that the State Government must
underwrite the return of the loans..

Then, let us take tne question of
those who are to get alternative
house-building plots. What s the
reason for our not giving them plots?
The West Bengal Government say
that the Central Government are
refusing to increase the ceiling. Gov-
ernment are under a promise to give
them plots, especially for the non-
agricultural families. Tt is good to
give them plots in the suburban areas
of Calcutta, because then we would
not have to worry about their vocation
or about giving them jobs; they can
get jobs of some kind or the other.
But then the ceiling limit is only
Rs. 1250, anq I would like to krnow
which fool in India will be prepared
to give even five kuttas of land to
Government for a sum of Rs, 1250.
You cannot get any plot for that
amount even in the interior villages.
That being the case, how can you
expect to get some plot in the subur-
ban areas? And yet Government
refuse to increase the ceiling.

In regard to the shops built, we dec
not have such beautiful shcpping
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centreg as we have here in Delhi like
Shankar Market, in Connaught Circus.
The refugees have been able to build
up only little shacks by the side of
the pavements. But now they are
being pulled down fo the ground
because the roads coulg not be allowed
to be cluttered up with such pave-
ment shops. I agree that we cannot
have our roads cluttered up, But why
do you not give them amenities to
build shops in places where they can
really have some facilities to earn
their own living?

Even in areas where acquisition of
plots of land was proceeding this
Government and this Ministry have
stopped those acquisition proceedings.
I have given concrete examples in this
connection. Take the case of the
Konnagore (Hooghly) Kalitola Colony
scheme. They have refused to finalise
the acquisition proceedings. Then,
they have also refused to finalis2 the

Agapur-Masunda, Kodalia Scheme
No. 2. I go on writing and writing
about these matters, but nothing

happens at all. This is the stalemate

to which everything bhas Leen
reduced.
Mr. Deputy-Speaker: The hon.

Member should try to conciude now.

Shrimati Renu Chakravartty: I shall
refer to the question of citizenship,
and I shall have done. What is going
to happen to the citizenship of those
who have come over to India without
travel document? Surety, according to
our citizenship law, those who have
crossed over from Pakistan must be
given citizenship. Up till now, the
State Government have said that they
have given citizenship to those who
came in January and February, 1964.
But in respect of those who have come
after that period, they have issueq a
circular saying that their petitions
could be accepteg but they might be
kept in abeyance. For security rea-
sons, of course, by all means have
some screening. But finally you have

-.got to give those people citizenship.
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Shri Tyagi is a very busy man. He
interferes in every other Ministry ex-
cept in his own; he interferes in the
work of the Food Ministry; he inter-
feres in the work of the hon. Leader
of the House when he is answering
our points of order. He is busy with
everything else except his own Minis-
try. I would beg of him to please
look to one thing; let him not allow
his joint secretaries and secretaries to
dominate over him; I do not know
whether he dominates over them or
they dominate over him. But my im-
pression is that they dominate over
him. I with that that were not so.
But if it were so, I would say that it
is better that we do not have Shri
Tyagi in this Ministry, and let us do
away with this Ministry. After all,
we do not have to find out a place for
him for Shri Tyagi on the Treasury
Benches. He can fit in anywhere even
as one of the Opposition Members
here. I would welcome the Danda-
karanya Development Authority being
converted into an aufonomous cor-
poration, and for the rest of it, we
neeg not have to try to find out a
place for Shri Tyagi for he will not
remain unemp'oyed, and I am sure
about jt. But I would beg of him
for one thing. Whatever might hap-
pen, when we are spending so much
of money on other things. when we
are giving about Rs. 20 crores to Tata
and Sir Biren Mukerjee, when we are
giving so much money for furniture.
electricity  etc. to Ministers, why
should we not give some more money
for the refugees in order to finalise
the state of affairs with regard to
the old refugees? If that is not done,
then I would only utter a warning;
if the promises which were made at
the time of Partition are going to
be broken again and again, then
Government should see the writing on
the wall, and realise they will not
be forgiven.

Shri A. C. Guha (Barsat): It is
a painful task for me almost every
year to criticise the working of this
Ministry. Except perhaps for che or
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two years when there was some seri-
ous attempt, I should say that Gov-
ernment have not seriously tried to
tackle this problem of the East Ben-
gal refugees and rehabilitate them.

Mr. DPeputy-Speaker: The hon
Member might resume his seat for a
minute.

The hon. Members may now move
cut motions to Demands for Grants
relating to the Ministry of Rehabilita-
tion, subject to their being otherwise
admissible.

Shri Yashpal Singh
beg to move:

(i) “That the demand under
the head ‘Ministry of Rehabilita-
tion’ be reduced by Rs. 100.”

(Kairmana): I

[Need to give more powers to
Dandakaranya Development Autho-
rity (1)].

(ii) “That the demand under
the head ‘Ministry of Rehabilita-
tion’ be reduced by Rs. 100.”

_[Need to exp¥dite the rehabilitation of
displaced persons from East Pakis-
tan (2)].

(iii) “That the demand under
the head ‘Ministry of Rehabilita-
tion’ be reduced by Rs. 100.”

[Need to give more amenities to dis-
placed persons residing in Camps
31

(iv) “That the demand under
the head ‘Ministry of Rehabilita-
tion’ be reduced by Rs. 100.”

[Delay in rehabilitating the displaced
persons in Andamans (4)].

(v) “That the demand under
the head ‘Ministry of Rehabilita-
tion’ be reduced by Rs. 100.”

[Working of the Rehabilitation Indus-
tries Corporation particularly in the
matter of opening industries (5)].

(vi) “That the demand under
the head ‘Ministry of Rehabilita-
tion’ be reduced By Rs. 100.”
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[Need to maintain discipline and law
and order in Camps (6)].

Shrimati Renu Chakravartty: Ibeg
to move:

(i) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Need to rehabilitate new migrants
coming after 1st January, 1964 (13)].

(ii) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Forms of rehabilitation benefits to
new migrants staying on in West
Bengal (14)].

(iii) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Constant effort of Government in
reducing their liabilities with regard
to influx of refugees and their reha-
bilitation (15)].

(iv) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Failure to grant citizenship to refu-
gees even after fulfilling the terms
laid down in Citizenship Law (16)].

(v) “That the demang under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Failure to carry out promises to
rehabilitate all refugees coming to
India up to 31st March, 1958 (17)].

(vi) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Failure to fulfil promise to acquire
land for homestead plots and house
buildings for all “eligible” refugees
in West Bengal (18)].

(vii) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”
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[Giving up of acquisition proceedings
for Kalitota Colony, P.O. Konnagar,
district Hooghly (19)].

(viii) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Delay in acquisition of land for
Agapur-Masunda Scheme II, Kodalia
24 Parganas, West Bengal (20)].

(ix) ‘“That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Policy regarding giving of housing
benefits to refugees coming prior te
31st March, 1958 who were squatter-
ing in houses of Muslims and
Hindus (21)].

(x) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Failure to honour promise of reha-
bilitation to refugees uprooted from
Nandi Colony and sent to Banhooghly
Government Colony, 24 Parganas
(22)1.

(xi) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Conditions prevailing in Government
sponsored colonies like Banhooghly
Colony, Bandhabnagar Colony, 24
Parganas (23)].

(xii) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Slow development works in the
colonies taken up for regularisa-
tion (24)1.

(xiii) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Failure to regularise colonies like
Patna Udbastee Colony, North Dum-
Dum Municipality, 24 Parganas
251.

(xiv) “That the demand under
“‘the’head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

fNeed to improve the conditions of
women in Permanent Liability
Camps (26)].
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(xv) “That the demand under
the head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

[Need to improve the conditions of
refugees in Darrang district in
Assam  (27)].

(xvi) “That the demand under
the head ‘Capital’Outlay of the
Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

[Progress of the Dandakaranya Project
(30)].

(xvii) “That the demand under
the head ‘Capital Outlay of the
Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

[Working of the Rehabilitation Indus-
tries Corporation (31)].
(xviii) ‘“That the demand under
the head ‘Capital Outlay of the
Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

[Functioning of the
Development Authority

Dandakaranya
(32)1.

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri A. C. Guha: I was going to say
that ever since the problem had come
before this country, There had not been
any serious attempt either on the part
of the Central Government or on the
part of the State Government to solve
this problem of rehabilitation of the
refugees, particularly the East Pakis-
tan refugees. The West Pakistan
refugees have more or less been
settled, because there was a vacuum
created by the migration of the Mus-
lims, and they got the evacuee land
and they got compensation and so
many other things. But on the eas-
tern side, it was only an -one-way
traftic, and, therefore, there was no
vacuum created nor any Compensation
and evacuee property. That is why
the problem was so difficult. Govern-
ment have also been toying with this
problem without taking any serious
measures to solve this problem.

The only serious step which they
have tried to take is in regard to the
Dandakaranya project. Much hope was
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entertained about that project. But
I am sorry to say that from the very
beginning, perhaps deliberately or if
not deliberately out of their weakness,
Government allowed internal bicker-
ings to continue and spoil the efficient
working of the Dandakaranya Deve-
lopment Authority. So, not much has
been done there. But still there is
scope. I hope Government will try
to improve matters and do something
still now,

1 am not going to say much on this
matter, because the report of the
Estimates Committee in which I have
had some part to play is there before
the House and before the country. So,
I shall not say much about the Danda-
karanya project. But I would mention
only one thing that this authority
should be invested with that much of
autonomy which was originally envi-
saged to be given to it. Its constitution
should be so framed that it could work
smoothly without any internal bicker-
ings, which have been chronic from the
very beginning up to the end of almost
the last year. I have stated already
that there has not been any serious
attempt to solve the problem of the
East Bengal refugees. Of course, some
show of an attempt has been made,
because from the report of the Minis-
try every year we find that they have
spent some amount; even from this
year’s report we find that they have
spent almost an equal amount for
East Pakistan and West Pakistan
refugees, about Rs 202 or Rs. 205
crores or something like that. But I
do not think that Government should
try to create a wrong impression in
this House through such statements in
the report. Apart from the fact that
about Rs. 185 crores have been given
to West Pakistan DPs as compensation,
which was not available for the East
Pakistan DPs) out of this sum Rs. 202
crores which is stated to have been
spent on the East Bengal refugees,
about Rs, 60 crores were spent not on
rehabilitation but on relief. It was no
fault of the refugees that Government
kept them in éamps not for one year
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or two years but for eight to ten
years. At least 99 per cent of them
were crying out for rehabilitation, and
yet Government did not care to formu-
late any scheme for rehabilitation.
Therefore, they spent about Rs. 60
crores on relief which should not be
shown a rehabilitation expenditure.
Then, about Rs, 25 crores have been
spent on the Dandakaranya. But I
would submit that this has been spent
on the general development of the
area. It is not every such item which
should be debited to the rehabilitation
of the East Bengal refugees. I feel
that the major portion of it should
have been shown as amount spent on
the general development of the coun-
try; not more than 25 to 30 per cent
of the amount could be allocated as
having been spent on real rehabilita-
tion work. So, the presentation of
figures was misleading.

Another thing, which the Member
preceding me also mentioned, is about
the residuary problem. Certain deci-
sion was taken between the Central
Government and the State Govern-
ment about two years ago regarding
this problem. The Central Govern-
ment agreed to take that responsibility
and make further grants for the proper
economic rehabilitation of the refu-
gees settled in West Bengal and Assam.
But I am told now, there have been
some difficulties between the State
Government and the Central Govern-
ment and at one stage, the latter
declined to give anything for the resi-
duary problem. I expect that that
tangle has been solved. I am not so
sure. I hope Shri Tyagi will announce
in this House that whatever commit-
ments were made by his Ministry,
whether presided over by him or by
his predecessor, would be respected
and so far as for the residuary prob-
lems regarding the partially rehabili-
tated refugees in West Bengal, the
Central Government will take full
responsibility and do everything so
that they may be economically
rehabilitated.

Coming to the question of rew
migrants, only three days ago there
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was a row in this House about the ban
put on migrants coming without valid
documents. It has been contended on
behalf of Government that migration
procedures have been simplified. That
is not quite correct. Even now it is a
cambrous procedure. An intending
migrant will have to go to Dacca from
quite distant places at least twice and
will have t0 stay there for at least two
weeks to get a migration certificate
and not in one instalment. He will
have to go there at least on two occa-
sions, first to have the migration certi-
ficate form; then the migration offi-
cer may give him a date three months,
six months or even one year later.
Then he has to go to Dacca to get that
certificate. As I have already said,
the form that is to be filled in is also
a very difficult and cumbrous form.
So it is not true to say that the pro-
cedures have been made very easy.

It was contended the other day that
no pending applications were there. I
am not sure. I am not ready to accept
that statement without any reserva-
tions. I would like to ask: if there is
no pending application, what percen-
tage of applications were rejected by
the migration officers? You can
easily solve the problem by rejecting
100 per cent or 90 per cent of the
applications and say there is no pend-
ing application. ~My apprehension is
that the vast majority of migration
applications have been rejected on
this or that ground or on some frivol-
ous excuses. So if by rejecting the
migrants’ applications they have solv-
ed the problem, that is no solution at
all.

I would like to remind my hon.
friend, Shri Tyagi, about what has
been mentioned in the report of the
Indian Commission of Jurists which is
a branch of the International Commis-
sion of Jurists. This is what they
‘say:

© “Ag for the intent, we are of
" opinion that these recurring atro-
cities are being perpetrated with
the sole purpose of eliminating
non-Muslims from Pakistan”.
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Then they say that “crime of genocide:
is certainly established so far as
Hindus are concerned”. In several
other places, mention has been made
of this. They say ‘the police and other
persons in authority threaten non-
Muslims with dire consequences unlesg
they quit Pakistan’.

So there is a deliberate attempt on
the part of the Pakistan Government
to squeeze out the minorities from
Pakistan.

In this respect, I would like to
remind Shri Tyagi of the solemn
pledge given to the minorities in East
Bengal by all the leaders of India. 1
still remember the resounding words
of our previous Prime Minister when
he described the Hindus of East
Bengal as ‘our kith and kin’ bone of
our bones and flesh of our flesh'.
Panditji and the Sardarji gave un-
equivocal assurances that the doors of
India would always be open to them,
and whenever there was any calamity,
they would be able to seek shelter in
India. So I do not think there is any
justification for, or morality in, closing
the doors now. It pains me to say
that it was my friend, Shri Tyagi, who
first initiated the policy of pushing.
back the migrants. I am not sure,
judging from newspaper reports; whe-
ther the assurance given here on the
6th has bcen communicated to the
officers working in the borders. Even
in yesterday’'s papers, I found that
certain persons were detrained and
sent back to Pakistan. Even in cases
where the husband is an Indian citizen
and he went to the border to receive
his wife who was coming without a
migration certificate, the wife was not
allowed to join the husband. I hope
the assurance that was given on the
6th will be conveyed, necessary ins-
tructions will be given, to the officers
working in the border that nobody
should be pushed back. I hope it will
not be proper for Shri Tyagi to earn
this distinction of initiating the policy
of pushing back the minorities to the
hell-fire of Pakistan. This is the first
time it is being done. Never before
were ‘they pushed back..
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As long as the relations between
India and Pakistan remain as they are,
there is no possibility of the minorities
staying there in security or under
normal conditions. It is no fault of
theirs that the Pakistan Government
is against them. The Pakistan Gov-
ernment is against them because it is
against India angd it feels that every
Hindu or every non-Muslim is an
agent of the Government of India. If
the Government of India can normalise
their relations with the Pakistan Gov-
ernment, I do not think there would
be so much pressure on the minorities
coming into India. So it is their res-
ponsibility to create that condition;
they cannot shirk that responsibility
by closing the doors. In fact, the
minorities there made heroic efforts to
remain there.

Shri Tyagi—or al] the three Minis-
ters on the 6th—mentioned about the
danger of infiltrators and saboteurs.
May I ask what they have done about
that? Several lakhs of infiltrators and
saboteurs are in the borders of West
Bengal and Assam. Government have
not been able to do anything about
them. These nfiltrators and saboteurs
are not among the migrants, but
among the other community who have
infiltrated intn Indian territory even
after partition

About the new migrants, I am sur-
prised to find in this annual report
that about 18,000 families have desert-
ed the camps. The exact figure is
18,100. The total number of families
that went to camps was only about
47.000—47,561; I am excluding the
Assam camps. I think these desertions
have not happened so much in Assam.
These have occasioned only in camps
under the Central Government and
also in some camps under the other
State Governments, of UP. Orissa,
Madhya Pradesh, Madras, Andhra and
Maharashtra. So out of 47,561 families
sent to their camps, 18,100 families
have deserted. This is a serious prob-
lem, of which the Ministry should
take notice. If they want to solve the
problem of rehabilitation by the deser-
tion of the refugees, then it is an easy
way to solve it. That may solve the
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problem for the Ministry, but not for
the country. These 18,100 families,
which means more than 90,000 people,
have left the camps and have gone,
nobody knows where. They will now
join the ranks of vagabonds and anti-
social elements. It is the civic and
moral duty and responsibility of the
Government to see that those who
have come under their care do not go
astray and join the ranks of anti-
socia] elements and vagabonds in the
country. So, I would like to impress
on the Government the risk involved
in this desertion.

I am afraid that this process of
screening is a procesg of scaring away
the inmates of the camps. What is the
purpose of this screening? They have
found out that about 60 per cent of
the migrants have left part of their
family in East Pakistan. What is the-
harm in that? I think that by this
they have made the load on the Gov-
ernment of India lighter. They should
appreciate that entire families have
not come, that some members have
been left there so that they may be-
able to dispose of the property and
come back with some money, which.

*should make the problem lighter. That

is no offence.

Secondly, most of them have got
only three bighas of land or a little
more. Shri Tyagi should know that
in East Bengal three bighas would be
considered a property. Even in West
Bengal the general holding is about
two or three acres. So, three bighas,.
i.e., one acre, in East Bengal where
Jand is befter than in West Bengal,
should be considered almost a pro-
perty; and therefore it should not be:
considered that they are not agricul-
turists. Many of them have also been
cultivating others’ lands in addition to-
their own. They were also working-
as agricultural labourers.

So, this screening does not serve any
useful purpose. I only hope that the-
migrants will not be scared away and
desert the camps in fear of this
screening. As you will find in the
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report of the Estimates Committee, The policy has been laid down that

there is a formidable form to be filled
up by the inmates of the camps in the
screening processs That form itself is
enough to frighten them.

There have beep desertions also in
the Bhadravati camp. I have written
a letter to Shri Tyagi. I hope he has
taken up the matter with the concerned
Government.

Mr, Depn!gy-Speaker: The
Member should conclude now.

hon.

Shri A. C. Guha: I would like to
have two or three minutes more,

Mr. Deputy-Speaker: If ecvery
Member exceeds the time, there is no
time for others.

Shri A. C. Guha: This is the first
Demand on which I am speaking.

Whether it decides by screening that
they were holding much of agricul-
tural land or not, our problem of reha-
bilitation should be based on the
resources available here—not on the
avocation they had there. I do not
think even 25 per cent of the migrants
can be accommodated in the agricul-
tural vocation as we have not enough
jand. So, attention should be paid to
industry. The RIC, I am told, has
given a loan of Rs. 1 crore to indus-
trialists. 1 doubt the wisdom of this.
1 was a Minister, and I was instru-
mental in giving loans to four or five
firms of Rs. 20,000,00 to Rs. 25,000,00

each, on the condition that they would.

engage a certain percentage of refu-
gees. They did not fulfil that condi-
tion, and I am sure this scheme of
giving Rs. 1 crore of loans to indus-
4rialists will also fail in making any
provision of employment for the
refugees. The RIC should concentrate
more on small scale and cottage indus-
4ries, start such industries themselves,
and gradually pass on those industries
to the tefugees when they are in a
_position to pay back the money to the
RIC.

those who have not gone to the
camps will pe denied rehabilitation
benefits. I beg of Shri Tyagi to re-
view this policy. This is a disastrous
policy particularly from the point of
view of West Bengal. About five lakhs
of them have remained in West Ben-
gal. I think more will be coming
they ‘will also remain in West Ben-
gal. West Bengal is overpopulated.
The unemployment problem there is
more acute than in ony other State
and these five or six lakhs of refugees
will also add to the problems of the
State. I beg of Shri Tyagi to realise
that though they may not be a charge
on the Central Government or even
on the West Bengal Government
they will be a charge on the economy
of West Bengal which may break un-
der the pressure of these five or six
lakhs or even more people coming.
They will be roaming about unem-
ployed without any vocation, and
they will simply create a law and
order problem and worsen the un-
employment problem of West Bengal.

This policy of denying rehabilita-
tion benefits to those who are not
coming with valid papers or those
who have not gone to camps should
be revised and everybody who would
be considered to be a migrant. should
be given proper rehabilitation bene-
fits. whatever the benefits may be.
Even those who were not properly
rehabilitated between 1950 and 1952
have, I now find rehabilitated them-
selves through their own exertions.
Give them a plot of land, a house.

they wil] rehabilitate themselves
through their own labour. It is not
true that they are shirking

labour, that they are afraid of manu-
al labour. Those who desert the
camps know that from the next day
they have to earn their livelihood
through hard labour. So. it is not a
question of shirking labour. which
makes them leave the camp,

1 give credit to the Ministry parti-
cularly those who are working at
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Mana, for having started some indus-
trial schemes and an industrial train-
ing institute. I hope that this is only
the beginning, that this scheme will be
energetically pursued and that more
industries will be started to absorb
these migrants,

‘Shrimati Jyotsna Chanda (Ca-
char): I welcome the creation of the
Ministry of Rehabilitation in last
April after the massive exodus of the
East Pakistan minorities to India
from January, 1964.

1 draw the attention of the House
1o the fact that the Report of the
Ministry of Rehabilitation, which has
been placed before the House, does
not have the same colour on its cover
as the reports of other Ministries. I
do not know the reason behing it. At
least 1 hope that the Government do
not think that this Ministry is less
important than the other Ministries.

From the Report we find that the
issue of migration certificates was
liberalised and simplified that relief
and rehabilitation assistance has
been extended not only to holders of
migration certificates but also to
those who came with Pakistani pass-
ports and surrendered them and to
those who migrated without docu-
ments but were certified py the Staie
‘Governments concerned to have come
to India on or after 15t January, 1964.
‘But recently we find from reports in
newspapers that migrants who were
coming without any valid travel
documents were immediately sent
back to Pakistan. This policy can-
not be supported, as people feeling
insecure of life and property are
‘compelled to leave Pakistan for safe-
ty and security in India. May I sub-
‘mit that some ways and means must
‘be found to give shelter and assis-
tance to those terror-stricken mig-
rants who cross the border without
valid documents, while giving mo
scope for infiltrators and saboteurs
Irom East Pakistan.
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The other day the hon, Home
Minister assured the House that ins-
tructions had been issued to the State
Governments concerned to ensure
that no hardship was caused to ge-
nuine migrants because of the sealing
of the border. On page 53 of the
report, it is stated that the “resi-
duary problem relating to rehabilita-
tion of the old migrants from East
Pakistan has been practically liqui-
dated in all States other than West
Bengal.”. I cannot agree to this re-
mark. Of course, I do not know
much about other States but the condi-
tion of the State of Assam to which
I belong is not so. More than 50 per
cent of the old migrants in Cachar
have not been rehabilitated. Money
was spent but not properly utilised.
As for an example, I may cite one or
two instances. The Indian Tea Asso-
ciation scheme was taken up to reha-
bilitate the refugees in the tea gar-
dens. Lakhs of rupees were spent
but not even 25 per cent was reha-
bilitated. = On my request, the then
Rehabilitation Minister, Shri M, C.
Khanna, was kind enough to appoint
a one-man committee with Shri P. C.
Borooah, M.P., to assess the success
of the ITA scheme. I think the re-
port of the said committee has not
been submitted to the House up till
now.

Another scheme namely, the Rama-
krishnanagar Tractor Organisation in
Cachar, was a total failure. Money
was wasted, and not 3 single soul was
rehabilitated.

I do not like to go into details
about all these but I do feel that no
assessment was made either by the
Central or the State Government to
find out what percentage of old refu-
gees was rehabilitated in our area.

Now, I come to the new migrants
who have come to India after the Ist
January, 1964. It seems that nearly
nine lakhs have come to India till the

31st January, 1965. It is striking that
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not only the Hindus but several thou-
sands of Buddhists and Christians
came away from East Pakistan zlong
with the Hindus. About 48,000 are
Christiang and 20,000 are Buddhists.
Almost all the Christians and the
Buddhists have crossed the border of
Assam.

1 find from the report that 12,000
acres of land have been offered by
the Assam Government—10,000 acres
in Garo Hils area and 2,000 acres in
Goalpara district. So far my infor-
mation goes, only the tribal migrants
will be settled there. It is also said
that 100 migrant families have been
moved to the rehabilitation site under
the scheme namely, terracing and
soil conservation of land in Garo
Hills, out of 500 families meant for
the scheme.

There is no mention in the report
regarding implementation of the other
schemes sanctioned by the Central
Government. I would request the
Government to take steps to convince
the Assam Government for the speedy
execution of the other schemes.

I do not find from the report what
are the schemes suggested by the
Assam Government for rehabilitation
of migrants other than the tribals,
who are still in camps in the district
of Cachar. Nor do I find anywhere
in the report that these migrants
will be taken out to any other States
for rehabilitation. If they are to stay
in Assam  at least some lands are to
be reclaimed for cultivation of the
agriculturists and some industries
should be set up for employment of
non-agriculturists.

So far as my information goes, one
representation was submitted to the
hon. Minister for his consideration
and active action regarding reclama-
_tion of land in the district of Cachar
while he visited the district last year.
There was a proposa] of establishing
one sugar factory in the public sector
in Cachar to provide employment to
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the refugees, but it seems nothing
has come up till now. I feel that
Cachar being undeveloped and having
great pressure of refugees on its
economy, it requires greater attention
of the Centra] Government.

May I humbly submit that a paper
mill can easily be installed there,
where resources are plenty. If one
sugar mill and one paper mill are
established immediately the question
of rehabilitation of the migrants will
be greatly solved.

The Rehabilitation Industries Cor-
poration, Ltd. was set up in April,
1959 by the Ministry of Rehabilita-
tion with the object of creating oppor--
tunities for employment through
industries for the displaced persons.
from East Pakistan, and it was trans-
ferred to the Ministry of Commerce
and Industries from 1st April, 1960,
when the Rehabilitation Ministry
was in the winding-up stage. 1 wel-
come that the administrative control
of the corporation was retransferred
to this Ministry with effect from the
28th October, 1964 to provide employ-
ment to a large number of migrants
in industries. It is stated in the re-
port that the corporation, apart from
taking up industrial schemes itself,
for the benefit of the migrants, will
also render assistance to the State
Governments in the fields of selection
and planning of industrial and ancil-
lary schemes and marketing of pro-
ducts. May I know from the Gov-
ernment how many States have avail-
ed themselves of this opportunity
and have extended assistance to the
migrants?

The Estimates Committee in its
report on rehabilitation for the year
1964-65 commented at page 57 that
“the Rehabilitation Industries Cor-
poration can offer in creating émploy-
ment potentia] for the migrants has
not so far been properly explored.”™
They further suggest that “it should
try to set up small and rural indus- -
tries which may graduoally be hand-
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ed over to the migrants and that the
industria] loan scheme of the corpo-
ration should be properly planned,
and adequate safeguards made there-
in to ensure that the industries set
up with the help of loans obtained
from the corporation actually employ
migrants.” 1 hope more attention
will be paid in this regard.

1 should like now to draw the at-
tention of the House to another fact
-as stated in the report, namely, out
of a total of 82,115 families compris-
ing 3,51,716 persons were moved from
the reception/interception centres on
the borders up to the end of Decem-
‘ber, 1964, the number of migrants
actually lodged in transit/relief camps
;as on the 2nd January, 1965 was only
66,713 families comprising 2,83,177
persons. Explaining the reasons for
~variation in the figures to the extent
of 15402 families comprising 38,539
persons, the Government have stated
“that from time to time migrants have
‘been leaving the camps with or with-
.out permission, with the intention of
settling down elsewhere or perhaps

in a few cases of going back to
Pakistan.
The Esimates Committee, in its

report, comments that the reasons
for desertion by the refugees from
camps given by the Government are
mot very convincing. They also re-
commend that a critical study should
be made as to the causes of deser-
tions from the camps, so that suitable
Temedial measures may be adopted.

With these observations I support
the Demands.

Shri Tridib Kumar Chaudhuri
(Berhampur): Mr. Deputy-Speaker.
Sir, the speakers who preceded me
have dealt with the salient points
concerning this problem of refugees
rehabilitation, and I do not want to
take the time of the House by repeat-
ing those points. The problem can
be discussed under three heads:
firstly, the stupendous problem creat-
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ed py the continuous influx of mino-
rities from East Pakistan; secondly,
the so-called residuary problem of
old refugees. I do not accept the
term “residuary”. As a matter of
fact, the idea of residuary problem
arises from a notion that part of re-
habilitation has been given to many
people in West Bengal. But the Gov-
ernment should remember that part
of rehabilitation is really no rehabi-
litation. Anyway, that problem still
remains, and that is also a very big
problem. Thirdly, the effort; that we
are making to build up Dandakaranya
project, and our success or failure in
regard to that boldly conceived but
badly executed project.

So far as the problem of continu-
ous minority influx from East Pakis-
tan is concerned, only the other day
we saw how the Government has
fumbled over this whole problem.
They thought that the problem of
minority influx can be solved if they
seal the border against the people
coming without valid papers. That
is really not the way of stopping or
reducing the pressure of minority in-
flux. As the House knows the prob-
lem lies elsewhere. Government, in
their dealings with our neighbouring
countries, particularly East Pakistan,
where the minority problem is a live
problem, can perhaps find some solu-
tion. But unfortunately although
this Ministry is not directly charged
with that, through this Minister we
can convey to the Cabinet as a whole
how Government has failed in tacki-
ing this problem.

Last year this House passed a re-
solution unanimously for building up
world opinion about the atrocities
committed against minorities. The
present Prime Minister happened to
answer on behalf of the Government
and with certain amendments we
adopted that resolution. But unfor-
tunately not a single step has been
taken so far by the Governmenft in
that direction.

I would like to draw the attention
of Government in this connection to
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the observation contained in the re-
port of the Indian Commission of
Jurists in page 312 that as many as
20 to 25 articles of the Charter on the
Universa] Declaration of Human
Rights of 1948 have been violated by
Pakistan. Only the jurists have
pointed this out. But so far zs Gov-
ernment are concerned  neither in the
UN or other world bodies nor in
their international and diplomatic
propaganda have they utilised this
thing to build up pressure of world
opinion, so that Pakistan Government
may change its ways.

Last year there was a conference
between our Home Minister and the
Pakistan Home Minister. I do not
want to use any strong word, but the
whole conference reduced itself to
a farce and no sense of security was
created in the minds of the minori-
ties. Government gshould remember
that even now about 80 lakhs of
minority people are in East Pakistan
and I do not know how many of them
still remain behind. You may seal
the border at the known reception
and interception points, but we have
an extensive border all along the
frontier with East Pakistan in Assam
side, North Bengal side and West
Bengal side and you cannot seal it.
1 come from a border district. Al-
though the report of the Ministry
does not mention it, the Estimates
Committee had some notion of that
problem so far as my district of
Murshidabad is concerned. At least
50,000 people, if not more, have come
from East Pakistan by exchanging
their properties. I must also admit
that a similar number of Muslim
minorities have gone back by ex-
cnanging properties. Go to the bor-
der and enquire from the local peo-
ple what is the rate one has to pay
to our policeman and to the border
guards on the other side to get one-
sélf ‘transported and transhipped ac-
ross the Ganga. This is happening
and will go on happening. You cannot
practically sea] the border.
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Moreover, when you have already
declared that you are not in a posi-
tion to give rehabilitation benefits to
those who come without valid migra-
tion certificates, why deny them even
the small right of taking shelter in
this country? If you stop that, you
will break the solempn pledges held
out by all responsible Ministers of
this government from the time of
partition.

As I said, in spite of the fact that
all sorts of things have happened in
East Pakistan, there are still 80 lakhs
of Hindus living there. There are
still some very large industrial con-
cerns Indian-owned and a large num-
ber of minority people see in the
continuance of these big industrial
concerns some kind of 3 symbol that
security will still pe there. But if
my information is correct. it will not
be very long before these concerns
are either taken over or the proprie-
tors are forced to dispose of their
assets and go away. If that happens,
whether you like it or not, you will
again be saddled with a big problem
of refugees, because whatever morals
still remain, they will be gone. I
tried through the External Affairs
Ministry and the Home Ministry to
draw the attention of the Govern-
ment to this problem. I need not
relate my experience here; that is not
relevant to this Ministry. But I am
only conveying this information to
the Minister, so that he may take it
up with his colleagues in the Cabinet.
Something should be done about it.
If you can put pressure on the Pakis-
tan Government to treat the minori-
ties with respect and give them due
rights, then perhaps something can
be done. But I am afraid that will
As I said the other
day, already after the new elections,
not a single member of the minority
community has been elected either to
the National Parliament there or to
the East Pakistan Assembly. Gov-
ernment can draw its own conclusions
as to what it implies.
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So far as their policy of sealing the
border js concerned, that is no solu-
tion. They have to give it up. Mere-
ly dealing leniently with hard cases
would not do. That policy will have
to be given up.

About the problem of old refugees,
I do not want to dilate on it elabo-
rately for want of time. Onme of the
present senior Secretaries in the Re-
habilitation Ministry headed an en-
quiry some ten years back ip 1953 or
1954—the Mathroni Committee—with
regard to the problem of refugee re-
habilitation work in West Bengal.
Although ten years have passed and
much water has flowed down the
Hooghly, nothing much has been done
since then. I request the Minister to
appoint another such committee, if
necessary a high-powered committee,
to go round West Bengal and see
what has been done with regard to
the rehabilitation of refugees. Let
them compare the colonies, housing
and other amenities. Then they will
find that there is a lot of difference.
Therefore, the residuary problem as
I have said at the out-set, is not a
residuary problem. There is a big
lag and that has to be made up. Now
we find that the Government of West
Bengal is trying to disclaim its res-
ponsibility and it is throwing all the
blame on the Centre. I do not know
what the new Minister will say about
it. But we would like him at least
to recognise that this problem is
there and it is yet to be solved.

I would finish by saying a few
words on the Dandakaranya Project.
The Estimates Committee in its report
has pointed out the weaknesses of
the Dandakaranya Organisation, It
passes my comprehension how such
an organisation which was boldly
concelved for transforming virgin
forest area into a place for real habi-
tation where industries could be deve-
loped, where land could be reclaimed
and developed, has become a hot bed of
bickerings between the top officials.
The Estimates Committee has point-
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ed out where the basic weakness is.
The basic weakness has been the un-
willingness of the Minister from the
very beginning—I do not blame the
present Minister for that—to define
what would be the responsibility of
the DDA and the responsibility of
the different functionaries of the DDA.
We have found from the old days of
Fletcher, Jenson and Saibal Gupta, a
sort of thing goes on which vitiates
the atmosphere, which vitiates the
atmosphere of this House also, and
also demoralises the officials.  That
should not be allowed to happen.
when you have sunk Rs. 29 crores of
the taxpayers’ money in that project,
for God’s sake do something about it
so that the money is profitably used
and the noble purpose for which
money has been invested can yet be
fulfilled.

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, Sir, a few months
after independence and partition—17
years have gone now—the influx of
refugees started from East Pakistan to
India. It started in a small way, it
assumed huge proportions and it is a
constant and continual movement that
has gone on all this time. I daresay,
as a result, there are many in our
country who feel, what is it that we
can do about it, who feel that there
is no finish to this problem and, there-
fore, the great interest that this House
itself took seems to be not so appar-
ent now. Yet, the problem of thes2
who came, because they could not
continue to live in Pakistan, is as
acute as it was in those days. There
are times when there was a small in-
flux and there are times’ when the
exodus assumes the size of a swollen
river.

It is a very complex problem, much
more complex than the problem of
the refugees who came in the western
sector, because there is no question
of evacuee property here. When
the Ministry puts down on its report
and makes a sugestion that an
equivalent amount has been spent on
the west and the east on refugee re-
habilitation, they are being unfair
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even to themselves because the pro-
blem is not the same. Here there is
no evacuee property. In addition to
‘the amount of money that the Ministry
of Rehabilitation and the Government
of India spends, there was evacuee
property on the other side for rehabi-
litation. There was also a finish to the
‘problem. Here one never knows, as
‘Shri Tridib Kumar Chaudhuri put it,
until all of them have come whether
‘there will be a finish to the problem.
1t that is so, it is more than time that
we took heeq of this and planned ac-
cordingly.

We shut down Ministries and we
open thém again when the problem
becomes acute. This is not the way of
grappling with such an enormous pro-
blem, with such a human™ problem,
which is actually a human tragedy,
enacted before our very eyes, a
tragedy too deep to express in words.
It is only people who actually meet
this new influx of people when one
starts on a large scale, it is only
People who go to the border and see
the people actually arriving or
have close contact with them, who
have some comprehension of what
it really means. Only they can
realise that it is not merely a question
of figures as to how many have come
but it is a question of wounds that can
sometimes be never healeq at all.
Last year 1 was at Petrapole, Banpur
and Hasanabad and also varioug other
places from where refugees were pour-
ing in. T met the women who had
faced horrors worse than death, I met
the men, women and children on
whom many acts of violence had been
perpetrated. As a result of that there
was some repercussion on this side
also. It wag a very bad thing. It was
a repercussion which the Government
of India put down with a firm hand,
which the people of India put down
with a firm hand. Unfortunately what
happened was, the Government of
Pakistan dig not stop it and, in fact,
the Government of Pakistan incites it
every time they want to turn the peo-
ple against India.

Sir, you will not give me enough
time ang therefore I am going to con-
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centrate only on a few items. The Arst
item—others have spoken aboui it—
on which I would like to say a few
words is about the residuary problem,
the problem of those who came in the
earlier days. Shri Chaudhuri mention-
ed about a report of a Committee
which was set up when I was in
charge there and which explored the
conditions up to end of 1951. It gave
its report in 1953 and it was consi-
dered and implemented. After that
we had also another statistical investi-
gation. But whatever the investiga-
tion was, whatever the residuary pro-
blem was, in 3 planned manner it was
placed before the Government of India
in 1957 and again later. But up to
now, I must tell my hon. friend Shri
Tyagi, it has not been dealt with pro-
perly, and the State Government
awaits the sanction.

The problem of the non-camp re-
fugees who came in these problem
days, who had not received proper
rehabilitation and who had not been
absorbed into the economy of West
Bengal or any other State, is 3 pro-
blem which must be dealt with. I do
not want to recapitulate what others
have said. I hope Shri Tyagi and his
Ministry will pay all attention to sanc-
tioning the schemes that the West
Bengal Government have put up
before them. The Central Govern-
ment says that it is something like a
Rs. 22 crores plan. T hope it is goning
to be sanctioned. I do not know whe-
ther it is Rs. 22 crores or a little more.
It is not a question of money alone.
There is much more involved. The
economy of West Bengal and the eco-
nomy of Tripura are suffering very
badly because these problems are not
being solved.

Then I come to the question of the
new migration which started and
about which I have already made a -
mention. I have seen the people my-
self. T want to point this out to Shri
Tyagi and also plead with him about
this.

At different times we have ha'd t}ﬂa
eligibility for relief ang rehabilitation
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in different terms. Sometimeg it has
been wide in its application, some-
times it has been narrow. But at all
?imes it has been recognised that it
is a Central responsibility that the
victimg of partition will come and the
doors must be kept open,

Therefore, I cannot understand, for
the life of me, how ever the question
arose of closing the doors against
those who came without migration
certificates. How can you close the
doors against these people who are
flesh of our flesh and bloog of our
blood, these people large numbers of
whom worked for the freedom of
this land but who were deprived of
their birthright and left outside, and
at whose cost we are today an inde-
pendent country? How can it be that
‘we forget these things even for a
moment? Therefore it is not possible
on human considerations, on ethical
considerations, to do this. Even if
there were people coming from
Burma, from Tibet or anywhere else,
we cannot close our doors to them
when people seek haven and protec-
tion in India.

The next important point to remem-
ber ig that our borders in Bengal and
Assam are long borders. You may
take any decision you like. But the
people there, if they are fleeing from

terror and from violence, will
come  all the same. Through
your checkposts they may

not come, but they will come other-
wise, They are continuously com-
ing. Hundreds and thousands. have
come, of whom we have no
figures, and therefore we cannot really
put a finish like this to this problem.
It cannot be solved that way. If we
could have brought security to them
in Pakistan, if it was within our com-
petence and if we could have brought
-world opinion to bear so that Pakis-

tan hag changed its outlook, that
would have been a different thing.
That is not possible. Not only has

Pakistan not changed its outlook, but
today we face very trying times with
Pakistan, and each time the minorit-
jes are the victim. Let us not forget
that.

191 {Ai) LSD—S.
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So it ig not a question of a few
months more: it is a question of as
long as there are non-Muslims in
Pakistan. The Buddhists, the Chris-
tians, the Hindus, they have all been
coming,

Then, Sir, I want to speak about
some of the rehabilitation schemes. I
am very glad about one scheme which
the Government of India has under-
taken afresh about which I was very
anxious long ago but which hag been
taken up only now, and that is the
exploration and the development of
the Middle Andamans for refugee re-
habilitation. I understand that there
is a committee working on this and
that 4,000 acres of land has been rec-
laimed in this area. I hope that in the
entire Andaman Islands, where re-
fugees have settled well, many more
wilk be settled. Of course it cannot
cover the problems of large numbers,
but it will give to the number that
can be fitted in, really good rehabili-
tation.

Then 1 would like to call attention
to the two reports of the Estimates
Committee on Dandakaranya and the
new migration. I think they are very
good reports. Qne is about new
migrants, about which I have spoken.
I think if the recommendations made
in this report are taken up by the
Ministry of Rehabilitation, they will
be doing the right thing.

And in regard to the other one, on
Dandakaranya, what shall I say? Sir,
I have no time to go into the details.
It is one of the saddest tales, this
Dandakaranya: the quarrels there, the
incompetence that has been shown,
the manner in which a dual authority
functions, and the manner in which a
senior officer who was chairman was
driven to resign from there—these
things are very sad indeed. And I
hope in any case that this Danda-
karanya is at least going to be deve-
loped in an integrated manner and
as an autonomous body. Reclamation
of lands which are not suitable for
cultivation and giving them out to
refugees does not bring about rehabi-
litation. The only manner in which
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Dandakaranya can be developed in
the right way will be to continue what
has been initiated in Mana in regard
to industrial projects and to carry it
on with much greater speed and esta-
blish a great many small-scale indus-
tries. I am ggreed with what Mr. Guha
has said about not giving help to the
big industrialists on a large scale to
start industries. We have had a bitter
experience in West Bengal on this in
Habra and many other places. I would
suggest that the hon. Minister might
lay emphasis on small-scale industries
and even on cottage industries and
try to bring about the development of
this area and the rehabilitation of the
refugees there to the extent possible
through small-scale industries. I hope
that this thing will be taken up at
once and with speed small-scale in-
dustries will be set up to absorb the
persons and lang parcelled out only
after it becomes possible to cultivate
and get some adequate yield.

Sir, there are so many things that
I would have liked to have spoken
about, but there is no time. I com-
mend the recommendations of the
Estimates Committee in their Report
on Dandakaranya. They contain in
detai]l all that any of us could have
said, and they put the whole problem
before us in a nutshell and in a most
revealing manner—not only the pro-
blems but how to overcome the diffi-
culties.

There have been many complaints
about the Mana camp and about
camps in other parts. I spoke about
this once before and I suggested that
the experience of the past be utilised
as much as possible becouse there is no
doubt, it is no use saying something
or denying the fact that human fail-
ings are there and therefore it is not
possible to do things always ag well
as the Minister might wish or any of
us in this House might wish. But the
experience gained over all these years
in West Bengal or in Assam or in
Tripura ghoulq help us in tackling the
problem we face in the States, and
here I have something to say.
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The displaced persons who have
gone through such terrible experience
need a certain amount of psychologi-
cal rehabilitation; their feelings must
be assuaged. I would plead with those
States who have welcomed them to
realise that some of the desertions
from the camps might be avoided if
we could really explain things to
them. It is not a question of screening
only. There are no doubt many ex-
ploiters, persons who get amongst the
refugees in the camps and who want
to deflect them from remaining there.
With that one purpose they get
amongst the, and due to the unsettl-
ed conditions and the inadequacies
prevailing these funhappy, helpless
persons, who do not know where to
turn, often desert the camps. There-
fore, one should deal with them in
such a manner that through com-
forting words and through assurances
they may be won back and rehabili-
tated in a proper manner. And to
those States where they have gone
and whose people and Government
are trying to help them, I would plead
with them that they should be tole-
rant with these people, because they
have endured much.

Then there is one point on which
I must say a few words—it is a very
important point—and after that I will
finish. And that is this question of
sharing of the losses on loans. Reha-
bilitation has been accepted as a Cen-
tra] responsibility; so many times, in
this House and outside, our leaders
have said that rehabilitation of the
victims of partition is a Central res-
ponsibility. Then why is it that time
and again pressure is brought against
the State Governments asking them
either to bear the whole loss on loans
given to refugees for rehabilitation or
partial loss or fifty per cent loss? 1
would like to remind the hon. Minis-

ter, Mr. Tyagi, that it was he who as

the Minister of State for Finance
helped me, and I am ever grateful to
him for that help.

Shri A. C. Guha: He was a much
better man then!
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Shrimati Renuka Ray: I am sure he
is the same underneath even now. I
think, Sir, it was in 1952 or 1953.
Before that, fifty-fifty basis loss on
loans to rehabilitation was recognis-
ed. I found this an absurd thing
when it was the avowed responsi-
bility of the Centre. I came and dis-
cussed it with the Central Minister
for Finance, Dr. Deshmukh and Mr.
Tyagi who was present—Dr. Roy was
also there—helped us and it was
decided that after 1950 whatever
losses on loans were incurred were
hundred per cent Central responsi-
bility. At that time it was not possi-
ble to get agreement on the pre-1950
losses. As a result of the second
Finance Commission report this was
also granted. But how was this new
decision taken in 1958, of which I came
to be aware much later, that now it
is the State Government that must
bear the responsibility for the losses
on loans? The State Government’s
resources are limited, whether it is
the State of West Bengal, Tripura or
Assam. It comes to the Centre. How
can they possibly bear the losses on
loans which is a Central responsi-
bility? I know that a good deal of
correspondence is taking place bet-
ween the Centre and the States on
this. I remember those days when
I said that it was not possible for me
to continue to work and do rehabili-
tation at all unless this matter was
cleared up and it was cleared up in
1953. In 1958 I do not know what
happened and why the decision was
rescinded. I hope that Mr. Tyagi who
is now the Minister and who was res-
ponsible to a very great extent in
changing that unfair and unjust deci-
sion will again change the decision
and restore the old conditions in the
matter.

Before I conclude I just want to
point out to Mr. Tyagi that we all
realise the complexity of the problem
of rehabilitation when it is a conti-
nuous thing. As I said, there is no
evacuee property. The whole House
will be with him and the counfry will
be with him if with the understand-
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ing he had shown in the past—which
is not apparent just now—he will
tackle this problem and try to help
these unfortunate and hapless victims
who, due to no fault of their own,
have been sacrificed at the altar of
Indian independence.

Shri P. K. Ghosh (Ranchi East):
Mr. Deputy Speaker, Sir, first of all
I would like to stress upon the Gov-
ernment to  withdraw -their recent
order in which a ban has been put on
the migrants from East Pakistan who
cross over to India without valid
travel documents. On behalf of the
Ministry they have put forward as
the reason for this ban the infiltra-
tion of some fifth-columnists and
foreign agents into India along with
the refugees. To check this, presum-
ably they have put this ban. Buf
this had been a very hard thing for
the poor migrants and bona fide refu-
gees who want to cross over to India
from [East Pakistan. Government
have also stressed that they have
relaxed certain formalities makKing it
very easy to procure migration certi-
ficates from.Dacca. This is not a fact.
As far as we know there are g large
number of uneducated people who
come to India, and for them to pro-
cure these certificates is very diffi-
cult. A Large number of persons are
living far away from Dacca. To
contact the migration authorities in
Dacca and procure certificates is diffi-
cult for them also. Therefore, I
would stress that this ban should be
litted immediately. The Estimates
Committee also recommended that this
ban should go. I may read a few
sentences from the Estimates Com-
mittee’s report which has been laid
on the Table of the House and in
which it is said:

. “In this case also the Committee
feel that this policy decision
should have been first announced
in Parliament as the Parliament
was in session then. The Com-
mittee further feel that while
Government should take every
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step to prevent infiltration of fifth
columnists and saboteurs from
East Pakistan, the policy of put-
ting a ban on migration without
valid documents will work very
hard on the minority community
of East Pakistan where conditions
are yet far from satisfactory and
secure for them and will deny
them protection and security in
India which they may be compel-
led to seek particularly for the
honour and safety of their women
folk”

1 also appreciate the danger of fifth
columnists infiltrating into this coun-
try. But Government should tighten
the vigilance and make other arrange-
ments to see that no fifth«columnists
and foreign agents enter through the
borders along with the refugees.

After the disturbance of January
1964, the average number of migrants
from East Pakistan during January-
October 1964 was 77,472. Then the
Government in October decided to put

. a ban from 1st October 1964 on per-
sons who would cross the border
without valid travel documents, res-
tricting and denying them all the
facilities of rehabilitation benefits.
After this restriction was imposed,
the number went down to 40,641
per month. Nonetheless the number
is very high. The Government is put-
ting restriction after restriction, but
the number is still not going down.
This shows that the condition of mino-
rities in East Pakistan is very inse-
cure and all of them want to come
over to India. T feel it is the respon-
sibility of the Government of India
and the whole country to see that all
should be allowed to come without
any difficulty and ‘without any res-
triction, and proper arrangements
should be made here for their reha-

i bilitation.

At the time of partition, our lea-
ders assured that those who wanted
to stay in East Pakistan may come
to India and all sorts of facilities for
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rehabilitation would be extended to
them. But, Sir, we find that this is
not being done and now we want to
shirk the responsibility and we are
putting restrictions over their coming
and crossing the border of Pakistan.
The whole country knows that the
people of East Pakistan fought the
battle of independence no less than
any other State in India. It is unfor-
tunate that while others are reaping
the benefits of independence and
breathing the free air of independence
these poor people, who are the vie-
tims of partition, are not able to
enjoy the benefits. So, I feel it is the
responsibility of every Indian, in fact
the whole country, to see that these
people are properly rehabilitated
when they come to India.

When these people cross the border
and enter our country the treatment
they receive is far from satisfactory.
In the transit camps they are not pro-
vided with proper food, clothing and
medical facilities. They are given
only the barest minimum, and that
also not in time. A team of the Esti-
mates Committee which toured some
of the transit camps found that essen-
tial pre-requisites like cloth, rugs etc.
were not supplied to these refugees
when they were living in the reha-
bilitation camps. Although the prices
of foodstuffs have gone up conside-
rably, doles are being paid to the
refugees at the old scales which were
prescribed in 1960—Rs. 65 per month
for a family of five. Since the prices
have gone up, the Ministry should
have considered the revision of the
scale of doles, as suggested by the
Estimates Committee. It is really
unfortunate that while a tongawalla
spends Rs. 2 per day for feeding his
horse, human beings are not paid per
day even Rs. 2 for a family of five.
In this connection, I would like to
read the recommendation of the Estl-
mates Committee:

“In view of the admitted rise
in the price of foodstuffs the Com-
mittee suggest that the scales of
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cash relief admissible to the mig-
rants during their stay at the
Reception on Interception Centres
in the States and at the commen-
cement of, and during, their jour-
ney to the transit Camps may be
reviewed in consultation with the
State Governments concerned at
an early date so that the scale
of cash relief may be related to the

minimum requirements of food-
stuffs.
They would further suggest

that there should be an arrange-
ment for the period review of
the scales of relief by a depart-
mental committee to make sure
that these are sufficient to cover
the prevailing prices of food-
stuffs.”

The number of fair price shops in
these camps is not sufficient. I would
request the Ministry to open suffi-
cient number of fair price shops and
supply every migrant, or refugee
family, with foodstuffs at controlled
prices.

In the transit camps there is over-
crowding and often more than one
family is put in one room. Attend-
ing physicians and hospitals are
insufficient and consequently the death
rate in transit camps is abnormally
high.

The Estimates Committee has
pointed out that dispersal from the
transit camps is very slow. This is
because proper arrangements for their
rehabilitation are not being made
expeditiously. In order to provide
employment to these displaced per-
sons, the public sector undertakings
should be asked to absorb a fixed per-
centage of them in class 3 and class
4 posts. Then, a large number of
industries are being set up. When-
ever any industrialist applies for a
licence, a condition should be imposed
that in the new establishment at least
10 per cent of the posts should be
reserved for refugees. The Rehabi-
litation Finance Corporation should be
given more finance to # &t more
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small-scale and cottage industries,
which are more labour-intensive.
Once they are established, they should
be made over to the refugee families.

Lastly, I want to mention some
facts about DDA. The Estimates
Committee has stated that because of
not defining the powers of Chairman
and Chief Administrator while con-
stituting the DDA, there has been con-
siderable bickering, hampering of the
progress of work. The Committee has
further stated that there is consider-
able over-staffing. While we want
more money to be allotted to the
Rehabilitation Ministry so that the
refugees will get more relief, we find
that a lot of money is spent on
administration. Also, there is lack of
co-ordination. Lands are found not
suitable for agriculture after a lot of
money has been spent on their recla-
mation. If only proper soil testing
had been done before reclamation,
this could have been avoided.

In 1960 the Estimates Committee
recommended that a imaster plan
should be prepared for DDA. 1t is
unfortunate that Government have
delayed it for five years, giving one
reason or another. Recently, a high-
powered committee was appointed with
Shri T. P. Singh as Chairman. After
the constitution of this committee,
there was great influx and it was
decided to get the problem studied by
the National Council of Applied Eco-
nomic Research.

15 hrs.

Mr. Deputy-Speaker: The
Member’s time is up.

hon.

Shri P. K. Ghosh: Two minutes
more, Sir.

Mr. Deputy-Speaker: You have
taken 17 rhinutes.
Shri P. K. Ghesh: No, Sir.

Mr. Deputy-Speaker: ave &
the time noted. Please wind wg.
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Shri P. K. Ghosh: So, I should stress
that a high-power committee should
be constituted immediately and the
work on the master plan for the DDA
should be started as it has a great
potential as has been found out by
the National Council of Applied Eco-
nomic Research.

Pr. M. M. Das: Mr. Deputy-Speaker,
Sir, I am grateful to you for this
opportunity that you have given me
because this opportunity may enable
me to place before the hon. Members
of this House some points, some facts
about our Ministry which may help
hon. Members to make a more cor-
rect and a more objective appraisal
of the activities of the Rehabilitation
Ministry. 1 am sorry that most of
the important speakers who have
spoken before me are not here.

Sir, the Estimates Commitee has
been referred to by a large number,
nearly all the Members who have
taken part in this debate; so, I think,
you will kindly excuse me if I also
follow them and make some refer-
ence to that report. The Estimates
Committee, after a great deal of
inquiries and investigation, have pub-
lished their report upon the Rehabili-
tation Ministry in two volumes,
which have been circulated to the
hon. Members of this House. I am
gratified to note that the hon. Chair-
‘man of the Estimates Committee, Shri
Arun Chandra Guha, has said some
kind words of appreciation about the
work that is being done and that has
been done in the much maligned pro-
ject, the Dandakaranya.

Shri C. K. Bhattacharyya (Raiganj):
Much expected.

Dr. M. M. Das: Certainly much
expected. I cannot resist the tempta-
tion of quoting what the esteemed
Chairman of the Estimates Committee
has said in the concluding remarks

:-of his report upon Dandakaranya.

“Phis is what Shri Guha said:

“In retrospect, it is only fair to
recall that Dandakaranya 1is a
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virgin area where hardly any
agriculture in the past has been
practised. It, therefore, goes to
the credit of the authorities that
they have been able to rehabili-
tate over 7,000 displaced families
spread over 144 villages.”

1 think, this figure of 7,000 displaced
families does not tally with that of
the hon. lady Member opposite—she
is not here—Shrimati Renu Chakra-
vartty.

Shri Warior (Trichur): She expect-
ed that Shri Tyagi will speak only
the next day and she has said that if
she is not present when Shri Tyagi
speaks, she should be excused because
she has an urgent conference to
attend.

Dr. M. M. Das: All right; I am not
going to mention her name. Please
excuse me.

Again, the Chairman of the Esti-
mates Committee has said:

«The Committee appreciate the
earnest efforts being made by the
authorities to bring about improve-
ment in Dandakaranya and they
hope that this would be sustained
and intensified to Kkindle hope
anew in the hearts of displaced
persons who have sacrificed all
their earthly possessions so that
India could be free.”

I tender my grateful thanks on
behalf of the officers and men of
Dandskaranya and on behalf of the
Central Ministry of Rehabilitation to
the Chairman of the Estimates Com-
mittee for the kind words of appre-
ciation that he has said. Sir, a few
sentences of appreciation often en-
courage 2 great deal the officers and
men who are grappling today, who
are struggling hard with enormous
odds in a project like Dandakaranya.
1 am grateful to the Chairman of the
Estimates Committee.

But I am constrained to say that
even a noble-hearted senior Member
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like Shri Guha has not done full
justice to us and what he has given
us by his right hand he has taken
away by his left. In his speech he
has said that nothing much has been
done in Dandakaranya. I feel that
perhaps after writing the report which
contains many unkind references
about Dandakaranya, the hon. Chair-
man of the Estimales Committee felt
the sting of conscience and tried to
amend it and to satisfy his conscience
he bestowed upon us some words of
charity; or, it may be that the Chair-
man of the Estimates Committee
followed the principle: Spare the rod
and spoil the child. Anyhow, I am
thankful to him.

Much has been said about the quar-
rel or the bickerings between the
high officials of Dandakaranya and I
must place before the hon. Members
the facts about what had happened.
Although one of the involved parties,
the last Chairman, Shri Gupta, is not
here and I had no mind to take his
name in this House, I have got no
other alternative because the ques-
tion has been raised again and again,
practically by every hon. Member;
so, I must clarify the position of
Government about this matter.

When the Dandakaranya Develop-
ment Authority, the DDA, was estab-
lished in the year 1958, it was the
intention of Government that this
authority should enjoy a considerable
amount of autonomy. In order to do
that they bestowed certain powers
by resolution of Government upon
the DDA. It was the intention that
the DDA as an autonomous body will
delegate the powers to the Chairman
and to the Chief Administrator as
they like. This was the autonomy
given to the DDA. At first, there was
a part-time Chairman and the ques-
tion of demarcating the powers bet-
ween the Chairman and the Chief
Administrator did not arise at all
But, when a permanent Chairman
came, that is, when the late Shri
Sukumar Sen became the Chairman,
the DDA took the decision that when
the- DDA will not be in session, the
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Chairman will exercise all the powers
of the Authority. Then, in January
1963 when the Chairman, Shri
Sukumar Sen, was ailing, in a meet-
ing the DDA decided about the res-
pective powers to be exercised by the
Chairman and the Chief Administra-
tor. After a few months Shri Sukumar
Sen died and then Shri Saibal Gupta
became the Chairman of Danda-
karanya. From the very beginning
his mind was working under the
impression or under the idea that
unless he got all the power he would
not be able to discharge the heavy
responsibility that was entrusted to
him; but, as the power was delegated
by Government to the DDA, he had
to approach the Authority for more
powers and he did so, but the Autho-
rity turned down his suggestion. The
DDA was not prepared to listen to
the entreaties of the Chairman and
they were not prepared to give the
powers that he required. What Mr.
Gupta required was that as the Gov-
ernment has delegated the powers to
the DDA so the DDA, instead of dele-
gating the powers and dividing the
powers between the two Officers, the
Chairman and the Chief Administra-
tor, should delegate full pewers to
the Chairman and the Chairman in
his turn delegate whatever power he
likes to his subordinates. This was
not acceptable to the DDA. Dissatis-
fied with that decision of the DDA,
Mr. Saibal Gupta approached the
Ministry. But the Ministry also
approved the decision of the DDA.
They made it quite plain to Mr. Gupta
that the Government has delegated
the power to the DDA and it is the
DDA who will delegate the power in
the way they like and the Ministry
does not want to interfere in that.
This was clarified in the August meet-
ing of the DDA by my senior col-
league, Mr. Tyagi, in his inaugural
address to the meeting of the DDA.
This clarification of the Minister of
Rehabilitation proved to be the last

. straw on the camel’s back and Mr.

Gupta resigned.

The Estimates Committee has refer-
red to this matter and has complained
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that the Government wanted to shirk
the responsibility, that the Govern-
ment wanted to avoid the responsi-
bility. I do not understand at what
stage the Government avoided the
responsibility. Whenever any refer-
ence was made to them, they made
it clear what they wanted to say.
They made it clear to Mr. Gupta that
they are not going to interfere with
the autonomy of the Authority and
it is the DDA which is entitled to
delegate the powers and to divide the
powers between the Chief Adminis-
trator and the Chairman, The Gov-
ernment did not like to avoid the res-
ponsibility and whenever they were
required to act they acted in the way
that was considered advisable to them.

Another point on which an adverse
comment was made by the Estimates
Committee wag that the Government
have made the DDA a department of
their own. At first the Committee
complains of inaction on the part of
the Government and that they have
not taken steps to prevent ‘hese in-
ternal Dbickerings. Then, when the
Ministry takes action, they complain
that the Ministry has taken rough
and harsh action and that the whole
of DDA has become a Government
department. I do not know which
views of the Committee to accept.
But as the Committee is a Parliamen-
tary Committee, I must restrain my
tongue in using my language about
that Committee.

Shri P. K. Deo (Kalahandi): Which
Committee?

Dr. M. M. Das: Estimates Commit-
tee.

Shri Mohan Swarup (Pilibhit): As
a member of the Estimates Commit-

tee, T want to know whether they
have reported anything wrong.
Dr. M. M. Das: I don’t say that.

But I have said what I wanted to say.

Mr. Deputy-Speaker: He hag ex-
plained Y position also.
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Dr. M. M. Das: Mrs. Renu Chakra-
vartty has saig that the overhead ex-
penditure in {he DDA is much. Ac-
cording to financial experts, in a pro-
ject like the DDA 30 per cent expen-
diture on administration is the high-
est admissible limit. I may assure
this House that for the last iwo or
three years this limit has not been
exceeded,

At the very beginning, Sir, the ex-
penditure might have been a iittle
more in proportion to the actual work
done. That is because in the begin-
ning, the DDA thought that a large
number of refugees would come and
they made grand preparations. Then
there were 4 Superintending Engin-
eers and one Chief Engineer and
similarly other staff also. They were
having staff on the anticipation that

a large number of refugees would
come to Dandakaranya. They were
playing Hamlet without the Prince

of Denmark. The DDA was set up
in 1958 angd in the year 1958-59 they
thought that 2,780 families of reguees
would come; but the actual number
of refugees families that came was
321, Next year, in 1959-60 it wuas
anticipated that 5,640 families would
come; instead came 1,476 families—
only one-fourth. In the year 1960-
61 it was anticipated that 9,600 fami-
lies would reach Dandakaranya, but
only 577 families came, . That is why
the expenditure was a little more in
relation to the work done. Then, the
late Mr. Sukumar Sen, who was the
Chairman then,—he was a great ad-
ministrator—himself personally went
to Bengal camps—the refugee camps
in Bengal—and. entreated the re-
fugees, requested them and cajoled
them to come to Dandakaranya and
ultimately he succeeded in bringing
them to Dandakaranya in greater
numbers.

Some allegation has been made in
many quarters that we are indulging
in extravagance in the DDA, that the
expenditure is very high in relation
to the rehabilitation of the D.Ps, Sir,
the DDA hag got two purposes. One
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is integrated development of the area
and another is rehabilitation of the
refugees. So it cannot be expected
that every pie that the DDA spends
should be spent on refugees, We have
taken upon ourselves the responsibi-
lity to develop the area and a large
chunk of the money must be spent for
the development of that area. More-
over, what is the yardstick by which
you are going to measure whether
there is extravagance or not. Since
the inception of DDA, the DDA has
re-settled on land 8,200 D.P. families
—this is uptodate. I would like very
much that the hon. lady Member was
there. She said that we have given
land to 5,600 families only and she
practically challenged me on that. I
am too small a man to accept her
challenge, but I wanted to give the
correct figures we have with us and
also to tell her that I would like to
avail of the earliest opportunity to
take her to Dand:karanya and show
her what has been done. In her pre-
vious speech on this subject, if my
memory does not betray me, the hon.
lady Member said that she had visited
Dandakaranya in the year 1959. Much
water has passed beneath the bridge
of Jumna . . .

Indra-

Shri C. K. Bhattacharyya:
vati.

Dr. M. M. Das: Or Sabri, or better
say Hooghli.

Shri P. K. Deo: He is talking about
so much of development in Danda-
karnya. But mot even a single pie
has been spent in my district which
formg- one of the three districts of
Dandakaranya.

Dr. M, M. Das: Kalahandi! I am
sorry to say that Kalahandi has not
been practically taken up under the
DDA.

Shri P. K. Deo: This is one of the
three districts.

Dr. M. M, Das: We are working in
Koraput district of Orissa and Bastar
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district of Madhya Pradesh. For
some reason or other, no land has
been released in Kalahandi district.

Shri Tyagi: So far.

Dr. M. M. Das: I wouid Lke to
place before the hon. members of this
House what has been done in Danda-
karanya. Uptill now, the DDA have
resettled on lands more than 8,200
D. P. families. They have also re-
habilitated tribal families. That is to
say, they have paid for 1,845 tribal
families for rehabilitation purposes.
They have paid 'money and other
things to the State Government and
the State Government has done the
work of rehabilitation. The funds for
their rehabiljtation have come from
the DDA. Then, Sir, they have re-
claimed 1,00,512 acres of jungle virgin
lands. They have built 160—now it
has gone up by another 10—170 new
villages for the rehabilitation of D.Ps.
50 tribal villages have also been built
with funds that have been given to
the State Government from the DDA
funds. Then, 5489 houses have been
built with corrugated iron sheets.
They have dug 110 tanks in the dis-
placed persons’ villages and 21 tanks
for tribals. They have also set up
191 schools. Some hon. Member had
said that nothing had been done about
education. I woulg like to tell him
that these are our figures. There are
191 schools with 13050 students; the
number of primary schools is 185, the
number of secondary schools is 5, and
there is one high school; another high
school building is being constructed,
and we hope that within two months
that building will be constructed and
the high school will be ready. We
have set up three hospitals including
one tuberculosis hospital; we have
set up 13 dispensarieg including in-
door-beds. We have given treatment
to 25,44,163 patients. Nurses have
been trained in our hospitals. We
have eradicated malaria from the
area. We have built up 172
miles of pucca roads. The
total mileage comes to about 511 miles
including the link road to the Danda-
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karanya villages. The total number
of culverts that have been built is

570; the total number of bridges that
have been built is 69.

Now, the House can judge whether
the Dandakaranya Development

Authority has misspent the wmoney
or wasted the money.
1t has been said that agriculture

has suffered a lot and nothing has
been done for the development of
agriculture in Dandakaranya, I am
afraid that the few minutes that I
have got will not be enough to speak
about Dandakaranya. But I want to
speak something about the residuary
problem also before going to that.

Shrimati Renu Chakravartty made
a few sweeping remarks and con-
demned every activity of this Minis-
4ry. She gave us some statistics also.
1 do not know what the sources of
her statistics is. But the amusing
thing that she told us was that not a
single pie had been given to the
West Bengal Government during the
last year, that is, 1964-65, for residu-
ary problems. I have got with me
some figures. For aquisition .oi‘
jand in 1964-65, on one occasion
Rs. 18,000 had been given. ‘Given’
means ‘sanctioned’. - Then, for deve-
Yopment of colonies, Rs. 91,000 have
been sanctioned. Then, for repairs in
the Bonhooghly colony, Rs. 75,000
have been given. That comes to a
total of Rs. 1.84 lakhs,

Shri N. C. Chatterjee (Burdwan):
How much hag been paid actually?
Has all the amount been paid or only
sanctioned?

Dr. M. M. Das: 1 am sorry that
the figure is not Ywith me Now.

Zt7: As regards grants, for the con-
" struction of 212 primary schools, the
amount given is Rs. 17.45 lakhs; for
reovientation of primary schools, the
.amount given is Rs. 1.5 lakhs; grants
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to higher secondary schools amount
Fo Rs. 8.13 lakhs; grants to cultural
institutions amount to Rs. 2 lakhs;
grants for non-tuberculosis beds come
to Rs. 28 lakhs., The whole thing
comes to a total of about Rs. 59 lakhs.

If hon. Members pass our Demands
fmd approve of them, then the follow-"
ing sums will be given for dealing
with the residuary problem during the
current year, that is, during 1965-66.
For residuary schemes with type loans
the amount is Rs, 25 lakhs; for com-
pensation for acquisition of land the
amount is Rs. 40 lakhs, for develop-
'ment of colonies Rs. 25 lakhs, for
municipal loans Rs. 6.56 lakhs, for
industrial loans Rs. 3'5 lakhs, and for
market schemes Rs, 25 lakhs; the
total comes to about Rs. 102.56 lakhs.
The grant for education would be
Rs. 20 lakhs, and that for medical
facilities would be about Rs. 30 lakhs,
thus making a total of about Rs, 50
Iakhs.

Shri Prabhat Kar (Hooghly): Shri-
mati Renu Chakravartty had read out
a statement made by the West Bengal
Rehabilitation Minister on the floor
of the West Bengal Assembly that
not a single rupee had been paid by
the Central Government during this
year.

Shri N. C. Chatterjee: That is the
source of her information.

Dr. M. M. Das: About agricultural
development, I would like to place
before hon. Members certain facts.
There is nothing farther from truth
than to say that agricuiture has been
neglected in Dandakaranya, because
the original conception and the whole
plan, the whole programme and the
whole project depended on agricul-
ture. Originally it was proposed that
agriculturist families in West Bengal
camps would be settled upon agricul-
tural lands in Dandakaranya. So,
agriculture from the very beginning
has Teceived great attention in that
project. It has been said that the.
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soil there is poor. If we compare the
soil there with thatin riverine areas,
in the Indo-Gangetic plains, with the
soil in Punjab, Bihar or Bengal or
the soil in the deltaic regions of the
Godavari, the Krishna, the Cauvery
-etc., the soi] in the Dandakaranya area
is certainly poor. Nobody denies that
the soil of Dandakaranya is inferior
to the soil in the deltaic regions or
in the riverine areas or the alluvial
soil on the banks of the rivers of
India. But the soil there is good if
it is properly handled. Moreover, the
lands in Dandakaranya are not all fit
for paddy cultivation. It is only the
low-lying areas which are fit for
paddy growing or paddy cultivation.
The upper lands are fit for growing
other things, for example, money crops,
jute, mesta which is a kind of jute,
oilseeds arhar, maize, tapioca, tur-
merics, gingili etc. All these things
are grown in ample measure in the
upper regions of the landg in Danda-
karanya.

About 40,000 people are living in
the newly establisned villages of
Dandakaranya. How are they living
today, and how are they making their
livelihood? It is through agriculture.
If agriculture, if cultivation had not
been there, if they could not get
their sustenance from agriculture,
they could not have lived there.

The displaced persons’ families
which have been resettled in Danda-
karanya villages are given six and two
thirq acres of land, a large homestead
plot, one pair of bullocks, and one
full set of agricultural implements and
seeds and manures. Formerly, the
amount that was given by way of

loan for seeds and manures was
Rs. 125; now that amount
has been raised to Rs. 290.

Then, all pest control operations are
done by the Authority without any
charges. Then, there is an extensive
agricultural extension organisation.
For every five villages there is an
agricultural extension officer. He has
got one demonstration centre under
him for every five villages. There is
one sewak in charge of every village,
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and the sewak has to maintain an
agricultural register in which he has
to enter the name of every settler,
the date on which the monsoon be-
gins, the date on which he ploughs
the field, the date on which he sows
the seed, weeds the field etc., and
besides all these the personality of
the man and his industriousness and
interest in the land etc. are recorded
systematically in that register. Still,
if we are told that we have neglected
agriculture, then it makes a painful
hearing.

Now I want to say a few words
about irrigation. Much has been said
about our failure to take steps for
arranging irrigation in the area. One
of the dams, as has been mentioned
by one hon. Member, the Bhaskal
dam, is nearing completion. It has
cost us more than Rs. 1 crore. The
complaint has been made that only a
little portion of the commandable
area belongs to the refugees. That
is true. The 'maximum benefit goes
to the Adivasis there, We must bear
in mind that Dandakaranya was
created not for rehabilitation of re-
fugees only, but for the development
of the area also. So if there is one
scheme in which the maximum bene-
fit goes to the local people, there is
nothing to grumble.

The Pakhanjore dam is completed
and the canal systems are now being
dug. Water will be impounded this
year and the benefits will accrue. As
regards two comparatively big dams,
each costing above Rs. 2 crores, all
the data have been collected and in-
vestigations made. About the Sati-
guda dem in the Malkangiri area of
the Koraput district, all  clearance
and directions had been given. We
could begin the work. Experts now
say that if the greater Sabri basin
multi-purpose schemes comes into eff-
ect, which is a much bigger scheme,
then these Rs. 2 crores which will be
spent for the Satiguda dam will be
infructuous. For this reason, until
we get clearance from the experts,
we cannot start this dam.
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There is another proposal. All the

investigations have been completed
of the Paralkote dam scheme, in the
Bastar district, The CWPC have
given their approval. Now admini-

strative sanction is necessary.
-
So far as the small irrigation
schemes are concerned . .

Mr. Deputy-Speaker: You may leave
that to your colleague.

Dr. M. M. Das: It has been com-
complained that nothing has been
done. The geological report tells us
that in the whole Dandakaranya there

is a subsoil stratum of thick rock,
a granite sheet and there is very
little water-bearing area, In spite of

this handicap, we are trying our best
to develop some small irrigation
schemes.

15.33 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SixTy-SECOND REPORT

Shri Muthiah (Tirunelveli): I beg
to move:

“That this House agrees with
the Sixty-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 7th April, 1965”.

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Sixty-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
*the House on the 7th April, 1965”.

The motion was adopted.

—

RESOLUTION RE: DEVELOPMENT
OF CALCUTTA METROPOLITAN
AREA—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
discussion of the following Resolution
moved by Shri H. N. Mukerjee on
the 26th March, 1965:

“This House is of opinion that
a comprehensive and self-contain-
ed scheme for the development of
the Calcutta metropolitan area
should find priority in the Fourth
Plan”.

1 hour and 29 minutes are left for
this Resolution. 'Shri Mukerjee.

Shri A. C. Guha (Barasat): It is a
very important subject. The time may
be extended.

Mr. Deputy-Speaker: Other reso-
lutions will be blocked.
Shri Prabhat Kar (Hooghly): The

second Resolution may be moved.

Shri P. K. Deo
Singhvi is not here.

Mr. Deputy-Speaker:
now. We will see.

(Kalahandi): Dr .

Let us go on

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, last time
1 placed this Resolution before the
House not out of any parochial consi-
deration, not merely because I have
had the privilege personally of
having representeq Calcutta in this
House since 1952, but because Cal-
cutta is India’s City. That indeed is
the title of a valuable little book by
our Registrar-General, Shri Ashok
Mitra. Calcutta is India’s City.

The national importance of Calcutta
is seen from such facts as that it
drawg its labour force from all over
the country. I am quoting from the
Registrar-General’s book:

“An average of 61 per cent in
all factories in 1960 and a little
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over 50 per cent in commercial
and other non-factory establish-
ments were non-Bengali”.

15.35 hrs.
[Surr T. H. SONAVANE in the Chair]

In the Calcutta region, there are
more Hindi-speaking people than per-
haps in any city in the Hindi world.
“There are more Oriya-speaking people
in Calcutty than perhaps in any town
in Orissa. There are people in large
numbers from Punjab, Gujarat and
the south, and some wags call even a
part of South_Calcutta to be South
India.

Of course, apart from being the cen-
tre of Indian culture, of Bengali cul-
ture, Calcutta has been the home of
the 19th century Indian Recovery, the
cradle of that succession of giants
from Ram Mohun Roy to Rabindra-
nath Tagore, and the headquarters
for many decades of our national
movement. Damage to Calcutta, if it
happens, will be damage to all of us,
which it is our duty to prevent.

Founded some 275 years ago, Job
‘Charnock’s tiny trading cenfre has
grown into a mammoth city, the hub
of economic activity in eastern India
-on account of its location and its hin-
terland, the epicentre of a whole
region’s prosperity, a vast region of
half a million square miles inhabited

about 180 million people—includ-
ing the whole of the steel, coal and
minera] belts and the jute and tea
growing areas. Calcutta is the
natural economic and administrative
-centre of North-eastern India and still
‘remains India’s trade and commercial
-capital, though Bombay may have sur-
passed it recently jn area, population
and financial resources.

The name of Calcutta today is asso-
ciated with endless problems. It has
been called the ‘nightmare city.
Almost everything seems wrong with
it, but because of that, we cannot shut
our eyes to the problems. And, as the
World Bank in 1960 noted, there is
o alternative to Calcutta as a port, as

Area (Res.)

the heart of the economy developed
on the basis of the coal-steel complex
in West Bengal, Bihar and the adjoin-
ing areas of Madhya Pradesh and
Orissa, apart from being the hub of
India’s two principal export indus-
tries.

The World Bank mission in 1960
made certain observations, to which I
wish to draw the attention of the
House. It said on that occasion,
which is true even today:

“The very magnitude and chal-
lenge that Calcutta presents to
the conscience and political com-
monsense of those in authority no
doubt, in part, explains the inade-
quacy of the response. Everybody
admits that more ought to be done
about it. Nobody is ready to do
it”.

This is what the World Bank said. I
noticed alsp how in 1960 there wa3s
expressed a prognostication, which is
perhaps valid even today, that if
things are allowed to drift in the pre-
sent manner, it may be that in about
ten years’ time, economic and social
overheads would completely break
down in Greater Calcutta. If that
calamity takes place, then established
industries would have to move out
and the attendant social cost would
be so great as to wipe out the coun-
try’s industrial progress in the inter-
vening period. The situation, there-
fore, I submit, is very serious, and this
House and Government should pay
very special attention to it.

Long years ago, Rudyard Kipling
spoke of Calcutta having been a
“chance-directed, chance-erected” city
and he spoke about the inconsis-
tencies in the Calcutta scene, how he
coulg see there “palace, hovel, byre,
poverty and pride side by side”. The
position has been worsening all the
time. Little hopes of improvement
appear from time to time, but they
again prove to be illusions, and that
is why 1 believe that the Centre has
got to come into the picture in a big
way. The Centre has to take the
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responsibility for the Calcutta region,
for the development of the Calcutta
meteropolitan area as part of the
Fourth Plan.

In 1959-60, some people in the Unit-
ed States got rather perturbed over
what was happening in Calcutta
because they feared that Calcutta was
going Communist. In this House Cal-
cutta has always sent three Com-
munists to one Congressman, and the
New York Times, on the 31st July,
1961, made these obsefrvations, and I
am quoting:

“Communism has fed on this
discontent of the refugees, the
900,000 other persons who sleep
on the sidewalks or are jammed
in hovels, the 100,000 farmers
who move to Calcutta yearly from
overpopulated agricultura]l land
and the tens of thousands of
educated unemployed”.

If concern about Calcutta going Com-
munist could produce some beneficial

results jn Calcutta on account of
American  solicitude for Indian
development, of course we would

have been quite happy, but the resuilt
has been only the setting up of one
organisation, not too savoury, the
Calcutta Metropolitan Planning Or-
ganisation (CMPO).

It is by no means a good encugh
effort. It can formulate plans, but,
of course, it cannot execute them.
But what I feel is that it is not desir-
able to have planning in a very im-
portant area of our country done on
the basis of findings by a foreign
agency. Hordes of foreign experts,
whose expertise is something that
Indians also possess in plenty, are in
Calcutta in CMPO. The two most
tangible things that have come out of
their researches refer to the question
of a second bridge over the river, and
the calculation in regard to traffic
movements in certain parts of the
city.

There is a great deal of suspicion
about the working of the CMPO. We
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hear of many undesirable activities
going on under its auspices. In three
years, a score of American experts
have cost us nearly Rs. 80 lakhs, and
I discover that for the rent of a
building and for furniture and fittings
we have spent about Rs. 30 lakhs. It
is not desirable to have in this coun-
try, in this very important task,
foreign experts who are not indispens-
able, because they are not doing a job-
of work which cannot be done by our
own people.

There are reports—how far abso-
lutely founded on truth I cannn! quite
say—regarding espionage; mapping
and aerial survey of our industrial
locations by CMPO goes on in a fashion
which makes us rather suspicious.
And we have reports about its office
in Calcutta in Rawdon Street being a
place where people come from Hong
Kong, Japan and other wareas, rather
dubious people.

But CMPO has done some good and
valuable work, and of_course we are
ready to be grateful for it, but there
is no reason to have in our country
anp organisation like TMPO function-
ing when we can do it on our own,
when the Government of India with
the assistance of the West Bengal
Government ang other indigenous
agencies, can do it. Let us do our
job and not leave it to this kind of
foreigners.  Their advice, of course,
and aid, if we must have it, will be
welcome, but no more than that.

Some of the things which they have
suggested are so fantastic. They have
given us an urban renewal plan, ask-
ing for the removal of factories and
godowns from either side of the river
Bhagirati, ang a highfalutin’ scheme
of garden cities springing up all over
the place. All such talk seems almost
a joke when for years we have not
been able to have in Calcutta a decent
road from Dum Dum airport to the
city. Dum Dum is our greatest inter-
national airport. The average number
of planes arriving and taking off
daily, according to the figures given
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here in this House on 9th March in
reply to Unstarred Question No. 872,
is 54 in Dum Dum against 38 in Santa
Cruz and 16 in Palam, but we do not
get a good road, decent road coming
from Dum Dum to the city.

The Minister of Planning
B. R. Bhagat): It is coming.

(Shri

Shri H. N. Mukerjee: The Govern-
ment of India has got to be in the
picture for a variety of reasons, and
I would try to indicate some of them.

The Centre, for instance, has allo-
cated Rs. 6 crores for bustee improve-
ment in Calcutta, but for some reason
or other, the West Bengal Govern-
ment has pot been able to spend it.
Some seven years ago the West Ben-
ga] Assembly passed legislation in
regard to bustee improvement, but
then again, out of regard for the
vested interests, the Act remains in-
operative.

After a long delay in meeting the
water supply requirements of Calcutta,
72 pipes were laid for water supply,
but there is no water because that
aspect of the availability of the sup-
ply of water through these new mains
had not been thought of in practical
terms.

A million or more refugees have
come into the Calcutta region. I find
from a statement by the Finance
Minister of West Bengal that more
than 55 lakhs of non-food-producing
people from other States are in West
Bengal, and half of that number,
about 27-1|2 lakhs, are in the Calcutta
area. Therefore, the kind of problem
which the presence of these poor
people creates is a kind of problem
which has got to be noted and taken
care of by the Central Government.

In 1960, out of a total population of
5.6 millions in the Calcutta area, the
number of rate-payers was less than
half a million, which means that all
the civic organisations do not have
anything like adequate funds to do
elementary jobs. The Calcutta Corpo-
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ration is a much-maligned body, and
not without reason—much of the
abuse the Calcutta Corporation has got
was well-deserved—but its incoma is
very small. Unlike in Bombay, it
owns neithey the tramway system,
nor the bus system, nor the electricity
company. The Calcutta Tramways
Co., and the Calcutta Electricity Sup-
ply Corporation are both mammoth
foreign organisations, whom we do
not wish to touch. Even today when
there is a suggestion about taking
them over, both the Governmeni of
Tndia and the West Bengal Govern-
ment feel very shy and chary about it.

Then again, satellite town schemes
have been put down on paper under
the auspices of CMPO and other or-
ganisations, but meanwhile what is
happening is that the Birlas and the
Bangurs are buying up land in the
city and outside, as there is no imple-
mentation of ceiling on land holdings
at al] or of ceiling on prices of land.
All these things make it imperative
for the Central Government to come
into the picture and do something
which will help.

The Registrar-General, Shri Ashok’
Mitra, has pointeq out in his book:
Caleutta, India’s City that in Dpite of
its importance, Calcutta ¥s not grow-
ing fast enough, and he adds that it
seems incredible that while West
Bengal’s population grew by 33 per
cent in the last decade, Calcutta
should have grown only by 8 per cent,
while in the same period Greater Bom-
bay grew by about 39 per cent. The
factors which retard the city’s growth
and the growth of the metropolitan
area are poor transport system. inade-
quacy of the city’s water supply and
sewage system, and the extremely
high land values. Sometimes it
appears as if not even Chanakyapuri
can hold a candle to the kind of land
prices which are asked for in Calcutta.

On this question of water supcly. I
am glad to see that my hon. friend
Shri Bhattacharyya has given notice:
of an amendment in order to empha-
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size the importance of water supply.
The river along Calcutta js called the
dying river. The life-line for the
whole area is now g dying river, and
this river, for some reason, some
.Anglicised reason, is called the Hoogh-
ly, but actually it is the Bhagirathi.
Along most of Calcutta it is the
‘Bhagirathi, the stream which Bhagi-
rath, sounding hig cymbals, had
brought down from high up in our
-country ang took it right down where
the Bhagirathj meets the sea.

Here is the Bhagirathi which is a
dying river. About this dying river,
the World Bank Mission had said in
1960 that an “early solution and
recapture of the Hooghly for all pur-
poses of the area must have emphasis.
Otherwise, we may succeeq in provid-
ing supplementary water facilities for
a considerably reduceq population.”
A “considerably reduced population.”
is the contingency which was con-
templated by this World Bank Mis-
sion when it examined the water-
supply problem of Calcutta and the
-condition of the river. In spite of
that, what exactly is it that has hap-
pened? What exactly is being done?
Angd this is linked up with the Cal-
eutta port, which is one of the great-
est ports, if not the greatest, till the
other day, which is the biggest imple-
ment for earning foreign exchange for
-our country, through which pasg 45
ver cent of our exports and through
which come 40 per cent of our im-
ports. That Calcutta port is in such
a bad way is talked sbout quite often
in this House. The only tangible
thing offered so far in regard to the
long-term solution of the problem of
Calcutta port is the Farakka barrage.
Dates have been given gabout the
time when the Farakka barrage would
be ready. I think the latest target
date is 1970 or so, but one never
knows if that target would be adhered
to.

"But the idea is to have headwater
supply increased so that silt can be
flushed out. The idea is that we do
Tnot continue to have to spend lots of
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money on intensive dredging opera-
tions which are becoming not only
hyper-expensive but also very diffi-
cult, even technically speaking.
Therefore, this question of headwater
supply is so terribly important.

In the meanwhile, of course, the
Government have done something by
way of going ahead with the Haldia
scheme. It is valuable, but it is a
long-term measure. But in the mean-
time, there is inadequate financial
provision for the port development of
Calcutta. There is a lack of forward-
looking, economic policy. There is no
stress, I have noticed again and again,
on river-training and narrowing cer-
tain rivers, to change the slope of the
water-flow so that the rush can be
heavier towards the sea. There is
nothing of that sort: there is no
attempt to train either the Bhagirathi
or the Rupnarain or other rivers so
that they could be narrowed to a cer-
tain extent, so that the slope can be
improved, so that the rush of water
from the upland down towards the
sea could be greater and therefore
the silt can be pushed back again.
Over and over again ip this House the
question has come up, when the
Transport Ministry has been in the
picture. But there is no attempt to
make what experts consider to be
very important—no hydrolcgical
researches are made into the condi-
tions in the continental shelf of the
Bay of Bengal, so that we could pre-
vent masses of sand rushing during
flood-tide into the river.

But in order to fight the problem of
salinity in the water which is avail-
able for consumption in the Calcutta
region, we have to have not only the
Farakka barrage—which would be
ready, God knows when—but we have
to have so many other things. The
Farakka barrage by itself will not
be adequate either to help the Calcutta
port or to save the dying river,
Bhagirathi, which in large part has
already dieq in ‘West Bengal and
might die even along with those parts
of Calcutta where people go on pil-
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grimage days in order to have a dip
in the sacred waters. This is the kind
of thing which is happening.

Of course, coming to Calcutta,—I
am not going into the details—there
is such an unparallel congestion, both
pedestrian and vehicles, fast-moving
as well as slow-moving in the streets.
Calcutta has between  90.000 and
100,000 motor-vehicles perhaps today.
But that is not the only aspect of this
story., ' There are, thousands and
thousands of rickshaws and thelas
which are pushed by human labour. It
is a very big human problem, a terri-
fic economic job, to replace these rick-
shows and thelawalas and to get

them alternative occupation. These
poor people come from Bihar, from
Orissa, from Andhra Pradesh, from

Madhya Pradesh, from Uttar Pradesh,
because in their own States they can-
not make both ends meet and they
have to come to Calcutta and even
perform such humiliating Jabour as to
carry another human being, a couple
of human beings, sometimes rather to

fat for anybody’s delectation. This
kind of thing goes on: 2 100,000
motor-vehicles plus nearly 100,000
vehicles of all descriptions. There

are more than 200 different varieties
of licences given to vehicles in Cal-
cutta. You have of course got the
bullock-cart of all varieties and con-
ditions. It is a terrific  situation
which is faced by no other city in
creation.

As far as people are concerned,
300,000 people come every day to
the Sealdah station, the most congest-
ed in the world, ang 200,000 come
every day to Howrah, and so many
.other people who have nowhere to
g0, nowhere to live except under tae
sun, in God’s good earth, are on the
pavement or on the muddy sidewalks.
“This is the kind of thing which goes
on. This is the way in which life is
presented  This is why foreign tour-
ists consider Calcutta as a filthy sort
of place, an introduction to India,
which we should see does not pro-
duce the kind of wrong impression
which it does at this present moment.
‘®ven today, in spite of Calcutta being
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so neglected, foreign tourists land in
Calcutta in larger numbers than they
do in Santa Cruz or in Palam; at
least whep they first come to India
that is where they go, and this is the
kind of picture which they present
before us.

In regarq to water-supply, we have
been hearing about this for years, that
there is a footling little section per-
haps in some department or the other
of the Ministry of Health which with-
out resources, tries to tackle this pro-
blem of water-supply in Calcutta.
Now, we are told that a Californian
company is busy studying, at a very
big fee, the drainage and water-supply
problems of Calcutta. I cannot under-
stand why this sort of thing should
go on. A few good things of course
take place from time to time. For
instance, the salt lakes near Calcutta
have been reclaimed by Government
fairly quickly with the assistance of
Yugoslavia. Perhaps the Worid Health
Organisation ang perhaps some so-
cialist countries could be requisitioned
in order to help us better, more ex-
peditiously and without any damage
to our interests regarding water-
supply and drainage.

Then there is the other question
also: so much of the drainage of Cal-
cutta is still primitive, and this prob-
lem of human wastes in Calcutta and
other similar cities is not even scught
to be tackled at all. Nobody gives
thought to this kind of matter. Some
time ago, I noticed a very significant
article by an Indian scientist, who
wanted our urban wastes not to be
neglected, but the wealth which is
hidden in the human waste to be uti-
lised for our development projects.
He calleg it ‘“The. Project Pankaja-
lakshmi”. If we drive from Dum Dum
to Calcutta or from Santa Cruz teo
Mahalakshmj in Bombay, the sights
ang the smells are not particularly
savoury, but out of Pankaj which is
mud, something grows out of the mud,
you get Pankaj. The lily; you get 3
beautifu] flower; and perhaps even
out of human waste we can get a great
deal of very valuable economic poten-
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tial. This scientist, working out the
case of Calcutta has said:

“The sewage refuse and habita-
tion waste of its population, if
properly conserved and collect-
ed—Calcutta alone could supply,
every year, over Rs. 8 crores
worth of rich compost, which be-
ing organic and humus-forming, is
superior to chemical fertilisers, In
addition, the process would also
help to produce a lot of gas which
would generate enough electricity
to supply power and light to a
whole township.”

This kind of thing could be done
about Bombay also. He added that mo-
dern engineering and technology have
found the means of overcoming all
such problems of producing wealth
and power from urban waste. There
is no reason why what has been done
in Bangkok cannot be done in Cal-
cutta and Bombay. Wky wz do not
make use of our human waste, is
something again which we have to
bear in mind.

I plead, therefore, for a long-term
plan. Many of the thirgs which 1
have suggestedq may not be done to-
morrow or the day after, they need a
long-term plan. At the same time,
some short-term measures could be
adopted here and now, In regard to
short-term measures, a circular rail-
way for Calcutta can be set up with
the minimum possible delay. The un-
derground railway can wait for later
investigation. An wunderground rail-
ways should not be impossible. 1f in
Leningrad which was built on a marsh
by Peter the Great, where the soil
is a great deal more difficult than
even in Calcutta, underground raijl-
ways can be constructed, underground
railways possibly can alss be cons-
tructeq in Calcutta. But that can wait,
because it will take a iot of time and
a great deal of investment. But the
circu'ar railway idea which has been
‘propounded by the West Bengal Gov-

. ernment—with al the force and funds
at the disposal of the Government,
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and the Railway Board—is ap idea
which has got to be accepted as soon
as ever that is possible and imple-
mented with the least possible delay.

16 hrs.

A second bridge over the Ganga is
something which has to be undertaken
here and now. In regarq to this,
there is g UK company which is  al-
ready there in the picture and is going.
to grab the contract for it. Surely
global tenders should be calleq for
and if possible, our own resources, our
own technical talent should be utilis-
ed for this purpose. If the Howrah
bridge could be constructeq so many
years ago under British domination,
surely we can build the second bridge
on the basis of our own resources.

The Calcutta Improvement Trust
has certain schemes regarding the
development of East Calcutta, which
appear to be overwhelmed by some
other high-faultin’ schemes which
are coming out of the brain of the
CMPO. But perhaps the Calcutta Im-
provement Trust’s schemes can be
put into operation quicker with a
view to assisting people’s conditions
of living,

Bustee improvement is a2 matter om
which with local cooperation, govern-
mental agencies can do whatever they
can and this should be done without
the least possible delay.

Land transfers in Calcutta area, to
which I have made a reference al-
ready, have to be controlled and there
has to be a ceiling on land prices.
Only the day before yesterday some-
thing was said about the composition
of a committee on ceiling on land pri-
ce; and land holdings. Tn Calcutta,
a lot of speculation is going on, parti-
cuarly by the money-bags zome of
whom I have mentioned already and
they have to be stopped.

A stadium for Calcutta has {0 be
built as soon ever as is possible, be-
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shame
long a

cause it is really a crying
which has continueq for too
time.

For the Calcutta Corporation which
has only recently had its first election
on the basig of adult suffrage, provi-
sion should be made for a larger in-
come, as in Bombay. That is why
Government has to give its mind very
seriously to the idea of taking over
the Calcutta Tramways Company and
the Calcutta Electric Supply Corpo-
ration. Only the other day, Dr. K.
L. Rao said in answer to a question,
that the government had advised the
West Bengal Government not to pro-
ceed in the matter of taking over
the Calcuta Electric Supply Corpora-
tion, because compensation and other
questions are likely to be Qifficult. I
do not understand why this sor: of
thing should go on. Here is the
Calcutta Tramways Company  which
often behave most egregously not cnly
in regard to its own c¢mvloyees but
also in regard to the profits it takes
away from the country, without mak-
ing anything like ample provision for
better amenities for the passengers on
the trams. Here is thn Electric
Supply Corporation which for a very
long time has been fleecing our coun-
try and we cannot do a thing about
it while in the Bombay, the Bombay
Corporation luckily has got revenues
coming out of the bus transport sys-
tem and electric supply.

Alsp as a short-term measurs, there
should be a more effective implemen-
tatioa of road transpor: schemes,
which have been talked about for
many years, but have not been im-
plemented,  Something should be
dona about implementing them— not
only the road from Dum Dum air-
port to Calcutta, but the roads bran-
ching out of Calcutta, I remember
our friend, Shri S. K. Patil, years ago,
when he was Transport Minister, pro-
mised a luxury express way from
Calcutta to Asansol via Durgapur and
gave an impression, as he always
used to do about food, of its being
just round the corner, anqd that the
express way would be ready in g very
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short while. Since then many. years
have passed, much water has flowed
down the Ganga, but nothing at all
hag happeneq

I have trieq to indicate something
in regard to the comprehensive long-
term plan which is necessary in re-
gard to Calcutta and also some short-
term measures which should be taken
up without the least possible delay. 1
wish Government to apply it: mind to
this matter very seriously. Calcut{a
should be part of a national plan.
Don’t I ask the Government don't,
let us leave the problems of Calcutta
to dubious foreign agencies like the
CMPO. Don't let us leave Calcutta to
the mercies of the West Bengal Gov-
ernment and other organisations
which have neither the resources ror
the talent nor the intelligence to
tackle this kind of mammoth prob-
lem. Calcutta is posing before you
a problem which has got to be tackl-
ed at a national level. The problem
of Calcutta is a national problem. Cal-
cutta is India’s city and thiz nztional
problem has got to be tackled success-
fully. Otherwise, we shall Jose an area
which is economically, culturally and
otherwise so very important to our
country for having lost that area eco-
nomically or otherwise we can never
make up the leeway. That was the
danger which had been highlighted in
1959-60. So often has this Talcuita
matter been agitated in this House
also but nothing tangible has been
done. I go hope on this uccasion
Government comes out with a more
effective and sympathetic response to
the appeal I am going to make through
this resoution.

Mr. Chairman: Motion moved:

“This House is of opinion that
a comprehensive and self-contaia-
led scheme for the development
of the Calcutta metropolitan area
should find priority in the Fourth
Plan”,

There are two amendments also.
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Shri C. K.' Bhattacharyya (Rai-
ganj): 1 beg to move:

That in the resolution,—
add at the end—

“with special stress on the solu-
tion on the water supply, sewage
disposal and transport problem
and improvement of the subur-
ban municipal areas.” (1)

-~ Shri D. C. Sharma (Gurdaspur): I
beg to move:

That in the resolution,—

add at the end—

“With particular reference to
the density of population”. (2)

Shri P, K. Deo: Sir, thoug the
Swatantra Party does not see eye to
eye with the communists, I deem it a
privilege to support this motion so
ably moved by my hon. friend, Shri
Mukerjee, Calcutta is an accident of
history. Had not the Maghu] princes3
fallen ill and had she not teen treat-

ed by the British doctor, probably
Govindpur, Kalighat and Sutanati
would not have been given to the

British. That is how the Britishers got
a foothold in Bengal and built up
Fort William, which was the nerve
centre for their imperialistic expan-
sion in the rich hinterland of this
country. As has been pointed out by
Mr. Mukerjee, these three villages
sprawled on all sides anq developed
as a metropolis of India. Big in-
dustries, business houses, banks, admi-
nistrative and commercial offices, the
big port—all developed in a haphaz-
ard way. It became the capital of
India and the secondg largest city of
the British empire. As such it was the
main hub of imperial activity in that
period. In the Victorian era as
pointed out by the previous speaker,
the great luminaries of this country—

great scientists, scholars, dramatists,
poets, nationalists, revolutionaries,
jurists, educationalists, religious

preachers and social reformers—who
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enricheg the pages of our history
came from Calcutta. That popular
movement to thwart the sinster design
of the Britishers for the partition of
Bengal, which is popularly known as
the Vanga-Bhanga movement was the
forerunner of India’s national struggle
for independence and many a stalward
appeared in Bengal in this nationalist
movement. 1911 was the year in which
the capital was shifted from Calcutta
to Delhi, but still it dig not iose its
importance as the pioneer city of this
country and as the premier port of
the country. If you trace the develop-
ment of Calcutta, you will see in the
later stage it became a cursed city.
I still remember those grim days of
1942-43, days of the Bcengal famine—
the ghastly panorama of persons being
killed in the great Calcutta, killing

still appear before me. I have
seen people dying like fiies and
insects in those days. Misery was

added hundredfold when, as an
irony of history, the so-called
nationalists who fought against the
partition of Bengal acceded to the
partition of this country. The parti-
tion of the country brought a large
number of refugees from East
Pakistan. The state of affairs in
Sealdah Station or in "any refugee
colony will tell the saddest story of
this problem this problem which has
yet remaineq unsolved even atfer 18
yearg of our independence, Lastly,
since 1964 uptodate as many as six
lakh refugees came from East Pakis-
tan to Calcutta and hardly there 1s any
living space—I would say, hardly
there is any breathing space—in
Calcutta. There is no space to accom-
modate them.

As 1 pointed out, Calcutta is the
victim of history. It is a national con-
cern, It is not the problem of the
West Bengal Government or of a few
individuals. It is the concern of the
country as a whole, and it is this
Parliament which has to provide the
necessary funds to see that things
improve in Calcutta,

There are various problems in
Calcutta, as pointed out by the pre-
vious speaker. Firstly, there is the
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question of sanitation, drainage and
sewage. The state of affairs in Tolly-
gunge area of Jadavpur or even in
Central Calcutta area during the
monsoon is to be seen to be believed.
In the rainy season you literally need
a boat to crosg the streets, and the
floating garbage and floating human
waste is a stink. These things are to
be tackled.

As pointed out by the previous
speaker, the slum areas angd the
pavement dewellers is a big problem.
Though we talk of planning and we
talk of providing better facilities to
these poor unfortunate people, and
even though we swear by planning, I
can say with all the emphasis at my
command that nothing has been done
in this regard so far as Calcutia is
concerned.

The percentage of salinity in the
drinking water 6f Calcutta has been
increasing every year. If you drink
the water in Calcutta, unless you are
habituated to that drinking water it
acts as Enos Fruit Salt. And, as
pointed out by the Minister cf Healih,
Dr. Sushila Nayar, cholera starts first
in Howrah Station and then it spreads
all over the country. These are
problems which have to be tackled.

I will now come to the Maidan,
which is the lungs of Calcutta. There
has been constant encroachment to
these lungg of Calcutta. In the evening
you will see hundreds and thousands
of people gathered there just to get
some fresh air. But from the way these
ugly constructions have been coming
up in the Maidan area, I should say
there shoulg be a stop to it. In this
regard I would like to draw your
attention to that ugly structure of the
AIR building which has encroached
into the Eden Gardens which is
primarily meant for providing fresh
air to the people of Calcuta.

I would like to take then the ques-
tion of traffic, It has been pointed out,
and rightly so, by the previous
speaker, that a circular railway is a
“must” for Calcutta. But a circular
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railway will only serve the outer
periphery of the town. The most con-
gesteq part of Calcutta is Central
Calcutta. If you will see the traffic
congestion there or the congested and
overloaded tramways and buses during
office hours you will be convinced
that there is a strong case to stream-
line the traffic arrangements in the
Calcutta area, So the question of
having the underground railway
should be taken up at the earliest
opportunity. I learn that some French
experts have given their advice. It
should be implementeq soon.

The second Howrah Bridge or the
second bridge over Bhagirath should
be built at the eariest opportunity
because the present Howrah Bridge is
not adequate to cope up with the
traffic to the Howrah Station and to
the Calcutta town. I would like to
point out in this regard that the black
smoke that emanates from the diesel
engines of the various monstrous buses
that ply in the Calcutta routes is most
Injurious to the health of the people.
This black smoke is responsible for
large-scale incidence of lung cancer. I
beg to submit, that as in Tokyo the
exhaust pipes of these buses should be
fixed to the hood of the buses sc that
the smoke instead of coming frem
underneath will so from the tep of
the vehicles.

Coming to the traffic congestion in
the Calcutta Port, I do not agree with
what hag been suggested by the
previous speaker. Calcutta Port is an
inland river port. Every year we
spend nearly Rs. 50 lakhs for dredging
12 million tons of sand from the river
bed to maintain a depth of 18 feet.
There is no place to throw this sand
and therefore the sand is again
thrown into the river. This process
goes on every year and we lose nearly
Rs. 50 lakhs yearly. I beg to submit
that the only answer to relieve con-
gestion in the Calcutta Port is early
implementation of the Paradeep Port
and Haldia Port which could take
away most of the traffic from the
Calcutta Port. It will further develop
the other areas round about Haldia
and Paradeep.
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As I have pointed out, development
of Calcutta is a national concern and
it is beyond the resources of the
Government of West Bengal to tackle.
1, therefore, submit that the Centre
should go all out in extending a
helping hand so that Calcutta can be
developed as an ideal city. At the
same time, I beg to submit that the
various satellite towns that are to
come up round about Calcutta—like
Kalyani and others—and the question
of salt lake reclamation should also be
taken up at the earliest opportunity.
That will also go a long way in
bringing about an all-round develop-
ment of Calcutta,

Shri A. C. Guha: Mr. Chairman,
Sir, 1 congratulate Shri Mukerjee on
his bringing this very important prob-
lem before this House.
importance from the point of view of
its past contribution to India’s cultural
ang political development is fairly
known to everybody. But a city
cannot be maintained simply because
of its past contribution. A city is to
be maintained because of its present
needs and the future potentiality.
Calcutta’s potentiality and Calcutta’s
present needs should alsp be recog-
nised by everybody.

I sharply differ from the view
expressed by the previoug speaker,
Shri P, K. Deo, that Calcutta as a port
may be mneglected because of the
development of Paradeep and Haldia.
That is the most dangerous theory or
jdea that has come, Paradeep may
Yave its own utility in the developing
economy of India, paradeep will have
enough cargo. Haldia will have to be
developed only as a complementary
port for Calcutta. But I should tell
this House that there should not be
any attempt to take Paradeep or
Haldia as a substitute for Calcutta.
The predominance of Calcutta as a
port cannot be diverted to some other
.port. Calcutta has all the natural
““facilities being in the centre of indus-

irial and  agricultural products like

steal, coal, tea, jute, lac, ete, All these

“#ings grow round-about Calcuite and
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pass through Calcutta, Calcutta must
also be an outlet for Assam, Manipur,
Tripura, Sikkim, Bhutan, Nepal,
Bihar, Orissa, anq parts of Madhya
Pradesh and of Uttar Pradesh also.
There cannot be any substitute for
Calcutta as an outlet for all these
areas. Calcutta’s importance is not
only because-it is a premier port. But
Calcutta’s importance for the present
and future is also due to other factors.
Calcutta has got the largest concentra-
tion of industrial units. Calcutta has
got the largest population, more tnan
any other city in India, Calcutta has
got a cosmopolitan population. I think,
as has been mentioned by Mr.
Mukerjee, the Hindi speaking popula-
tion is more in Calcutta than in any
other city. I am not so sure of the
figure, but surely Calcutta has a big
concentration of Hindi-speaking
population, There are also South
Indians, Punjabis, etc. Calcutta is a
cosmopolitan city. Why do all these
people flock roung Calcutta? Because,
Calcutta is necessary for the develop-
ment of India and also for the
development of their own personal
and regional economy.

The problem of Calcutta has got a
history of its own. Calcutta at one
time was the pet-child of the British
Government, but because of the
political turmoil and discontent that
developed in Calcutta, the British
Government felt somewhat annoyed
with Calcutta and starteq neglecting
it. 1 think our national Government
also has inherited that tendency of
neglecting Calcutta. Before the Third
Plan, Dr. B, C. Roy repeatedly tried
to influence the Government of India
or the Planning Commission to take
some interest in Calcutta city. By the
end of December, 1960, he told us
when he met ug here that it had not
been possible for him to do anything
for Calcutta. Ultimately, as a result
of the last-minute intervention by
our former Prime Minister—the Plan
report wag practically ready—an
item was put for Calcutta. In this
connection, I woulg like to read out
a letter he wrote to me:
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“Your letter of the 12th
January. We have kept Calcutta
very much in mind and I have
no doubt that some provision will
‘be made for it in the Plan. How
much fthat provision may be, I
cannot say. The main thing is to
get going there. Ag you know the
first step taken is for a compre-
hensive plan to be made.”

‘Only, after this, they put Rs. 50
.crores “for general development such
as Calcutta”. So Calcutta appeared in
‘the Third Plan.

1 think now it is the task of the
Central Government to develop
Calcutta and put some priority for
the development of Calcutta in the
Fourth Plan. Calcutta’s development
is a multi-purpose development. It
lacks in everything, It is a middle-
class city. I may remind the House
that West Bengal is a one-city State.
Even in undivided Bengal, there was
the only city. It is not like U.P.
which has seven or eight cities.
Calcutta used to dominate public
opinion even in undivided Bengal.
Even now Calcutta dominateg public
opinion of West Bengal, so it is a socio-
economic problem, Mr. Mukherji has
saig that Calcutta is a Communist
town. It is not a Communist town;
but surely there is lot of unrest and
discontent particularly in the middle-
class citizens of Calcutta, and rightly
there is reason for discontent and
unrest. So, it is a  socio-economic
problem. For solving the socio-eco-
nomic problems of West Bengal, the
problem of Calcutta has to be solved.
To salvage Calcutta means to salvage
the politics of Bengal.

Calcutta’s transport is actually de-
fective. The Calcutta tram is the
best tram in India—but now, perhaps,
all other cities have abolished their
tram systems. But even now -the
Calcutta tram is giving fairly good
service. But it is too over-crowded;
so also is the bus service, It is so
over-crowded that it is a gymnastic
feat to get into a tram of bus in the
peak period. Even after 9, 10 or 11

CHAITRA 19, 1887 (SAKA) Calcutta Metropolitan 8814

Area (Res.)

o'clock in the might, you will find
buses over-crowded and people simply
hanging on some rods outside the
buses. The roads are also to be
widened and improved.

Regarding Calcutta streets, if you
get just half an hour shower, they
are over-flooded. From 1923 when
Deshbandhu Chittaranjan Das first
took charge of the Calcutta Cerpora-
tion, he attempted to tackle this pro-
blem of drainage in Calcutta. He
engaged an engineer for that purpose.
That engineer, after making some
futile attempts for some years said
that the problem would not be solved
unless something is done about the
flow of water up-stream and down-
stream the Bhagirathi, its tributaries
and branches. It is not Farakka
alone that will help the port but
other rivers like Jalangi, Chuvni,
Jamuna etc., this side and Rup Nara-
yan and Damodar on the other side
which require to be improved. Only
then the drainage and sewage prob-
lem of Calcutta will be solved, not
before that. The rivers on the east-
ern side of the Bhagirathi all need
desilting.

Then there is the question of drink-
ing water. Mr. Bhattacharyya has
moved an amendment in this connec-
tion. I think the water supply is
defective and inadequate. Apart
from inadequacies, the main difficulty
with the water supply is that un-
filtered and filtered water pipes run
almost simultaneously, side by side
with the sewage pipe. So very often
the unfiltered water and sewge water
get into the filtered pipe so that there
is almost every time, in the months
of June-July-August. the epidemic of
cholera in Calcutta, It is a shame for
a civilised Government that one of
the premier cities of the country is
subjected to the epidemic of cholera
every year and hundreds of lives are
lost in this way. Something has to
be done about water supply and I
think the best thing would be to do
away with the unfiltered water and
simply to have filtered water for b?th
the purposes. A comprehensive
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scheme has to be undertaken for the
whole of the metropolitan area.

About transport, there should not
be any dilly-dallying regarding the
circular railway. We are not going
to accept the plea that it will be a
losing concern incurring a loss of a
few crores of rupees every year.
It cannot be a losing concern. Even
if it is a losing concern, it has to he
done because Calcutta needs it; Cal-
cutta traffic needs it; the whole traffic
of India needs it. Circular railway
is a “must” for Calcutta. Railway is
a utility service; profit should not
dominate its utility aspect.

In this connection, there is a propo-
sal for another bridge over the
Hooghly. I think it is only a road
bridge not having any rail connection.
If there is a circular bridge, it must
have some connection with Howrah.
Otherwise that railway is incomplete.
This will be the fourth bridge over
the Hooghly and it should be a rail-
cum-road bridge.. Otherwise, the
plan would be incomplete and it will
not meet the needs of the traffic.

Mr, Mukherji was styling the
CMPO as if it is a foreign body. It
is not a foreign body. It has been
set up by the West Bengal Govern-
ment. Its Director and staff are all
Indians and I think practically all of
them are Bengalis. There might
have been some foreign experts, from
the Ford Foundation and World
Bank. But it is an Indian organisa-
tion,

It is an organisation set up by
Dr. B. C. Roy angd I think General
D. N. Chakravarti is the Director of
that organisation. Then, I think the
gentleman who was the Commissioner
of the Calcutta Corporation Shri S. B.
Roy is the headg of this organisation.
It is a purely independent organisa-
tion.

We should not be so touchy about
- anything ceming from USA. They
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have been most helpful to this coun-
try, particularly the World Bank and
the Ford Foundation. ‘He has eulo-
gized the services rendered by Ytgo-

slavia in reclaiming the salt Take.
Why should he not also appreciate

the services that have been rendered
by the Ford Foundation or WHO or
the World Bank? At the same time,
1 agree with him that we should mot
take foreign experts for each and
everything. It is only in such cases
where Indian talents and resources
are not available, or are not adeqiate
to meet the requirements of a parti-
cular technical subject, then we
should ask for foreign technicians.
But I think the problem of Calcutta
requires the assistance of some fore-
ign technicians and foreign aid,

1 do not like to take much time
because there are other speakers who
would like to speak on this subject.
1 would only request the Government
to consider the problem of Calcutta
as a national problem. It is not only
a problem of West Bengal. Any
scheme for the development of Cal-
cutta has to be effected through the
machinery of the West Bengal Gov-
ernment but the scheme itself should
be made by the Government of India
as their scheme and they should give
whatever technical advice or help
they can to the West Bengal Gov-
ernment in the implementation of
this scheme. It will be mainly a
scheme of the Government of India
financed by the Government of India
with which the West Bengal Govern-
ment is associated. It should be a
Central scheme prepared in consulta-
tion with the West Bengal Govern-
ment. With these words, I support
this proposal.

Mr. Chairman: Shri C, K. Bhatta-
charyya.
Shrimati Lakshmikanthamma

(Khammam): Sir, other Members
may also be given an opportunity to
support this proposal, in order to
make it an all-India problem.
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Mr, Chairman; Let Shri Bhatta-

finish his speech. There is

also the question of time. We will
see,

Shri C. K. Bhattacharyya: Mr.
Chairman, I thank the mover of this
Resolution for having placed it be-
fore the House. A reference has
been made to the importance of the
city of Calcutta. In fact, when the
capital was removed from that city,
it was deliberately done so that its
importance might go down. They
wanted a city completely removed
from public life, where there will be
no revolutionary to trouble them, no
nationalist leader to lead an agita-
tion against them. So, this artificial
city was set up, a city consisting only
of the Viceroy, the officials and the
legislature. In that way, Calcutta
was expected to go down in import-
ance. But fate willed otherwise and
the importance of Calcutta, instead
of going down, has increased. A
foreign tourist once made a remark
to me to the effect: “I have been
touring through different cities of
India; when I come to Calcutta, I
have many grounds to complain but
one thing I admire in this city and it
is this, that this city is a living city,
a city which is full of life, pulsating
with life all the time.” That compli-
ment was paid to this city by a
foreign tourist who has toured through
various parts of India. So, we are
living in a living city. Some friends
here comment that I am going to Cal-
cutta now and then. I do that be-
cause my roots are tied to Calcutta.
I am drawn to that city. I have liv-
ed there from my early boyhood.

A reference was made by Shri
Guha about the attitude of the Cen-
tre. He said that somehow the Cen-
tre is showing the routine old tradi-
tional attitude towards that city.
Strangely enough, the same remark
came from an ex-Governor of that
province. Mr. Reginald Casey, who
was an Australian, when he was the
Governor of Bengal for some time
during the ‘datk days to which Shri
P. K. Déo made a reference, he wrote
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a book of his experience in the gov-
ernance of India. In that small hook
he says: “whenever I approached the
Centre with some proposal on behalf
of this Province, I felt their cold
attitude”. That was how an Australian
felt about the atmosphere in Delhi
when he came here with some pro-
posals on beahlf of that Province or
city. I hope that attitude should be
wearing out, eroding as quickly as
possible, and Calcutta will come to
its own soon, as we want it ¢o be.

With reference to the importance
of Calcutta, I can mention only three
administratice institutions—the Cal-
cutta University, the Calcutta Cor-
poration and the Writers’ Building.
Each one of these institutions, though
much criticised and much talked
about, each one of them is a monu-
ment of Calcutta, of which we may
take pride, of which India may take
pride, for what they have produced
for the city and for the whole coun-
try. Going further, on the cultural
side you find at least four or five
all-India cultural institutions situated
in Calcutta—the Botanica] Survey
and the Botanical Gardens, the Indian
Museum, the Victoria Memorial, the
Archaeological Survey and the Asiatic
Society to mention a few. Calcutta
is still important from the cultural
point of view and also from the
historical point of view. So, we
should give to that city the import-
ance which it deserves.

16.38 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Coming to the Resolution, 1 will lay
stress on three problems of city life—
water supply, disposal of sewage and
transport problem; perhaps, also the
development of the suburban areas of
the city. Regarding water supply,
Shri Guha referred to the existence of
both filtered and unfiltered water sup-
ply simultaneously. I had made a
study of the water supply and drain-
age problem of Calcutta in my capacity
as a newspaper man. Shri Guha did
not refer to one thing ang perhaps it
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is not known to him. The filtered
bw.ater pipes run through the sewage
_pipes at certain places in the city.

Shri B. R. Bhagat: Runs through?

‘Shri C. K. Bhattacharyya: Yés. If
‘you enquire, you will find it out.
There are certain areas where the fil-
tered water pipes run through sewage
pipes and come out of them, and this
is done in order to make the flow of
water possible. If that is not done,
‘the flow of water will suffer for what
-of pressure or velocity. Unlike Delhi,
in Calcutta water is not supplied all
the time. There are periods during
which there will be no water supply
.ang there will be vacuum in the pipe.
During this period the water supply
pipes, if there is a leak, such the
sewage in the other pipe and thereby
the water is polluted. It requires
rectification. It has not been done s0
far. It requires to be done imme-
diately if Calcutta is to be given pot-
able water supply.

A reference was made to the pre-
valence of cholera. In fact 1 saw
some of its victims some years ago. I
.dealt with it; so, I know what it is.
That is why I laid stress on the sup-
ply of water.

The water supply of Calcutta was
designed for the city at a time when
.there were about 10 lakh people.
-People who designed it had not the
expectation that within this peried
_the population will go up because of
the influx of refugees to 25 or 30
lakhs. That difficulty comes in ihe
way of a sufficient water supply.
There is enough of sea water and the
Ganga water at times gets saline.
There is aproposal for desalinisation of
water and if desalinisation apparatus
can be set up, the watersupply pro-
blem can be solved. But it is a very
costly affair.

1. shall then come to the disposal of
sewage. The same problem is thgte
for the disposal of sewage. The entire
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sewage system was laid out for a city
of much less number of people and
because of the sudden growth of popu-
lation there, the sewage system fails.
It was failing before and Shri Guha
referreg to that. When Deshbandhu
C. R. Das became the Mayor of the
Calcutta Corporation the first execu-
tive officer who was appointed was
Subhas Chandra Bose. He said, “I
shall clear this stable of the Calcutta
Corporation”; but before he could set
to work, he was arrested and sent
away to Mandalay. That was the
treatment that the Chief Executive
Officer of the Calcutta Corporation got
from the British Government of that
time. That problem of sewage |is
there and it requires to be tackled.

Then I have to refer to the trans-
port problem. In regard to the trans-
port problem Farakka has been refer-
red to ang the underground railway
has also been referred to. The under-
ground railway may be possible
because there is already a tunnel
below the Bhagirathi. That tunnel is
by the Electric Supply Corporation
and is used for the Port. It is nego-
tiable by motor. It is not known that
during the Second World War when
the second line of defence was
removed to Ranchi and Calcutta was
almost abandoned because of Netaji’s
army, the Europeans had planned that
since it was not safe to go over the
Howrah Bridge the European element
in the city would escape through this
tunne] under the Bhagirathi, get out
on the other side and escape. That was
the plan made during the war. So, the
undergroungd soil of Calcutta may be
utilised for making the underground
railway. Though the experts have
not given their opinion up till now it
may again be set up. Recently there
has been a suggestion from my hon.
friend, Shri Atulya Ghosh, that Cal-
cutta may be given the mono rail.
That idea may also be considered.

1 may make a reference to the
bridge. Shri Guha stated it should
be a rail-cum-bridge. The bridge is
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planned to be laig out south of the
present bridge; but there are people
who fear that if the bridge is cons-
tructed at that place an area on the
river which would provide berth at
least for 18 ships would be lost.
Considering the difficulty of Calcutta
Port this point should be considered.
In fact, when Dr. Roy was considering
this problem, he had the idea that the
bridge should be situated north of the
present bridge. I have a letter from
him to that effect even now. If the
bridge is situated north of the present
bridge, the idea that Shri Guha pro-
pounded may be put in.

Regarding the suburban area, the
iransport problem has to be solved
and the suburban area has to be
developed before setting up these
satellite towns. If transportation is
not developed, people will not go to
them. That should be done.

Mr. Deputy-Speaker: How much
time is requireq by the Minister?

Shri B. R. Bhagat: About 20
minutes.
8hri Yashpal Singh (Kairana):

Some Member other than from Ben-
gal should be given time.

Mr. Deputy-Speaker: We will ex-
tend the time by half an hour.

Shrimati Lakshmikanthamma: I
will make one request.

Mr. Deputy-Speaker: We wil] close
it at’5-30. I will call the hon. Minis-
ter at 5:05. Shri Chatterjee.

Shrimati Lakshmikanthamma: In
matters like this it should not be
people hailing only from that region
who should be given an opportunity,
from the point of view of national inte-
gration which we have to practise
here. People coming from other
places also should take the initiative.
It looks as if the problem of Calcutta
i only for those belonging to Calcutta.
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Mr. Deputy-Speaker: I have ex-
tended the time by half an hour.

Shri N. C. Chatterjee (Burdwan):
Sir, it is high time that this House
should realise the national importance
of this problem of resuscitating the
city of Calcutta. I ought to read to
the House one statement by West
Bengal’s Chief Minister, Shri Profulla
Chandra Sen. He says:—

“Calcutta has to be resuscitated
and saved as a city, as a port, as
a cornmercial metropolis, also as a
rich social and caltural centre,
city of learning and as a metro-
polis of the State and a vital one
for the nation.”

If anybody looks at the figures, in
1960, 61 per cent of all factory hands
came from outside Bengal and the
non-factory labour, that is, the com-
mercial people, at least over 40 per
cent came from outside Bengal; they
were aon-Bengalis. The unfortunate
thing is that having regard to the pec-
uliar situation in which we have been
placed, the whole State has become the
hinterland of one city, Calcutta, and
there is very little scope unless therc
is proper planning and proper plan-
ned development. That has got to be
done.

1 had the privilege to serve the
Corporation of Calcutta in a responsi-
ble capacity as Chairman of the Works
Committee while Dr. Bidhan Chandra
Roy was the Chairman of the Finance
Committee. I had the privilege to
work with him and I know some of
the problems which face it. The
whole drainage system, as hon. Mem-
bers have pointed out, and also the
filtered water arrangement were
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planed for a city with a population of
about 1 million and now jt has gone
up by about 5 times. The misfortune
of Calcutta was that it was the birth-
place of nationalism and was associat-
ed with the greatest fighters for India’s
independence. Therefore, the British
Imperialists were allergic to the deve-
lopment of Calcutta. FJltimately tuey
transferred the capital from Calcutta
and tried to repress it. As my hon.
friend, Shri Bhattacharyya, has point-
ed out, they were taking some action
for the purpose of repressing it further
in the event of any upsurge during
the Second World War.

The Radcliffe Awarq has been very
unfair to West Bengal. You know,
Sir, we have got only one-third of
the old Bengal and the result has been,
after the terrible persecutions of mino-
rities in East Pakistan, after the col-
lapse of the so-called Liaquat-Nehru
Pact, there has been no restoration of
conditions of security in East Pakistan.
The result has been continuous flow of
the persecuteq minority from that
area and at least 50 lakhs of people
have come. A good portion of them
have settled in Calcutta and the
suburbs. The result has been com-
plete disaster. Unless some planned
action is taken, something is done
properly, there is a big disaster ahead.

Therefore we are suggesting that
Shri Mukerjee is right when he says
that the schemes for the development
of the Calcutta metropolitan area
must be taken up as a priority plan
for the Fourth Plan which they are
drawing up. Unless that is- done,
there will be disaster for the city, for
West Bengal and also for other con-
tiguous areas, like Bihar, Assam and
other industrial areas which are serv-
ed by this city. I am, therefore,
pleading not because I am a Bengali,
not because I was connected with that
-, city for a bigger portion of my life,
* put as an Indian, as a nationalist. It
-is abeolutely paramount that the city
should be properly developeg and
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saved from further disaster and there
§‘hou1d be thorough, good .planning and
it should be put on a proper level.

Sir, unless the water system, the-
salt lakes around and metropolitan
ang suburban areas are properly
developed, you cannot have proper
expansion and resuscitation of the
city. That should be organised at a
proper level ang the Centre should be
conscious of its responsibilities for
developing that area. I hope that
when the Chief Minister says that if
you want to save this city of culture.
city of education

Shri D. C. Sharma: Ha, ha,

Shri N. C. Chatterjee: I do not know
why my hon. friend is saying, “Ha,
ha". It is a city of Aurobindo,
Rabindranath, Barindra, Ullaskar and
Netaji ha”. It is a city of Arobindo.
Rabindranath, Barindra, Ullaskar ‘and
Netaji, and other great figures.

Shri N. C. Chatterjee: It is perfectly
right. That city should be preserved
for the good, not merely of Bengal, or
for helping the rehabilitation of the
unfortunate refugees, but in the larger
interest of the whole nation.

Shri Raghunath Singh: Calcutta is
also a port. 45% of the export and
import trade of the country is being
done through the port of Calcutta.

Shri N. C. Chatterjee:
foreign exchange.

Valuable

Shri D. C. Sharma: I have as many
emotional ties with Bengal as any of
the Bengalis present here. I do not
yield to any Bengali in my admiration
for Calcutta and in my solicitude for
the welfare of Calcutta. Therefore,
nobody should think that I am mot
conscious of the political debt that all
India owes to Calcutta and cannot aise
forget other good things that have
been done by Calcutta.
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Of course, I do not agree with my
friend, Mr. Guha, that Calcutta is a
city of middle class, especially when
you see Bara Bazaar, Chowringhee,
Park Circle, Cornwallis Street ete. It
is a city of the under-privileged. It
is a city of a vast number of floating
population. It is a city of factory
workers who have no shelter over
their heads. I was amazed to see that
the Communist Member who moved
the Resolution hag not a worg to say
about these persons, who are the
under-privileged persons in this city.

Shri Surendranath Dwivedy (Ken-
drapara): He left it to you,

Shri D, C. Sharma: To fill up their
gap. The biggest problem of Calcutta
city is its young men. The Bengalis
are more prone to education than any
other part of the country. Everyone
wants to be educated and in Calcutta
hostels there is no room for the
students. In the schools and colleges
there is no room for the students to
sit. The problem of Calcutta is the
problem of student community and
the problem of workers.

I must say that Calcutta is an all-
India city. When I went there, I
used to live in a dormitory where I
had two companions—one came from
Andhra and the other was a3 Bengali.
1 used to be served tea by an Oriya
and the person who cookedq my food
was a Bihari. I got my all-India out-
look from Calcutta and 1 am grateful
to Calcutta.

1 want to ask one question and it is
this. You are having a Master Plan
for Delhi. Why don’t you have a
Master Plan for Calcutta? Is the City
of Calcutta to be neglected like this?
You have a phased programme for the
development of Delhi. Yeu want to
gobble up areas of U.P. and the areas
of Punjab for the sake of consolidation
-of this metropolis. Why are you not
thinking in similar terms about Cal-
cutta? Calcutta came first and Delhi
came afterwards. It is not Delhi that
has given life to Calcutta. So, the
fAirst thing should be taken first. Cal-

Area (Res.)

cutta should be our first priority. I
believe Government will be well-
advised in having a Master Plan for
Calcutta to be executed in ten years.
My friends were talking abou: Ring
Railway .

An hon. Member. Mono-railway.

Shri D. C. Sharma . . and
things of that kind. The city of Cal-
cutta is not to be treated so lightly I
would like that Calcutta shoulq be
taken more seriously

Shr. Surendranath Dwivedy: As
seriously as you have taken.

Shri D. C. Sharma: Its port should
be developed. Its commercia] aspect
should be promoted. Its educational
activities should be developed. I feel,
Sir, that in the Fourth Five Year Plan
we must have a Master Plan for Cal-
cutta which must be executed in ten
years. I do not want that more than
ten years should be required to
develop Calcutta.

My last point js this. I don’t want
anybody to be blind to the good work
that some of the foreigners do, whe-
ther they come from Yugoslavia or the
US.A. or the UK, or any other
country of the world. They give us
aid and other types of help without
any political strings ang I feel that
my friend, Mr. Mukerjee, should not
always have that phobia

An hon. Member: . ..so far as
America js concerned.
Shri D. C. Sharma: 1 feel that

these persons
work.

are doing very good

I wouid like the Caicutta metropoli-
tan project administration, to which
Mr. Mukerjee referred, should be
strengthened ang this should be en-
trusteq with the framing of the
Master Plan for the city of Calcutta.

I feel, Sir that unforfunately the
West Bengal Government is not giving
to this problem as much attention as
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it should. Mr. Sen might have made
that glowing statement and I am very
happy that he made that statement.
But, I don't think that they are taking
into account the needs, the necessities
of Calcutta and they are not doing
much to improve its social services,
its sanitation services or anything of
that kind. I strongly urge that a
Master Plan should be there for Cal-
cutta in which the Central Govern-
ment and the State Government
should be co-partners.

s TEAT fad SR MRy,
HTARTT T 5t Yo Ao THST Horwal
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EL RN fﬁ,%ﬁtwﬁwmﬁiﬂ'{
sy b Wy S T, AaT fad s
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Frw & W aF A1 AT A Y
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- - the great men from Benga] have been
wien & W £ I\ g arfyg, towards the progress anf culfural and
aifF Fwwar Y A SN Y g spiritual greatness of this country. I

.a'

Wk F qM § I T AR
¢ v saw R fegenfaal & @9
T § %R FAHAT AT IIT HET R
fegama st Safa 7@ ¥ avrm Y )

Shrimati Lakshmikanthamma: I
support my hon. friend Shri H N.
Mukerjee’s resolution that priority
should be given in the Fourth Plan
for the development 6¢ the Calcutta
metropo'itan city. We had recently
an opportunity to go to Calcutta on
our way to Durgapur. Even at that
time, tris idea came into my mind
that first priority should be given to
the development of Calcutta. I learn
that the population  of Calcutta is
about 80 lakhs, the largest in any city
in this country. Out of these 80 lakhs
20 lakhs constitute floating population.

The need for detailed plans and
schemes for socio-economic and other
development has already been refer-
red to by other hon. Members, and so
1 would not dilate on them. But I
would only point out that Bengal is
the pride of everyone of us in this
country. Especially the women of
this country cannot forget Raja Ram
Mohun Roy and the revolutionary
reform that he had brought forward
for the enactment of legislation for
abolition of sati. We cannot also for-
get Tagore’s Gitanjali or the revolu-
tion in the field of science which
Jagdish Chandra Bose had brought
about. We cannot forget Shrimati
Sarojini Naidu, the gem that had been
given to us, who led the salt satya-
graha after Gandhiji. We cannot for-
get Ramakrisna Paramahamsa with
his childlike simplicity. We cannot
forget Swami Vivekananda and his
Chicago lectures. I do not think that
zny great man of Bengal ever
Yehaved in any provincial spirit. On
the contrary, the contributions of all

do not forget also our own friend Shri
H. N. Mukerjee himself. I can cate-
gorise him also among those great
people; he had to face constant
trouble and turmoil ang difficulties in
his own party at one time, but he has
emerged out of them now and he has
taken the correct stand. We are
proud also of his erudite scholarship.

The problems in regard to health,
water etc. faced by the people in those
areas have been pointed out already
by the Members hailing from those
areas. They know the difficulties and
they understand the difficulty of the
people in those areas much better than
others. But we should not consider
those things as arising out of any
sense of loca] patriotism or anything
of that sort. The problem of Calcutta
is the problem of the entire country.

Therefore, I support the resolution
that priority should be given for the
development of the Calcutta metro-
politan area.

st aeRtal . SaeEw e, &
AT qFAT H W e F qoraA
qUEA F@T ) FIRW I &AM
T W INF 2, N qATT AG T
aFAT ¥ “EETC ST M —AT
A afr v e afa w7 owT R
TR AN & qfgw, T AR Gl
9T IGFT TF 99T AN AT g
i fafes  doew, afaer
wfqard, %6y §, w1 wAsw ¥ A
SFAT &1 AT TEF W gTwEE, @R
frrez, FH @AM SR
guTeeE dve e oM WA TR
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Shri B. R. Bhagat: Mr. Deputy-
Speaker, hon. Members who have
participated in this resolution have
naturally highlighted the gifficult pro-

blems that face Calcutta. I share’

their anxiety about those problems.

The importance of Calcutta is also
obvious. Calcutta in many ways
occupies a very unique position in our
economic, commercial and cultural
life, particularly in the eastern grea.
Coming from the area, I emotionally
share the feelings about Calcutta. But
it is a well-recognised fact that
through a rather unfortunate coinci-
dence of circumstances all the pro-
blems or rather the difficulties
of urban life have accumulated in a
manner and in agn area, the like of
which is not available in any
other city in the world. Probably
Calcutta can be compared in the size
of its problems or difficulties to a city
like Tokyo. Or there may be larger
cities like New York or London. But
there the problem has been tackled
through a phased programme. So the
position that obtains in Calcutta is not
.only very difficult and complex, but
‘4ts difficulties and problems are of

" “such dimensions that they have to be
tackled on a big scale.

We have

border (Stt.)

Mr. Deputy-Speaker: The hon. Min-
ister will just wait. The Home Minis-
ter wants to make a statement.

Shri Warior: About what?

The Minister of Home Affairs
(Shri Nanda): On the situation in the
Kutch border area.

19:13 hrs.

STATEMENT RE: ATTACK ON
POLICE POST IN KUTCH BORDER
BY PAKISTAN FORCES

The Minister of Home Affairs (Shri
Nanda): We have received informa-
tion that in the early hours of the
morning today, one of our border
police posts was attacked by Pakistan
forces in the Kanjarkot area in which,
as the House has been informed,
Pakistan has made illegal intrusions
and set up two standing posts. Our
border police fired in self-defence.
There have been casualties on both
sides, details of which are awaited.

The Pakistan authorities at the local
level this afternoon asked for a meet-
ing between the Indus Rangers and
Rajkot Rangers at commandants’ level.
We have agreed to a meeting if there
is cessation of firing by Pakistan.
instructed the authorities
concerned to accept the proposal and
to ask for an immediate cease-fire and
a meeting between the Commandants
of Indus Rangers and the DSP, Rajkot
Rangers. This proposal by Pakistan, I
may add, is different from the proposal
for a DG-DIG level meeting between
the West Pakistan Rangers and Rajkot
Rangers which we had made on the
3rd March, and to which Pakistan has
not yet responded.

We shall keep the House informed
of further developments. We are
taking every possible step to meet the
situation.
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Shri Ranga (Chittoor): May I ask
for some information? From the fact
that this statement has come from the
hon. Home Minister I take it that
Government is still keen on keeping
the protection of this part of the
border as the specia] responsibility of
the border police. May I know whe-
ther the Government would be taking
necessary steps in order to strengthen,
even if they are not prepared to hand
over this responsibility to the defence
forces, the hands of the border police
with the active advice, assistance and
guidance from the defence forces, so
that the House as well as the country
could feel assured that it would be
properly and effectively protected?

Shri Nanda: Yes, Sir. Al] that the
hon. Member has said is kept in view.

Shri Warior (Trichur): May I know
whether the Government cannot take
up this matter at a level higher than
district police officers, af least at the

level of the Inspectors-General of
Police?
Shri Nanda: That also is being
pursued.

st oo ¥ (FTET) 0 O
yaq Afedi ¥ g ag wwm g f%
aga 9edt § 7g "ax 39 fF 9w 9
F AT Y ¥ gAETEL A S FY @
% fagr mar § w99 v gE fgew
A8 2 gt & | F T W g R
ag I S & F 7 q% gH 79 A I
QI 2 GF9, F9 I 98 AT T,
T q% gH 71 T F Y FqAR FAT
93T, 9 qF 98 arde ;A ?

=it AR : qF FAL oF WA g9
N g W A

Dr. L. M. Singhvi: (Jodhpur): We
have observed that Pakistan has
tended on the one hand to suggest
taltks and meetings between comman-
ders, and on the other to resort to
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unprovoked violence. We would like
to have a definite assurance from the
Government, and the Prime Minister
in particular, that no effert would be
spared in meeting this sort of insidious
threat from Pakistan.

Mr. Deputy-Sptaker:
that assurance.

He has given

Shri Nanda: The assurance has al-
ready been given.

Shri N. C. Chatterjee (Burdwan):
May I know if any Pakistani military
forces are operating in that area, and
if so whether our defence forces have
been alerted or stationed there or have
been sent there?

=it s e (feee)
ooft i F fadw woT o I A 9«
TifFea SR AT T3 T IEERT AN
FEFR I T FT 47 5 F6 90 756
T A IS | AT FIB A AT T
Y e e & 9w ¥ foafy o
S B TE | T TR OO AR
www # el 9 9 afeaw §
TR WS W T TSA & | A F
ST O F 3@ F OqT A AT §
o srger # STl 9T ST ST A AT
fRaT & 1 T GIHR TS A I AG
A # feafg & Y s arfesamr
faraet Ao & A9 AN TURT R ;AT
T AT AT T &, ST BT AHEAT F
¥ fu wd g # datat R
sFRE § 7

st AT G FT Al FT qqTS
e o1g F w9 § Y wEd @ F g
W § e e &, w A W
e ¥ 1@ T 99 O FA B wfww
R

sft feme qeAEE (TEEgR) T
ueqr @ fad @ Ak gfae &
W7 9T GETT &7 FAAW T F F
qE WX oS I TRl E
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Shri S. M. Banerjee (Kanpur): I
would like to know whether it is a
fact that this was a calculated attempt
on the part of Pakistan to start these
incursions in a particular area to
divert attention from the other sensi-
tive areas like Karimganj where they
have started firing, and if so, apart
from taking any precautions through
the military or police to counter the
offensive here, may I know what steps
Government contemplate to take to
counteract the joint offensive of China
and Pakistan?

Shri Nanda: The hon. Member has
given his idea. All this has to be
before us.

Shri S. M. Banerjee: I want to
know whether this is a part of that,
whether this is a calculated attempt,
not only in & particular area.

Mr. Dzputy-Speaker: Every effort
wil] be taken, that is what he said.

Shri S. M. Banerjee:
sudden announcement
previous notice.

This is a
without any

st e (wfest) @ ¥ Ag W
Tl & 5 feam a3 I @R
=T eqr fet 9% 0w & ST & fgrgmma
AT HTAHT AT AT & iy fow ara-
g N AR B AN a8
BT H19T 9% I9 I g AT FI&T
9% 2 7 FT GEIR I9 AT 39 RA
I F AT qG F gAAAT § 7

oy AR 2 T AT &% U 989 AW
g gl g7 |

Shri H. N. Mukerjee (Calcutta
Central): 1 am prepared to concede
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that Government is as anxious as
the rest of us in securing the safety
of our borders. What disturbs me
is this continuous report of Pakistani
activities of a military or quasi-
military nature in different regions of
our country. May I know, if, apart

from taking whatever security steps
are necessitated in different regions
from time to time, we are doing

something to counteract this kind of
mischievous conduct on the part of
Pakistan which, in collusion with
China, is keeping up tension in our
part of the world? Is Government
doing something about it? I am
ready to concede that Government is
doing whatever it can to push them
back and to secure our frontiers. But
I want to know what is being sought
to be done in order to make sure that
the world gets a picture of this kind
of pin-pricking activities on the part
of Pakistan, particularly in alliance
with China.

Shri Nanda: That aspect is
kept in mind.

also

Shri S, M. Banerjee: Sir, I want to
make a submission. On such an im-
portant matter, when an important
statement is made, there is no quorum
in the House, and—

Shri Warior: If we knew it, we
would have secured a quorum.

Mr. Deputy-Speaker: There is quo-
rum. It is an important statement
which he wanted to make and so I
allowed it.

Shri Warior: We did not know that.

Mr. Deputy-Speaker: They got the
information only a sort while ago.

Shri S. M. Banerjee: On such an
important matter, they must take the
hon. Members into confidence; they
must have conveyed the feeling to
you and then you should have allow-
ed it.

Mr. Deputy-Speaker: I
them. Shri Bhagat.

did allow
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emphasised by some hon. Members.

17.22 hrs,

RESOLUTION RE. DEVEILOFMENT
OF CALCUTTA METROPOLITAN
AREA—contd,

Shri B. R. Bhagat: Mr. Deputy-
Speaker, Sir, as I was saying, Cal-
cutta poses a problem which perhaps
no city in the world is faced with,
and over a period the problems have
not only accentuated but they have
become larger in dimension and
more complex in nature. Therefore,
I am in entire agreement with the
sentiments expressed in this House
that it must receive the urgent and
serious consideration of the Govern-
ment.

Already, we are trying to tackle the
problem in both its aspects: the short-
term as well as the long-term aspect,
which the hon. Members have em-
phasised. When this particular orga-
nisation known as CMPO was set up,
the idea was that it will quickly pre-
pare schemes which are of urgent
nature and which cannot brook any
delay so that they may be taken up
in the current year or in the third
Plan itself. The third Plan provided
a sum of Rs. 20 crores to be shared
between the Centre and the States—
Rs. 10 crores each—so that these
problems which are of an urgent na-
ture could be taken up when they are
formulated by the CMPO. That has
been done, and already a number of
schemes have been taken up or are
under execution. For example, some
hon. Members emphasised the impor-
tance of the Dum Dum air port and
its being the busiest port. That is
true, and it is not connected by a
speedy highway from the city That
was one of the schemes formulated,
known as the Calcutta-Dum Dum
Super highway scheme—and that is
under execution. I hope that this
year it may be completed.

Then there is the question of Dum
Dum water-supply. It has also been

An amendment to the main resolution
has been put down. This question of
water-supply not only to the main
city of Calcutta but to the other
municipalities should be taken care
of. I think under the short-term
scheme itself, the largest amount
comes under this head: emergency
water-supply schemes. For that, the
largest amount has been put down,
and that scheme will take care of the
outlying municipalities also. >o, even
within the short-term aspect, some of
the urgent problems are being tackled,
and the schemes that have been ac-
cepted or are likely to be accepted in
the coming months will deal with this
problem. So, the remark made by
the hon. member that the CMPO or
particularly the foreign experts as-
sociated with it have acted in a dub-
ious way and that we hear some
charge of aspionage and all that is
very unfair, to say the least. We
have townplanners and urban devel-

opment engineers and the best among
them in West Bengal are already
working there. CMPO is an organi-
sation not under foreign technicians,
but under an experienced officer of
the West Bengal Government. There
are a large number of experts and
engineers experienced in the various
fields of town planning and urban
development like water-supply_,h area
development, slum clearance, ~land
use, etc. I have visited this organisa-
tion and studied it personally. I was
quite impressed by the exceedingly
good work done there by young
Indian engineers mostly from West
Bengal. They are being trained in
this. I have no doubt that after the
plan is formulated and implemented,
it will throw up a very good orga-
nisation with experience of planning
and development of a most difficult
and complex area and would be a
good nucleus for town-planning and
urban development in this part of
the world. I am proud of this orga-
nisation.

been

Foreign experts who have
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associated with CMPO are those who
have experience of doing such work
on such a big scale. In the prepara-
tion of the Master Plan for Delhi,
some such people were there. On the
other hand, in Bombay where this
work was done much earlier, there
was no foreign expert. So, it is not
that we are wedded to foreign
experts and we want to induct them
into our organisations just for the
love of it. This particular organisa-
tion is under the control of experi-
enced Indians. A member in charge
of the Planning Commission co-ordi-
nates the activities and he goes there
quite often. Foreign experts are
there, because they have special ex-
pertise in these schemes and they
will help us in formulating both the
short-term and long-term schemes as
expeditiously as possible, I hope the
CMPO is working very actively to
have a master plan for 25 years of
development, with all the perspective
projections, population growth, etc.,
not only of Calcutta, but the metro-
politan ¢istrict of Calcutta which runs
into 450 sq. miles of area. It has to
study all the hinterland, the traffic
and trade that will pass through it.
It is engaged in that difficult task.
There is some time lag because they
could not get all the statistics and
data. Regarding the 25 years long-
term plan, I expect the interim plan
of the master plan will be ready by
early next year, by March. In
another one year’s time, the final plan
will -emerge after the comments of
the experts on the interim plan are
received.

Hon. members wanted that all the
problems of Calcutta should be
tackled in a coordinated and inte-
grated manner and special emphasis
should be given in the fourth plan.
That is already being done. Even in
the third plan, a beginning was made
and it is under execution. CMPO has
prepared a fourth plan for the urban
development of the metropolitan
district of Calcutta.
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West Bengal's Fourth Plan has
adopted that. We have received the
Fourth Plan of the West Bengal
Government only recently. I have
no doubt the Planning Commission
will carefully consider all the schemes
that are there which take care of all
the problems that have been men-
tioned here, like slum clearance,
sewerage, water supply, new township
and transport.

About the transport problem, three
solutions have been suggested. One
is the circular railway, the other is
the monorail or the air rail like the
one in Tokyo and the third is the
underground transport system. All
these are being studied and I hope
they will form part of the long-term
plan. The second bridge that has
been suggested is also under study.
It will form part of the Fourth Plan
of this Calcutta metropolitan district.

Therefore, the Government is
anxious that the problems of Calcutta
should be tackled in a co-ordinated
and integrated manner with the ut-
most efficiency and speed. But the
problem, as I said, is vast in size and
dimension and it will require large
resources. There is no doubt about
it. It will be for the Planning Com-
mission to see in what manner the
resources are shared between the
Centre and the State. It is in that
sense, as I say, it is a national prob-
lem. It is conceded that it is beyond
the resources of West Bengal to tfac-
kle this problem. To that extent the
Centre has to participate in it. Even
in the Third Plan out of Rs. 20 crores
Rs. 10 crores has been spent by the
Centre. In the Fourth Plan also all
these things will be examined. It is
to early for me to say at this stage,
since their plan has been received only
a few days back, what will be the ul-
timate position. But I can assure this
House that all the problems that
have been mentioned here are being
examined and formulated in a co-
ordinated manner in the Master Plan
which will be prepared by the CMPO.
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Also, in the Fourth Plan for the five-
year period, all the schemes are there
and we will give our utmost con-
sideration.

There is no doubt that the develop-
ment of Caleutta to solve the problems
of Calcutta, particularly the most
urgent ones, will receive all care and
consideration of the Planning Commis-
sion. With these words, Sir, as we
ourselves are giving due emphasis in
the Third Plan, we are going to give
emphasis in the Fourth Plan and we
do appreciate the problems of Calcutta,
I would request the hon. mover to
withdraw his resolution and also the
hon. Members who have moved
amendments to - withdraw them. I
assure them again that we ourselves
will give due care and emphasis to all
the problems that have been mention-
ed by them.

Shri H. N. Mukerjee: Sir, I am
grateful for the support given to my
resolution by all sections of the House,
and as a Bengali I am particularly
thankful because the non-Bengali
Members who took part in the debate
have been specially generous in this
regard.

I am glad, in a way, that my hon.
friend, the Minister, has offered more
or less a sympathetic view of this
matter. He is very right in saying
that Calcutta poses a challenge which
has no parallel perhaps in the history
of urban development. But just be-
cause it is a very strident challenge
we have to try to face up to it and
answer the challenge effectively, and
my intention in bringing forward this
resolution was to emphasise the very
great urgency of having a really com-
prehensive and co-ordinated plan for
Calcutta. I am afraid, I do not quite
share the admiration which my hon.
friend, the Minister, has about the
CMPO. I have nothing against it,
except certain matters which I have
tried to mention, but I have seen for
instance the first report which has
come out, which is sent to us by the
West Bengal Government and I found
nothing in it which could not have
been tackled by our own Indian

Area (Res.)

experts. And what I do not like is
that a body of experts come, into the
picture and participate in jobs where
they really are not wanted. Now, 1
know that there are ir the CMPO a
large number of Indisn personal, and
I learn if my facts are wrong, I am
sorry—I lears; that in three years
zbout 20 American experts have
had to be paid about Rs. 80
lakhs, while for the entire Indian staff
the West Bengal Government had to
spend about Rs. 30 lakhs; that is to
say, for work of a sort which, as far
as ] can make out, could have been
done by our own people, we have got
these foreign experts. My hon.
friend, the Minister was good enough
to say what I had missed saying, -
namely, that in Bembay for the pur--
pose of the Plan we did not depend
on foreign experts; a very good thing.
In the case of Calcutta also we could
have done it.

I have no allergy on principle
against foreign aid or having foreign
experts. Where foreign experts are
indispensable, we should certainly
have them; where without foreign aid
we cannot go ahead, we should cer-
tainly ask for it; only, it must be
without strings.

But, let us try to go ahead with
this Calcutta matter without undue
dependence on foreign personnel.
For instance, for the sake of a bridge,
for the sake of traffic evaluation, we
do not need to have foreign experts,
and that is why my feeling is that we
could proceed much better and in a
more co-ordinated fashion if, without
depending unnecessarily on foreign
experts, we could do our own job.

And I want also to tell the Minister
that I have here with me the budget
speech of the West Bengal Finance
Minister where he mentions fourteen
items under which Rs. 101 crores are
to be allotted, if their plans are sup-
ported by the Cesntre, for the purpose
of development of the Calcutta region.
As far as they go, they are quite good.
But so much delay has taken place so
far, so many defaults have already
occurred in regarq to water supply in
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Calcutta, the basti improvement poli-
cies, the building of new structures
for low-income groups and that sort
of thing, so much time has gone that 1
am not in a position to place my faith
in the assurance implicit in the listing
of fourteen items under Rs. 101 crores.
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I want also to say that the Planning
Commission should have a special
division in regard to this matter. And
there are certain other Ministries of
the Government of India involveq,
like the Ministry of Transport, the
Ministry which looks after the Cal-
cutta port. I tried in my speech 1o
deal with certain matters in regard to
the questions associated with the
Farakka Barrage along with the river
training schemes, hydrological survey
and so many other things that also
have to be taken into consideration.
The West Bengal Government cannot
do it. The West Bengal Government
cannot possibly be expected to list
them in its project report to the Cen-
tral Government. It is for the Cen-
tral Government from here to try to
see that the whole thing is put to-
gether. So, what I would like is that
there is really a co-ordinated effort
from the all-India level and, at the
same time, with the co-operation of
the local administration, ag far as the
other authorities are concerned.

So, I am glad in a way that the
Minister has come forward with cer-
tain specific things, particularly with
regard to the plan being ready next
year. But I do wish he were a little
more positive in regard to the circular
railway. I do wish he could also give
us something more positive and speci-
fic about the second bridge being built
as quickly as possible.

Shri B. R. Bhagat: We are consider-
ing the matter.

Shri H. N. Mukerjee: I am glad that
he has given us some specific assur-
ance and, generally, he has offered a
sympathetic approach to this problem.
Therefore, since the Government is in
possession of the difficulties of the
situation and Government does want
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to do something, I can only express
my hope that it is done more quickly,
more efficiently. Therefore, since he
has expressed his sympathy with my
motion, I would like to ask for the
leave of the House to withdraw my
resolution.

Mr. Deputy-Speaker: I will first
take up the amendments. Is Shri
Bhattacharyya withdrawing  his
amendment?

Shri C. K, Bhattacharyya: The

Minister has given the assurance. Let
us wait for some time in expectation
of the fruits. I would like to with-
draw my amendment.

Amendment No. 1 was, by leave,
withdrawn.

Mr. Deputy-Speaker: As Shri D. C.
Sharma is not present here, I will put
his amendment to the vote of the
House. The question is:

“That in the resolution,—
add at the end—

with particular reference to the
density of population’”  (2)

The motion was negatived.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House t0
withdraw his resolution?

Some hon. Members: Yes.

The Resolution was, by leave with-
drawn.

1740 hrs.

RESOLUTION RE: INSTITUTION
FOR REDRESS OF PUBLIC
GRIEVANCES

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, Sir. I assume that
I would be speaking only for five
minutes while moving the Resolution.
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redress of public
grievances (Res.)
It might be much better, rather than
truncate the speech, just to move the
Resolution today and take up the dis-
cussion on the next day.

Shri Ranga (Chittoor):
done; let it be done.

It can be

Mr. Deputy-Speaker: He may just
begin. For five minutes we will go
on.

Dr. L. M. Singhvi: Sir, I beg to
move:

“This House is of opinion that
a Committee of Members of
Parliament should be constituted
to examine the form and feasi-
bility of bringing into existence
suitable machinery for investiga-
tion and redress of public griev-
ances, including the possibility of
establishing an institution analog-
ous to the institution of Ombuds-
man existing in Scandinavian
countries as well as in New
Zealand” ’

It is once again my privilege to
move a Resolution for the establish-
ment of a public grievance man, a
people’s tribune or Lok Ayukta, as I
would have liked to call him, in order
that such an institution may be able
to redeem the pledges that this Gov-
ernment has often given on the floor
of this House and outside.

I had occasion to discuss, as had my
other esteemed and hon. colleagues in
this House, the merits of the proposal
for the establishment of such a
machinery in our country on an
earlier occasion and you would recall,
Sir, that the Resolution I had moved
had almost unanimous support from
all those who participated in the dis-
cussion in this House at that time. I
would remind this august House that
this Resolution was withdrawn with
the leave of the House principally on
the assurance conveyed by the hon.
Minister of State for Home Affairs.
Shri J. L. Hathi, that the Government
had in its mind the creation of such a
machinery but that they woulg like
to consider the function, the appoint-
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ment and the constitution of such an
institution. Once again, this assurance
was repeated on the floor of this
House as late as the 31st March, 1963
whep Shri Hathi said that the propo-
sal is under the consideration of Gov-
ernment but that its functions, powers
and constitution have not yet been
finalised.

In moving this Resolution I am
hoping that I would be able to elicit
significant and meaningful commit-
ment from the Government on this
issue of vital importance to the ad-
ministration of this couniry:and to
the public life of this country.

Mr. Deputy-Speaker: The hon.
Member might continue the next day.

1745 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE—contd,

REPORTED MURDER OF TWO PERSONS IN

A TRAIN BETWEEN SABOUR AND GHOGA

STATIONS ON THE BHAGALPUR SECTION
or THE EASTERN Ramway

= e (wiewr) - ¥ wivewie
W wrer & Frafafea faw 1 A
o welt F7 e fewmar § W ST
FE g e @ AR § oF aw=
¥ —

“6 T, 1965 I 9F WS ¥
WYY &FAA T HA AT ST LA
& A9 uF e ¥ < sufeE w1 gAr
F g 1

wE Fw@ § e wE (To
g feg) © fRR ¥ 0 e
safe, =t Wy deW &Y AR F
a3 Al ¥ wifew &, oA aSE B
sTeA & fag SeEd e s
Fymy ¥ www ¥ F A o= AR
FTH F A gATS S FI FAPA
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[3T0 Tm g fug)
U AR’ | 6-4-1965 H1 § 327
HI-FIEST ITATIL FATL ST F FAFaT
¥ AR 3 fAU @ETRTId g &
FRATIFTRY 197 399
T F GWE F FAwK T A
FaFar (grEsT) ¥ 99 feev § Fuw
T AR AT AT A g & e e
gear 97 WX 5@ &1 Wi aF T war
T ARG |

FleAT M €y ) Iq foev §
QHR A 93 | $B AT =T L9
WA T I e T WFaE
TR A YA QA 9 AT 4T |
AT 23" 40 FF AT ST &Y T L9
¥ w=lt, < agwTE ¥ S wed 9%, &t
¥ T W T A, o3 AR AT &
g fFam ) o qew 92 @3 gu AR
IR FEATEn & wer 5 gw A &
T qF Al AT T ST S A6E w99,
S Ak I gw s Ry W E
e g A S dew F g AT fean
HI I Y 3G A Y | B Hww
A o g # 9E 9K T
ST & Y Hfer &7 QY awem ¥

I 4% off e F AT | W ATAE

T ¥ IT F AvAq o fqwr
STHFARIT FTASH! J [ TR TS
oI T FOCfEdl F garer w7 faF o
graTaT A4S A1 Y §© GO i
mam 9w f¥ ms @R @ns
qgER AT 4, oy S
A1 Y &Y AT Y g, o S
A OF AT GEFA F FI AT T |
e W T 300 TIA FT FHA A
[l arfear #R gEd S 4 0
TTEY & 9T I ATET FT IgARET
fom & et W gfew & & @)
faaw g o ¥ w5k awrd
WE gfew w1 oo ww fad 9w
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fesd A ar &7 ia ol R
T FWF faafew ¥ v@ MR
HERT FT |r ol | I it q0q&EA
g7 < fewfeal  moufed &0
39 femr ¥ der fear foax 99 3 9™
T AT A | AR A ANAR A
AT 7T gt ag fesam MY F TeRr F
fear @ | sy dew ®1 S T A
AT H AR HEGqTH F Gg=r 7w
STET IAFT e &Y WV | AT AT ASH
T FAA AHAT AT 0 AV

T R gfam § W g
dfgar Y g 396 F AT TH ATHAT
g Fx for & 1 weER & s
W gfww o faar gfew & @ 9@
TR Y BT A qofudl F qweA
F fog % w7 1 gfem ¥ AT @R
M TmE uF aafeq &1 959 fqar @
afe sl ITFY FIT) & &9 § faqaren
g oa R € ) wow gfear fawer
FY FgIAAT A ATI-ITATH FT FA T
GG SR AU LR GL R
gufde Jiu-qeae # W@ F
forg s %8R gT & 1 it ag TG
% o gwal 5 Z@ g9wqa ¥ NS F7;
ITw AT |

WE IR § WF g & F -
T S qar fRws (ger) &
T 3ES qeAT N AT A & 7
T FY R F fagr gfewr s
A (72T ) ¥ EAHE R AT
37 ag weaman faen § 5 fag gfas
T ATHS FT B a1 § FiA-9gq19
Ha | fom gond § ag gem gd @
agi msal § TgR N FIEH N I3
e M3 @ FW F WS
g, oq gfaw AR gwrd
@a gfm #1 @ dwe agrEar 390 |
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o 7 s ¥ gra S ¥ qq
7% § 37 ¥ wifedl M AT daem ]
F MR Y v F yafar fadem ?

o T AW Tag : 79 § g 5
# gumar § WK S v @ awwem
T AT ¢ T ¥ =ufsT amw T §
fst  f5 qaEd # 1 g @
Afe s QAT T w18 RN a1 WS
S FEIT  IH F AIER A qAQA
arat qx fa=me T oo awar € o

it oA fag (Fomn) : frg s
TE F FAR G F AW @7 AR
FIfaw W W Qv 39 gfew ¥ Fraent
T gw TE UF W AR e )
i S FT 9T fRaT ¥ W AR §
fedea Ar F a@ §?

o TR ITTAE : 59 7 3 F
[aeqa AT i A FTFGNE I F
AT X fGar s awar & Afew S
e aaamaT ol Hfesw g AR ST &
W o w fafrwa s@ya g

Shri C. K. Bhattacharyya (Raiganj):

I believe the girl and the manager
have bean saved. Has any information
been secured from them as to how
many other persons were in the com-
partment at the time of the occur-
rence?

Dr. Ram Subhag Singh: One person
had boarded that compartment at
Howrah, Two others went into the
compartment at Colgeng. When the
train stopped at Ghoga, three otner
passengers entered the compartment.
Thus there were six more.

ot g AR wvAW  (J|W)
JUTEA WEET , Aq W A T 4

JUnAR WA ¢ WG FT AW

T g
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st /G (g ) : S & g1 T
ST wEET &, a8 13 A & @
TR T 17fTAe TR E 1ag ;N
%o W §AT &, 9 Tt 17 fet 7 ok
I3 ST A g g 1 9
S SHA T &, 39 7 WA Y 2T ;v
& A IM Mg § AR o qeA AR
AT, qFeuH, 1 A2 o wg £
v 7 39 fesd F Faer 9 wew §
AR J 9 R ...

IATEAA HFNT : WHAAT qST FT
sHET F@@rg !

ot AW F ol I g | At
9 FB Toq oot g § 1 qeg &
I AR ARfAat F gamEr 9 fesm 7
FEAE 91 TSt g wiflw 4, 3
i 29 o fos¥ F ww 71 F ofww
#1 a5 7 gY A | I fesa Fr Qran
TR 3EF A< ww | &) aAferEi ;Y
91 #r€ § W AN A A T, 7 A gn
¥ FaggenaEm s @
WS F W9 g W ME 5w

L' ow wr a AR R gfew

T ME T9 @ AT, A forw aw sl
S G FI IR, 39 a7 99 g
FaE YT for sRww av
faafey & 21§ frowry g€ @ ar
C U]

Iareaer w3vew : fafet g 7
saard v gfm e v

Htad : SEN A & 5 ouw
qraRer fRaTEY I @ AT 1 § 98 S
areat g 5 w1 W9e ifEy ) a3
¥ 9 SRFwe gfww w1 1% fawrdr
I FATA A N AT WA
e wE fauEy wemr @
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oA wE € Y, qg IAd A&
o <y aafradt #1 aeg g€ A i Aew
o Y AR A I FT AI Sfaq
& 99 F T@TET B A Ay 99 fos
7 ¥ 7g 8 ¢ f5 7g o AR wAl,
Mfrgea @ 2@ 2, F fammw
FO9 FT qO1T § 1 S AW A FA F
I F I A GHET | 9GO AT TH
faaEt ==Y, € Siowmodio & fawiz”
9 M F A AT WY | TF o
5o Mo & fauy ok &, o=t
A - A A1 11-40 FT qg MY
9T I ¥ g @t HR) ag Ay
TG T AT G | SF ¥ T famgy
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9 fosd 7 og9 o 99 A1 @ gHeT
F oq@U  F9T, @ SR qrer fE.
FfFT g [WF § @w fawam @
g
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i Wid : SuTSAE WEiEy, AT WiE-
aifew FHfegs foee @ w@ &0
qH TF 999 A FT d4 Qfeg )

Mr. Deputy-Speaker: The
stands adjourned till Monday.

House

17.55 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Monday, April
12, 1965/Chaitra 22, 1887 (Saka).
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